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HOUSE OF THE PEOPLE 
Wednesday, 21st April, 1954

The House met at a Quarter Past 
Eight of the Clock

[M r . S peaker  in  the Chair] 
ORAL ANSWERS TO QUESTIONS

Emigration

«1939. Sardar Hukam Singh: Will the 
Prime Bftnlster be pleased to state:

(a) whether there was any change in 
the emigration policy of India during 
the year; and

(b> whether any exemptions, general 
or special, were granted to unskilled
labour of specified categories?

The Deputy Minister of External 
Affairs (Shrl Anil K. Chanda): (a) No.

(b) Yes. Unskilled workers wishing 
to return to Malaya after short visits 
to India have been exempted from 
the ban imposed under Section 30(a) 
of the Indian Emigration Act.

Sardar Hnkam Singh: Are any pro
posals under consideration of the 
Government for any large scale emi
gration to any other country?

Shri Anil K. Chanda: No, we have
no such schemes.

Sardar Hukam Singh: The Govern
ment of Borneo had proposed and the 
Government of India had accepted a 
scheme for the permanent settlement 
of ten thousand Indians in Borneo 
during 1952. In 1953 that proposal was
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withdrawn. Are any reasons known 
for the withdrawal of that proposal?

Shrl Anil K. Chanda: The Govern
ment of Borneo informed us that the 
time was not opportune for them to 
arrange for the emigration of Indians 
from this country to Borneo.

Sardar Hnkam Singh: Have some 
countries fixed any annual quota for 
the emigration of Indians and perma
nent settlement in other countries, 
and if there is any, what is the total 
number of that quota which can permit 
Indians to go out?

Shri Anil K. Chanda: Some countri
es have fixed quotas, e.g,, Canada 
which allows 150 Indians a year, and 
if I remember correctly, the Philippines 
also allow us about 50 a year. I would 
require notice of this question if I 
am to supply a detailed answer.

COTTAOB Industries

•1941. Shri K. P. Slnha: (a) Will the 
Minister of Commerce and Industry be
pleased to state the number of cottage 
Industries that are receiving the benefit 
of development work financed by 
grants from the Union Government?

(b) Will the development scheme .be 
of any help to the cottage industries 
in the Community Project areas 
and if so, how?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) A statement is placed on the 
Table of the House. [Sec Appendix 
VIII, annexure No. 49]

(b) Yes. Sir. Special schemes are 
sanctioned for Community Project



2I6i Oral Answers 21 APRIL 1954 Oral Answers 2162

Areas by the Planninj? Commission. 
The schemes aim at reviving the exis
ting industries; the provision of tech
nical help and training; the promotion 
of Co-operatives; facilities for market
ing etc.

Shri K. P. Sinha: May I know if any 
new industries are going to be taken 
up under this scheme?

Shrl T. T. Krishnamacharl: So far
as the community projects are con
cerned, I understand, their idea is to 
strengthen and rehabilitate existing 
industries rather than start new works; 
perhaps they may think of starting 
new ones if suitable facilities are 
offered.

SCiri K. P. Sinha: May I know what 
matters are taken into consideration 
in making the selection?

Shri Tf T. Krishnamachari; The
Community Project Administration 
which works under the Planning Com
mission decides the matter and as 
such the criteria which help them to 
decide the matter are at the moment 
outside my purview.

Shri 'Dabhi: May I know in how 
many community project areas khadi 
worfe is being taken up?

Shri T. T. Krishnamacharl: 1 would 
require notice to answer this ques
tion.

Shri Punnoose: A list of 41 cottage 
industries is given in the statement. 
May I know how many of these in
dustries in Travancore-Cochin receive 
help and what is the amount?

Shrt T. T. Krishnamacharl: I re
quire notice to answer this question.

Shri T. S. A. Chettlar: Apart from
the cottage industries enumerated in 
the list, may I know whether any 
new industries are being examined to 
which support can be given?

Shri T. T. Krishnamaiihari: The
question od pursuit of new avenues 
for employment is going on all the 
time. At the moment, I am not in a 
position to say with any precision 
what ar« these new industries.

Rebatb on S alb of K I
♦1942. Shri B. K. Das: Will the 

Minister of Commerce and Industry be
pleased to state:

(a) the amounts of rebate at the 
rate of annas three per rupe^ that has 
been paid on the sale of Khadi durinj^ 
1952-53 and 1953-54;

(b) what is the state-wise break-up 
of such rebates; and

(c) what estimate has been made 
about the effect of the system of rebate 
on the sale of Khadi?

The Minister of Commerce and In« 
dustry (Shri T. T. KrieOiinamacliari):
(a) and (b). A statement is laid on the 
Table of the House: [See Appendix
VIII, annexure No. 50 ]

(c) The payment of rebate has re
sulted in an increase in the produc
tion and sale of khadi.

Shri B. K. Das: May I know whe
ther any comparative figures are ob
tainable about the sale of khadi . be
fore and after the introduction of this 
rebate?

Shri T. T. Krli^namachari: The
figures that I have in my possession 
relate only to 1952 and 1953. In 1952 
the production was 70,96,000 and odd» 
and in 1953 the production was
1.35,90,000 and odd.

Shri B. K. Das: Are there any figures
of the stock that accumulated and 
the stock that has been, disposed of 
as a result of this rebate?

Shri T. T. Krishnamachari: No, Sir.
Shri B. K. Das: May I know whe

ther the All-India Khadi and Village 
Industries Soard insisted on any fix
ed wage rate fOr the spinners as weCl 
as for weavers as was done by the 
A.I.9.A.. and whether as a result of 
this rebate system that wage rate has 
been increased?

Shrt T. T. Krishnamachari: 1 would 
require notice of this question.

Shri S. C Samanta: In this state
ment I find that as many as twelve
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States are not being allowed rebate 
in 1952-53. May 1 know the reasons 
therefor?

Shri T. T. Krishnamachari: I re>
quire notice to answer thig question.

D isplaced Phrsons H omes and 
Infikmaribs

♦1M3. Pandit D. N. Tlwary: Will 
the Minister of Rehabilltatloor be 
pleased to ftits:

(a) whether the committee appoint
ed to investigate the working? of Homes 
and Infirmaries for West Pakistan dis
placed persons has begun its work; 
and

(b) whether any interim report has 
.been subm tted by the Committee?

The Minister of Rehabilitation (Shri
A. r. Jain): (a) Yes.

(b) No

Pandit D. N. Tiwary: May I know 
how long will it take to submit the 
report?

Shri A. P, Jain: That report might 
be available by the end of this month.

Shri D. C. Sharma: May I know 
what matters are being particularly 
investigated into by the Committee?

Shri A. P. Jain: The policy in. res
pect of the working of homes and in
firmaries. their future reorganisation,

 ̂ pcvision of training and production 
facilities, education of dependents, 
rules for future admission and in par
ticular the following: reorganisation
Df homes and infirmaries with a view 
to convert them into training cum 
work centres where able-bodied in
mates can be trained so as to become 
ultimately self-supporting aŝ  far as 
possible; the agency of management 
of these institutions and the extent of 
supervision and control to be exercis
ed by the State and Central Govern
ments; trade and vocations in which 
training should be given, and the 
standard and period of training to 
achieve the objects outlined by me; 
so on and so forth.

Shri Gidwani: May I know whether 
fresh admission of widows and in
firms in their homes has .been stop
ped till the committee submits its re
port?

Shri A. P. Jain: No, Sir.

Dr. Rama Rao: May I know how 
many of these homes look after 
orphans and how many orphans are 
being looked after?

Shri A. P. Jain: There are no homes 
which only look after orphans; they 
are all mixed types.

Engineering Industry

M944. Shri L. N. Mlshra; Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal 
to rehabilitate the small units of the 
engineering industry; and

(b) if so, what are the details of the 
scheme?

The Minister of Commerce and In
dustry (Siurl T. T. KrIshnamachaH):
(a) and (b). A statement is laid on 
the Table of the House. [See Appendix 
VIII, annexure No. 511

Shri L. N. Mishra: May I know whe
ther it is a fact that many of the in
dustries are working today below 
their installed capacity, and if so. the 
reasons for the same?

Shri T. T. Krishnan^arhari: The
basis of this Question, namely, ‘instal
led capacity' is a very vague term. In 
many of these unorganised industries 
installed capacity varies. Even in the 
organised industries I often find that 
the installed capacity is one and they 
are abJe to produce more. I am unable 
to answer a question of this nature 
with any precision.

Shri T. N. Singh: May I know whe
ther the Government is satisfied that 
the various departments are making 
use of the available engineering capar 
city as expected in the report recently 
submitted by the engineering commit
tee?
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Shri T. T. Krishiiaiiuchari: This is 

a matter of constant review and read
justment. In fact, Government are not 
satisfied that we are using fully all 
our existing engineering capacity. It 
is also possible for us to balance our 
existing plants to make them more 
efficient. Review is being made every 
now and then of this matter. In regard 
to small-scale industries I would like 
to add that we have had the benefit 
of a report .by a team of experts com
posed of men from various countries. 
At the moment, the Government is 
actively engaged in considering this 

report, and I hope to be able to throw 
some more light on the Government’s 
policy in regard to this matter before 
long.

Shri Maniswamy: May I know whe
ther it is a fact that a committee was 
appointed to survey the idle capacity 
of the engineerinji industry and if so 
whether any such report was submit
ted?

Shri T. T. Krishnamachari: The so-
called committe to survey the sur
plus capacity in the engineering in
dustry is more or less an advisory 
committee for myself. I have been 
dealing with them. I have been ask
ing them to examine specific questions. 
It is not in the nature of a Commis
sion Or a Committee which will report. 
They submit ad hoc reports for the 
benettt of the Ministry. The question 
of any report beinK available which 
will throw light on the entire picture 
as a whole is non-existent.

M ata T ila D am Project

*1946. Shri Bishwa Nath Roy: Will 
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that Gov
ernment propose to grant a loan of 
over one crore of rupees for Mata 
Tilti Dam Project during the finan
cial year 1954-55; and

(b) the States which would be bene
fited by this Project?

The Deputy Minister of Irrigation 
and Power (Shri Uathi): (a) A num
of Rs. 250 lakhs has been allotted to

the Govt, of Uttar Pradesh during
1954-55 for works of permanent im
provement in scarcity affected areas. 
The schemes to be financed out of this 
allotment are still under consideration 
in the Planning Commission but the 
list of works forwarded by the Siaie 
Govt, in this connection includes the 
Mata Tila Dam Scheme.

(b) Uttar Pradesh. Madhya Bharat 
and Vindhya Pradesh.

Shri Bishwa Nath Rojr: May I know
the area which would »be irrigated by 
this project?

Shri Hattii: 360.000 acres.

Shri Bishwa Nath Roy: May I know 
the time expected to be taken for the 
completion of thig project?

Slitl Hatki: The first »tace is likely
to be completed by 1956.

Us ftijr: w r  f̂’ fV

e
 ̂ ^  ^  ^  'RTJracT

: arprrr v t  fhrr
?

Mr. Speaker: Order, order.
Shri Hathi: I cannot give the names 

of all the districts.

Shri Dhulekar: Will the hon. Min
ister kindly inform us whether this 
project which is in the Jhansi district
wiU give any benefit to Jhansi dis
trict or not?

S»ari Hathi: I think it would.
Shri Bishwanath Roy: May I kr.ow 

the area or acreage to be irrigated in 
the U. P.?

Shri Hathi: 280,000 acres in the 
U. P.: 50,000 acres in Madhya Bharat 
and 30,000 acres in Vindhya Pradesh. 
That makes the total of 360,000 acres.

9Uri T. N. Singh: May I ask one 
question?

Mr. Speaker: Next question.
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SOUTHERN M u s ic  AUDITION BOARD

*1947. Shri Muniswamy: (a) Will
the Minister of Informatioii and BrcMid- 
casting be pleased to state whether it 
is a fact that the panel of Southern 
Music Audition Board was reconsti
tuted recently?

(b) If so. who are the Members of 
the Board?

(c) How was the selection of mem
bers made and how long will they 
continue?

(d) Is it only an advisory body and 
if so, how do they function?

(e) Are they paid any remunera
tion and if so, how much? ^

The Minister of Information and 
 ̂ Broadcasting (Dr. Keskar): (a) Yes, 

Sir.
(b) The members of the Southern 

Panel of Music Audition Board at 
present are:

1. Sri Justice T. L. Venkatarama
Ayyar *

2. Sri T. V. Subba Rao—Vice- 
Chairman

3. Sri Semmangudi R. Srinivasa 
Iyer

4. Sri Chittoor Subramanyam 
Pillai

5. Sri T. Chowdiah
6. Sri Rajamanikam Filial
7. Sri Chembai Vaidyanatha 

Bhagavathar
8. Sri Chilakalpudi Venkates-

► wara Sarma.

(c) The Members are selected bv the 
Ministry from amongst those who by 
reason of their attainments and con- 
noisseurship of music are considered 
suitablle for carrying out the work 
of screening and grading. They are 
appointed for one year but are eligible 
for re-appointment. The tenure of the 
Vice-Chairman is, however, for two 
vears.

(d) The Music Audition Board as* 
sists All India Radio in screening 
classical and light classical music ar
tistes in order that artists get recog
nition /according to their merit and 
quality. The Board only makes recom
mendations to the All India Radio.

(e) No, Sir. When they go on tour 
their travelling expenses are paid ac
cording to rules.

Shi Muniswamy: May I know whe
ther in the selection of members for 
this Board, any consideration ig given 
to vocal musicians as well as to instru
mental musicians?

Dr. Keskar: Consideration is given 
so that there may be a balanced 
Board. It is not possible to keep any 
definite proportion in the selection.

Shri Muniswamy: May I know whe
ther the Government are aware that 
musicians from the South have com
plained against the selection of mem
bers of this Board who are suitable 
only for vocal music and not for in
strumental music?

Dr. Keskar: It is very difficult to 
have a Board which will satisfy 
everybody. In fact, one of the reasons 
for having a tenure of one year 
that we retire a certain number of 
members every year and put in new 
eminent musicians so that there may 
be no ground for complaint.

Shri T. S. A. Cheitiar: Is the hon. 
Minister satisfied that there are also 
representatives of the Tamil lacn 
movement in this Board?

Dr. Keskar: I am not aware who
are the members of the Tamil Tsai 
movement. Afterwards. I will be nble 
to answer this question.

WTTo Rnj • Wr ^ 

firihTjr f  ?
Dr. Keskar: If my hon. friend had 

known Kamatak music, there would 
have been no need for ĥis qu«stii?n*
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T ea

♦1948. Shri L. Jogeswar SinKh: Will 
the Minister oi Commerce and Indus
try be pleased to state:

(a) the estimated quantity of pro
duction of good quality tea in 1953 
and the prospects of production in 
1954;

(b) the quota of export of good 
quality tea in 1953 and 1954; and

(c) th'e quantity of good quality tea 
required to meet internal demands?

The Minister of Commerc*? (Shri 
Karmarkar): (a) Latest estimate for 
1953......608 million lbs.

Expected crop for 1954... 630 mil
lion lbs.

These figures should .be taken gen
erally as representing production of 
standard teas.

(b) 1953-54 ... 437,048,943 lbs.
Quota for 1954-55 has not yet been 
fixed. Pending its fixation, an export 
quota to the extent of 105% of 
standard export ig being issued.

(c) 170 million lbs. approximately.
Shri L. Jogeswar Singh: May I

know how the prevailing prices of 
good quality tea compare with those 
in the corresponding period in '933?

Shri Karmarkar: I have not got 
figures for prices. I should like to 
have notice.

Shri L. Jogeswar Singh: May I
know whether it is a fact that in some 
parts of Assam and Manipur, the price 
of tea is abnormally rising and tea is 
not available in the market, and if so, 
what steps have Government taken to 
arrest the rise of prices and make 
good tea available there?

Shri Karmarkar: We had no com
plaint about non-availability of tea; 
we had a complaint recently that pri
ces are higher than they ought to be. 
So far as I remember, we are looking 
into the matter.

Shri L. Jogeswar Singh: May t
Imow whether the Government propose

to reduce the quota of export to coun
teract the rise in prices wherever it 
takes place?

Shi Karmarkar: Reduction in ex
port is not necessary to reduce the 
price in Assam. The difficulty with 
regard to the price is that all the tea 
is blended in Calcutta and the buyers 
in Assam have to bear the transport 
charges for the tea to Calcutta and 
then back to Assam for the blended 
tea. We are thinking of someway to 
meet this difficulty.

W rapper T obacco

*1950. Shri Baghuramaiah: WiUthe 
Minister of Commerce and Industry
be pleased to state:

(a) whether It) is proposed to in
clude wrapper tobacco in the O.G.L.; 
and

(b) if so. the reasons therefor?
The Minister of Commerce and In

dustry (Shri T. T. Bori«linamachari):
(a) No, Sir.

<b) Does not arise.
Shri Raghuramaiah: May I know

whether we are producing enough of 
this kind of tobacco in this country?

Shri T. T. Krishnamachari: We are
not.

Shri Barman: May I know whether 
it is a fact that Government are start
ing a wrapper tobacco production 
centre in Dinhata within the West 
Bengal State? How far has that scheme 
advanced?

Shri T. T. Krishnamachari: 1 ,be
lieve this must be in the jurisdiction 
of the Food and Agriculture Ministry. 
If a question Is put down, it will be 
answered.

T in C ontainers

■̂ 1951. Shri G. L. Chaudhary: Will
the Minister of Commerce and Indus
try be pleased to state:

(a) the number of factories for 
manufacturing tin containers in In
dia; and
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(b) what are the country^s annual 
requirements of tin containers?

Ttae Minister of Commerce and In
dustry (Shri T. T. Krisluiamachari):
<a) There are at present about 188 
fabricators of tin containers in the 
country.

(b) Precise information is not avail
able. The amount of tin plate consum
ed by the fabricating companies is 
estimated at about 70,000 tons per 
annum.

Shri G. L. Chaudhary: May I know 
the amount of tin containers supplied 
by the cottage industry?

Shri T. T. KriaCinamachari: I
not got the break-up.

have

Sardar A. S. Saigal: Seeing the re
quirements of the country and the 
small number of tin container factori
es, will Government take planned ac
tion to meet the requirements of the 
country?

Shri T. T. Krishnamacharl: That
would have been the position about a 
year and a half back. Today, It is a 
little difficult to assume tinplate plan
ning and production.

Shri Sadhan Giipta: May I know
whether any foreiffn capital is invest
ed in this industry, if so, how much 
and what proportion of the manufac
ture of tin containers is carried on .by 
them?

Shri T. T. Krishnamachari: There 
are 188 fabricators. i do not have the 
break-up of the capital structure of 
all these fabricators.

Shri Kelappan: May I know if we 
are importing; tin containers?

Shri T. T. Krishnamachari: I would 
not be quite so sure whether we are 
importing tinplates, but that has be
come practically nominal now.

Shri K. K. Basu: What is the pro
duction of the Metal Box Company 
(India) Limited?

Shri T. T. Krishnamachari: Notice

A mbrican T obacco

*1952. Shri C. R. Chowdary: Will tha 
Minister of Commerce and Industry
be pleased to state: ^

(a) whether there is anŷ  limit to 
the percentage of American tobacco 
that is allowed to be mixed in the 
manufacture of cigarettes in India; 
and

(b) the quantities of cigarette to
bacco imported into India in 1952-53 
and 1953-54?

The Minister of Commerce (Shri 
Karmarkar): (a) No, Sir,

(b) 1952-53
1953-54

3,404,317 lbs. 
761,685 lbs.

Shri C. R. Chowdary: May I know 
whether Government intend fixing any 
limits to the mixing of American to
bacco in cigarettes made in India?

Shri Karmarkar: No, there is no 
need for fixing any limits to the mix
ing. In fact, the amount imported for 
this purpose is only five per cent of 
the country's total production, and 
our local production is ninety-five per 
cent.

Shri C. E. Chowdary: May I know 
whether the mixing of American to
bacco with Indian tobacco is done to 
g€st the flavour?

Shri Karmarkar; Yes, :hat is the 
view of the smokers as well as the 
producers.

Indians in  M alaya

*1954. Shri M. S. Gampadaawamj:
Will the Prime Minister be pleased to 
sUte:

(a) whether an Indian has been ap
pointed in the Cabinet in Malaya; and

(b) whether any representation is 
being given to the Indian Community 
in the permanent administrative ser
vices of Malaya State?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
Yes, Sir.
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(b) The permanent services under 
the Government of the Federation of 
Malaya are equally open to all Fed
eral citizens without any distinction 
of race, except for the Malayan Civil 
Service to which recruitment is made 
on the basis of one non-Malay Asian 
(inciudinil Indian) for every four 
Malays. There is no specific reserva
tion for Indians.

Shrl M. S. Gurupadaswamy: May I
know the portfolios given to the 
Indian Minister there?

Shri Anil K. Chanda: I believe he 
was in charge of Communications, and 
he is still in Communications.

Shri M. S. Gunipadaswamy: May 1
know whether any representation has 
♦been made to the Government of 
India, by the members of the Indian 
community there, that they have been 
discriminated against in the matter of 
recruitment to the administrative ser
vices there?

Shri Anil K. Chanda: I am not sure 
.whether we have received any speci
fic complaint to that effect. But in the 
papers, we have from time to time 
noticed letters with such complaints.

Shri M. S. Gurupadaswamy: May I
know whether the Government of 
Malaya have approached the Govern
ment of India saying that the claims 
that have been made by the Indian 
community there m regard to recruit
ment to administrative services, are 
very unreasonable and that the Gov
ernment of India should intervene in 
this matter?

Shri Anil K. Chanda: As I said in 
my answer, there is no discrimination. 
All those who have Malayan citizen
ship are eligible for appointment.

Slur! N. L, Joihi: May I know whe
ther thei Indian has been appointed 
in the Malayan Cabinet on account of 
his Indian nationality, or on account 
of his merits?

Shri Anil K. Ch»da: It is difficult 
for me to answer.

Interim Compensation Scheme 
(Settlement O fficers)

*1955. Shri Gidwani: (a) Will the 
Minister of Rehabilitation bs pleased 
to .^state in what manner the posts 
of Regional Settlement Commissioners. 
Settlement Officers and Assistant 
Settlement Officers for the execution 
of Interim Compensation Scheme were 
filled up?

(b) How many of them are dis
placed persons?

TCie Minister of Rehabilitation 
(Shri A. P. Jain): (a) Regional settle
ment Commissioners* posts were filled 
by transfer of Officers belonging to 
the permanent services of the Central 
and State Governments. Settlement 
Officers were mostly selected out of 
ex-Claims Officers, and a few others 
having experiqmce of the rehabilita
tion departments of the Central and 
State Governments were also appoint
ed. Assistant Settlement Officers were 
selected out of ex-Claims Officers and 
persons serving in Government offices.

Ch) The information is being collect
ed and will .be laid on the Table of the 
House in due course.

Shri Gidwani: Why was not the
appointment of the Regional Settle

ment Commissioners made through the 
U. P. S. C.?

Shri A. P. Jain: When permanent 
government servants are transferred 
from one post to another, it is not 
necessary to consult the Union Public 
Service Commission.
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The Deputy Minister of £zternal 
Affairs (Shri Anil K. Chanda): (a)
Yes.

# (b) The appointments will take
effect from the dates on which the 
officers take up their respective posts.

fu f  : f'tr T m m  
artr ^
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Shri Anil Chanda: In many 
foreign countries, we have our milita
ry attaches.

Shri Joachim Alva: When was this 
proposal of exchange of military at
taches first mooted? Was it done after 
the attainment of independence, when 
attaches were established in the U. K. 
and the U.S.A.. or was it done even 
in the past?

Shri Anil K. Chanda: Before inde
pendence. we had no embassies ab
road.

A m m oniu m  Sulphate

•1958. Shri Telkflcar: Will the Mini
ster of Production be pleased to refer 
to the answer to starred question 
No. 8 asked on the 3rd August, 1953 
and state the reasons for the decline 
in the production of Ammonium Sul
phate, in the Sindri Factory during 
 ̂the period January to June, 1953, 
in spite of the growing demand for the 
fertilizer in the country?

The Minister of Production CShrl 
K. C. Reddy): The average monthly 
production during the period was 
23.222 tons as against a monthly aver
age of 19,617 tons during the last six 
months of 1952. The lower output, in 
June 1953 was due to the collapse of 
the fKo^^tr.

Shri Tclklkar: What is the monthly 
production n5w?

Shri C. Red4y: 1 do not Imow 
for what nwnths, iirformation in re
gard to production is sought for.

Mr. Speaker: I think he wants the 
production at present.

Shri Telkikar: In 1953.

Shri K. C. Reddy: For the first six, 
months of 1953, the production was; 
as follows:

January
February
March
April
May
June

24,636 tons 
26,989 tons 
22,549 tons 
22,957 tons 
23,954 tons. 
18.548 tons

Shri Telkikar: Are there any sur
pluses available to meet the demands 
of the country?

Shri K. C. Reddy: The present stock 
is about 50,000 tons at Sindri.

Shri K, K. Basu; What is the cost o f  
production per ton of ammonium sul
phate, and what is the price charged
by Government?

Shri K. C. Reddy: It is very difficult 
to give the exact cost of production, 
for it varies. But the present selling 
price of the Sindri ferUliser, f.o.r. 
Sindri is Rs. 275 per ton.

Shri Telkikar: May I know the per
centage of increase in the demand for 
fertilisers, as a result of the Japanese 
method of paddy cultivation?

Shri K. C. Reddjr: That does not 
arise out of this question.

D.V.C.
*1959. Shri K. C  Sodkia: Will the 

Minister of Irrigation and Power be
pleased to state:

(a) the total number of oflBcers in̂
the D.V.C. drawing over Rs. 1,000 per 
mensem;
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(b) how many of them are (i) for- 
^gners and (U) retired* Government 
oflAcers; and

(c) how recruitment of officers is 
4nade by the Corporation?

The Deputy Minister of Irriŝ atloa 
and Power (Shri Hathi): (a) and (b). 
The information is being collected 

■from the Damoder Valley Corporation 
and will be laid on the Table of the 
House -when ready.

(c) Recruitment of officers is made , 
-on the recommendations of a Selection 
Committee consisting of the two mem
bers of the Corporation, Director 

-01 personnel and the Head of the De
partment concerned. All appointments 
are approved by the Chairman also.

Shri K. C. Sodhia: Are these experts 
«s a rule appointed on contract basis?

S*irl Hathi: As a rule, they are per
manent employees of the DVC.

Shri K. C. Sodhia: Are not Indian 
officers associated with them?

Shri Hathi: The two members I
fnentioned earlier are Indians. The 
Director of Personnel is also an 
Indian, and the Heads of the Depart
ments are mostly Indians, There are 
not many foreigners in the DVC.

Shri Velayudhan: May I know whe- 
^ e r  the delay in appointing the Chief 
Engineer has caused any loss to Go
vernment, and also whether any action 
has been taken by the Chairman of 
the DVC. on the recommendation made 
by the Rau Committee in this regard?

Mr. Speaker: I think this question
was answered some time ago, and it 
was stated that the report is under the 
consideration of the Estimates Commi
ttee. So, it is premature to ask thii 
<luestion.

Shri T. N, Sinî h: The information 
relates to a small number of officers 
and should, therefore, have been col
lected very easily. Why has it taken 
such a long time for the Corpora
tion to collect the information? Have

they refusfed to supply the informa
tion asked for in this Question. In 
time, to Government?

Shri Hathi: We have not received 
the reply from the DVC. Naturally, 
since they have to collect the infor
mation from the different projects, it 
has taken some time. But I am look
ing into the matter as to why there 
has been delay.

Export of M anganese and Iron O res

Shri Sarangadhar Das: Will̂
the Minister of Commeroe and Ind«» 
try be pleased to state:

(a) the export quotas for manga
nese and iron ores allotted to (i) mine- 
owners of Orissa and (ii) those who 
do not own any mines, but purchase 
their export requirements from the 
mine-owners;-

(b) whether Government have re
ceived any complaints from the mine- 
owners and the Orissa Chamber of 
Commerce regarding insufficiency of 
their quotas to fulfil the contracts 
with foreign buyers; and

(c) if the answer to part (b) above 
be in the affirmative, what action has 
been taken in the matter?

The Minister of Commerce (Shrt 
Karmarkar): (a) Four statements
showing the export quotas of man
ganese and iron ores allotted to es
tablished shippers and mine-owners 
for export from the port of Calcutta 
during the quarters October-Decem- 
ber 1953 and Jan-March 1954 are laid 
on the Table of the House. [See Ap
pendix VIII, annexure No. 52.] Stated 
wise breakdown of these statistics is 
not available.

(b) A few mine-owners have repre^ 
sented for increase in their individu
al quotas on varioug grounds; but no 
complaint of the type mentioned has 
been received from the Orissa Cham
ber of Commerce.

(c) Quotas to mine-owners are al
lotted on the ibasis of their produc
tion; a different basis cannot be fol
lowed in the case of the few who have 
made representations.
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Shri Kasliwal: May I know whe
ther Government have any informa
tion about the trade agreement bet
ween the U.K. and the Soviet Union by 
which the U. K. have agreed to pur
chase manganese from them as a re
sult of which our exports to the U.K. 
have fallen?

Shri Karmarkar: I should like to 
have notice.

Shri Muniswamy: May I know whe- 
iher any representation has been made 
regarding the lack of loading facilities _ 
and if so-, whether it was considered ~ 
-by Government?

Shri Karmarkar: Yes, Sir. There are 
inherently some difficulties on the 
Guntur-Hosoet sector, but that could 
tiot be avoidad.

Shri Sarangadhar Das: May 1 know 
if the Minister is aware of the fact 
that there is a good deal of stock in 
the mines and yet it cannot be moved 
because there ar? no wagons availa
ble and wagons are allotted in accor
dance with the allotment of export 

•quotas?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
The position really is that we have 
no desire to stifle exports. Our only 
trouble is in regard to wagon supply, 
and the position that the hon. Mem
ber envisages is quite correct. We are 
not able to find enough wagons to 
carry these goods to their destination. 
There is another aspect of the ques
tion, viz,, that if we give wagons to 
people who have no foreign contracts, 
these goods are stored in the ports 
and remain there .blocking other 
goods which could move. We are con
stantly in touch with the various 
Chairmen of the Port Trusts to see 
that this difficulty is rectified as and 
M̂ hen the bottle-neck arises, but it is 
nn extremely difficult problem to solve 
in view of the fact that there is a 
rertain amount of wagon shortage 
for this purpose.

H ousing  Schemes

•1963. SardJur Hokam Singh: Will
the Minister of Rehabilitation be 
pleased to state:

(a) the amount sanctiuned by the 
Government of India in 1953-54 to the 
various States for their housing sche« 
mes for displaced persons; and

(b) whether these amounts would 
be spent through co-operative hous
ing societies formed by displaced per
sons themselves?

The Minister of Rehabilitation (Shri 
A. P. Jain): (a) A statement contain
inĝ  requisite information is laid on 

the Table of the House. [Sec Appen- 
aix VIII, annexure No. 53]j

(b) Every encouragement is given 
to Co-operative Housing Societies 
formed by displaced persons. Out of 
the amount sanctioned for 1953-54. 
Rs. 35.7 lakhs were allotted for ad
vancing loans to such Societies.

JwrvT : *PTT arrr 
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H andloom  I ndustry

*1964. Shri Hem Raj: Will the
Minister of Commerce and Industry 
be pleased to state:

(a) the names of such States as are
participating in the fund set apart for 
the development of the Handloom
industry and the amount so far paid to 
them; and

(b) whether protests against the pre
sent basis of allotments have been re
ceived from any of the States?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamaciiari):
(a) A Statement ig laid on the Table 
of the House. [See Appendix VIII. an- 
nexure No. 54.]
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(b) The Andhra Government have 
claimed a larger amount as their 
share of the allotment. The Punjab 
Government have alsp asked for an 
additional grant.

Shri Hem Raj; May I know the 
basis on which the grants have been 
made to the different States?

Shri T. T. Kiishuainachari: The
criteria that make us decide in regard 
to the allocation of grants are many, 
and one of the main aspects of our 
decision is based on the consumption 
of yam by the particular State for 
handloom purposes.

Shri Sivamurthi Swami: Looking at 
the statement, one comes to the con
clusion that some States have receiv
ed more money and some less, con
sidering the streni^h of the hondlooms 
in the States. Madras State has re
ceived Rs. 92 and odd lakhs whereas 
Hyderabad is getting Rs. 13 and odd 
lakhs. May 1 know the reasons for this 
distribution?

Shri T. T. Kritdmamachari: The
basis of the position which the hon. 
Member has arrived at may not be 
right.

Shri Bhagwat Jha A*ad; May I
know if the handloom industry has 
been able to produce the 40 per cent, 
quota reserved for it?

Shri T. T. KrisAinamaehari: The
position of off-take of yarn which is 
the sole means of our judging at the 
moment about the production of hand
loom cloth shows that there is pro
gress, and from various parts of the 
country reports have been recedved 
showing that the position is better 
than what it used to be.

Shri Sinhasan Singh: The hon. Min
ister has replied that the decision is 
based on the quantity of yarn that is
supplied to the States. M a y  I know 
the number of handlooms that are 
operating in Madras, Andhra, U. P. 
and Bihar?

Slirl T. T. Krishnamacharl: I should 
lik e  to have notice, but at the same

time I would like to mention that the 
number does not always represent the 
reality.

Shri Puanoose: Am I to understand 
that no representations have been re
ceived from the Travancore-Cochin 
Government or the co-operative socie
ties there that in the allotment of the 
amount the number of looms as well 
as the position of the handloom in the 
economy of that State have not been 
taken into consideration?  ̂^

Shri T. T. Krishnamchari: X have
had no such representation from the 
Travancore-Cochin Government. On. 
the other hand, in view of the peculiar 
position of the Government that exist
ed before the present Government, we 
had to take the initiative as the Cen
tral Government to go and organise 
the handloom industry for the purpose 
of utilisation of the grant that we 
gave.

Shri M. D. Rajnasami: When was
the latest statistics of handlooms: 
taken in the States?

Shri T. T. Krishnamaohari; I will 
require notice. I think this is a matter 
which is attended to by the States 
from time to time. I am not quite 
sure the method of their arriving at 
their figures is generally correct, but in 
any event, I would not be able 
to give any definite information re-- 
garding the statistics of handlooms 
until the Kanungo Committee has 
reported.

L ocail W orks P fogkawwe

♦1965. Shri L. N. Mishra: Will the 
Minister of Planning be pleased to 
state;

(a) whether it is a fact that repre
sentations have been made to Gov
ernment that the amount sanctioned 
for the various Local Works Pro
gramme under the National Plan 
should not lapse if the work is not 
completed before the 31st March, 1954; 
and

(b) if so, the points made in the 
representation and the decision of 
Government thereon?
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The Oepaty Minister of Irrigation 
and Power (Shri Hathi): (a) and (b). 
Yes, Sir, the question of grants sanc
tioned for local works programme 
•during a financial year being allowed 
to be carried over to the next year is 
under consideration and formal orders 
are expected to issue very soon.

Sliri L. N. Mishra: May I know whe
ther there is any proposal to improve 
the rules of procedure regarding the 

<iistribution of these grants in the light 
of the experience gained during the 
last one year?

Shri Hathi: They are being consid- 
•ered. There are certain proposals.

Shri L. N. MiflEira: May I know the 
amount that the Utiionf Government 
intends to reserve for distribution by 
itself out of the budgeted amount of 
Rs. 6 crores this year?

Shri Hathi: It is not yet decided.
Shri Bhagwat Jha Azad; May 1 knpw 

if the Government are aware that 
such large lapses are there because 
Government have not jDeen able to 

:give the grant to help the local works 
in time?

Shri Hathi: The real difficulty was 
"that for these works the scheme.s were 
prepared during the end of last year, 
19,*>3: certain schemes were not ready 
and there was also the question of 
allotments to be sanctioned. These 
^ere some difficulties initially.

f  %  f  3r|r TT
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Shri Hathi: These were all minor 
works for local development and the 
reports from the State Governments 
are still awaited. It is not, therefore, 
possible for me to reply at this stage 
actually as to how far they have pro
gressed.

Shri L. N. Mishra: May X know
which of the States have been able 
to achieve the targets in this respect?

Shri Hathi: As I said, no targets 
are being fixed because from the 
nature of the works it will be seen 
that they are for digging wells or 
constructing minor roads or some such 
thing. So. there are no actual targets 
fixed.

Emigration

*1966. Shfi Munlswamy: (a) Will 
the Prime Minister be oleased to state 
whether it is a fact that the Inspector 
Gen êral of Police, Colombo, came to 
Madras during the last week of Feb
ruary, 1954?

(b) What was the result of the dis
cussions?

The Deputy Minister of External 
Affairs (Shri AnU K. Chanda): (a)
Yes.

(b) The visit was in pursuance cf 
the normal arrangements under which 
occasional conferences are held bet
ween Indian and Ceylon Police offi
cials. The present visit was mainly 
concerned with discussions on various 
aspects of the Police administration. 
The Inspector General had also dis
cussions with the Controller of Emi
gration, Madras, but those were of a 
casual nature and no decisions of im
portance were taken.

Shri Muniswamy: May I know whe
ther there is any appreciable fall in 
the incidence cf illicit immigration to 
Ceylon after these discussions?

Shri Anil K. Chanda: As I said,
these discussions had no specific ref
erence to illicit immigration. But of 
late, there has been a great fall in the 
incidence of illicit immigration.

Siliri Muniswamy: May I know whe
ther any discussions regarding the re
ported difficulties and inconveniences 
caused to Indian merchant interests 
were held?

Shri Anil K. Chanda: Obviously,
police officials have nothing to do 
with those matters.



2 i 85 Oral A n sw ers 21 APRIL 1954 Oral Answers 2 lS&

N.E.F.A. Staff.

*1967. Shri L. Jogeswar Singh: Will 
the Prime Minister be pleased to state:

(a) whether it Is a fact that Govern
ment have raised the sanction of Inner 
Line allowance from 80 per cent., to 33i 
per cent, for the North East Frontier 
Agency staff working within the Inner 
Line area;

(,b) whether ii is a fact that staff of 
Ihe .Assam Rifles working? within the 
Inner line area are not sanctioned 
this increase; and

(c) if so, whether Government will 
consider the desirability of treating on 
the same footms the staff of the Assam 
Rifles with those of North East Fron- 
f'er Agency in the Inner line of the 
Agency area?

The Parllamentan Secretary to the 
Prime Minister (SCiri J. N. Hazarlka):

(a) Yes.

(b) Yes.

' (c) The question of extending the 
concessions to the ministerial and class 
IV staff of the Assam Rifles is under 
consideration.

Shri L. Jogeswar Singh: May I
know whether Government have re
ceived any representation from the 
employees of the staff of the Assam 
Rifles working in the Inner Line of 
the NEFA, and if so, what steps Gov
ernment have taken in the matter?

Shri J, N. Hazarika: We have not 
received any representation from 
the Army officers or the Assam Rifles 
personnel for themselves. But we have 
received representation on behalf of 
those in the ministerial staff.

Siirl L. Jog<%war Singh: May I know 
whether the attention of Government 
has been drawn to a Press report pub
lished sometime back regarding some 
anomalies in the matter of increase of 
a certain percentage in the salaries 
of the employees of the Assam Rifies 
and other workertT

Shri J. N. Hasarika; It is .being con ' 
sidered.

Shri Amjad Ali: What was the par
ticular purpose of posting a contingent 
of Assam Rifles in the Inner Line 
area of North East Frontier Agency 
in addition to the ordinary police?

The Prime Minister (Shri Jawahar*
lal Nehru): It is a normal purpose^
which is normally done,

I ndians in  C evlcn

'̂ 1968. Sliri M. S, Gnnipadaswamyr 
Will the Prime Minister be pleased to> 
state:

(a) whether Government are aware 
that 70 “Stateless Indians’" working in- 
Ceylon have been threatened with the 
discontinuance of service unle.ss they 
produced documentary proof of their 
Ceylonese nationality;

(b) whether it is a fact that mercan
tile firms in Ceylon have also threaten
ed similar action against non-Cey
lonese employees; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, the 
action taken in the matter?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a) to
(c). The Government of Ceylon have 
recently announced a new definition 
of the term “Ceylonese’* for the pur
poses of employment in public servi
ces. Scon after the announcement, the 
new definition was wrongly interpre
ted by a minor officer of the P.W.D. 
and he asked about 70 workers of 
Ratmalana airport to produce docu
mentary proof of their nationality, if 
they wanted to retain their jobs. As 
this action caused a stir, the High 
Commissioner for India, in Ceylon, 
contacted the Ceylon authorities whO’ 
assured him that, the new definition 
will operate only in the case of future 
recruitment and not in the case o f 
persons who were already in employ
ment.

Shri M. S. Gumpadaswamy: May I 
know whether subsequent to this, any
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otheî  cases of Indians having been 
declared as ‘Stateless’ have been re
ported, and if so, what action have 
Government taken in the matter?

Shrl Anil K. Chanda: This question 
refers to employment of people of what 
is known as 'Stateless* category. But 
I am not sure whether there has been 
any deportation of Indians from Cey
lon. Possibly, there has not been any 
deportations.

Shrl Ragfiinramaiah: May I know 
whether the recent policy of the Cey
lon Government of refusing to renev; 
temporary residence permits and 
identity certificates will have the effect 
of squeezing out Stateless persons and 
of inducing them to apply for Indian 
citizenship, giving up the possibility 
of their getting Ceylonese citizenship?

Shrl Anil K. Ô ianda: It will be con
venient if a separate question is put 
because it has to be dealt with sepa
rately. -

Shrl M. S. Gurupadaswamy: May I
know what is the Opinion of the Cey
lon Government in this matter, whe
ther the Gk)vernment of India have
ascertained it?

Shri Anil K. CTjanda: On which
matter?

Shri M. S. Gurupadaswamy: On this 
mattei(--this particular instance.

Shrl Anil K. Chanda: As I said, they 
have given an assurance that it will 
not affect the people who are already 
in emplojrment.

SCiri Damodara Menon: May I know 
whether this condition regarding 
proof of Ceylonese nationality will 
apply only to Indian mercantile firms 
or also to other firms of other nationa
lities?

Shrl Anil K. Chanda: The notifica
tion is a general one.

REPATRIATIION of iNDiANS FROW 
British G\;iana

*1970. ShH Eaghunath Singh: WiH 
the prime Mttflster be pleased to state:

(a) whether it is a fact that the Bri
tish Guiana Government have decid

ed to charter a ship to repatriate 400*
Indians; and

(b) if so, whether it is a fact that
5,000 Indians are intending to come
back to India?

The Deputy Minister of ExtemaL 
Affairs (Shri AnU K. Chanda): (a)
and (b). The information ig >being col
lected and will be laid on the Table 
of the House, when available.
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British Embassies

*1725. Shri Radha Raman: Will the- 
Prime Minister be pleased to state:

(a) whether expenditure on some of' 
the British Embassies and other Con
sular and Diplomatic appointments, 
were being met by the Government o f 
India prior to August 1947;

(b) if so, which were those missions;
(c) whether Government have claim

ed rights from the British Government.
in regard to the property etc., which 
these Missions had purchased in their 
respective places during that period;
and

(d) if sc, how the matter now stands?

The Deputy Minister of External 
Affairs (Shri Anil K. Chmnda): (a)
Yes.

(b) The expenditure on the British 
Legations at Kabul and Kathmandu 
and the British Consulate General at 
Kashgar was met entirely by the 
Government of India. The expendi
ture on the Diplomatic and Consulajr
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representations in Iran was met (i) 
by the Government of India to the ex
tent of £. 23,894-11-9 and (il) by
H.M.G. to the extent of £• 21,781-15-11. 
Any sums spent over and above these 
amounts were shared equally by the 
t̂ wo Governments'. From the moiety 
payable by the Foreign Office, deduc
tions of £. 790 and £. 487-10-0 were 
made on account of India’s annual 
contribution towards the cost of the 
Briitish Legation, Jedda, and India’s 
sftandiing contribution to H.M.G. in 
respect of Establishments in Iran res
pectively.

(c) Yes.
(d) The property of the late British 

Consulate General at Kashgar was 
handed over by the U. K. Govern
ment to the representatives of the 
Governments of India and Pakistan. 
The British Embassy buildings at 
Kathmandu have recently been hand- 
•̂ d over to us. The' transfer of proper
ties at other places is under negotia
tion.

SCiri Radha Raman: May i know— 
when this question was first taken 
up with the U. K. Government?

Shrl Anil K. Chanda: Obviously
after the transfer of power.

Shri Radha Raman: May I know 
the approximate total amount involv
ed in this matter?

Shri Anil K. Chanda: It is a big
amount. The estate in Kabul would 
ambuilt to about Hs. 25 lakhs. Simi
larly for Iran and other places, it will 
run into several lakhs.

I ndian D etenus in M alaya

*1743. Shri M. S. Gurupadaswamy: 
'Will the Prime Minister .be pleased 
to state:

(a) whether it is a fact that all 
Indian detenus under the Emergency 
Regulation Act in Malaya, have now 
2>een released; and

(b) if so. how many of them have 
been rehabilitated in Malaya and how 
many repatriated to India?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
According to the information availa
ble, about 90 Indians are still in de
tention in Malaya. There are no Indian 
detenus in Singapore.

(b) Since the beginning of the Em
ergency in June, 1948, 830 Indian de
tenus have been repatriated to India 
from Malaya and Singapore. Ab:ut 
600 were released locally. Govern-^ , 
ment of India are not aware of any 
scheme for the rehabilitation of these 
men in Malaya.

Shri M. S. Gurupadaswamy: May I^"
know whether any step has been t^ken 
by the Govrenment of India with re
gard to the other 90 Indians who are 
in prison, for their release?

Shri Anil K. Oianda: Whenever
there has been any need for our in
tervention in the interest of any 
Indian national, our representative 
there has taken all adequate steps.

Shri Muniswamy: May I know whe
ther the Minister could tell us ho^ 
many of those detenus come from the 
State of Madras?

Ŝ ari Anil K. Chanda: I am afraid I 
haven’t got the information.

Shri Achuthan: May I know whe
ther before the Indians were repatria
ted, a chance was given to explain 
their innocence in a court of law 
there?

Shri Anil K. Chanda: There is a  ̂
complicated legal procedure. There 
are three rules operating in connec
tion with such detention. In the case 
of two of these rules, legal help Is 4 
possible.

DispiACED Persons in  H yd ekabad

♦1957. Shri H. G. Valriinav: Will the 
Minister of B^abllitatlon be pleased 
to state:

(a) whether any grant has been al
lotted to Hyderabad State for the re
lief and rehabilitation schemes for 
displaced persons in that Stale in
1954-55; and
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(b) if BO, how muob?
The Minister of RehabiUtation (Shri

A. P. Jain): (a) Allotment has been
made for the rehabilitation of persons 
who suffered as a result of Police Ac
tion in 1948.

(b) A provision of Rs. 4.29 lakhs 
has been made in the Budget.

Shri H. G. Vaishnav: May I Icnow 
the number of displaced persons from 
outside rehabilitated in the Hyderabad 
State?

Shri A, P. Jain: A few hundred 
families have gone to the Hyderabad 
State of their own accord. I cannot 
give their exact number, all I can say 
is that they are a few hundred.

Shri H. G. Vaishnav: Is there any 
responsibility thrown on the Hydera
bad State in respect of this?

Shri A. P. Jain: No; I mean no fin
ancial responsibility.

Procurbmbnt and Import of Cotton

*̂ 1940. Shri Sinhasan Singh (on be
half of ShH S. N. Das): (a) WiU the 
Minister of Commerce and Industry be
pleased to state whether the procure
ment and Import programme for cotton, 
for the current season has been set
tled?

(b) If so, what is that programme?

(c) What are the recommendations 
and suggestions in this regard of the 
Cotton Advisory Board?

Tbe Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes. Sir.

(b) and (c). The Cotton Advisory 
Board have suggested that the coun
try's requireinlents of foreign cotton 
during the Cotton season 1953-54 
would be roughly about 6 lakh bales. 
Imports of foreign cotton are being 
allowed to meet the country’s require
ments.

Shri N. L. Joshi: Is there any pro
posal under Government's considera
tion, to separate long staple and short 
staple cotton produced in thi  ̂ country?
102 P.S.D.

Shri T. T. Krishnamachari: They
are separated, because the people who 
buy have their requirements met with. 
They buy it as and when they want 
and buy whatever type they want.

Sardar A. S. Saigal: May I know 
how many persons have been select
ed ,from the cotton-growing districts 
or States, to the Cotton Advisory 
Board which was formed?

Shri T. T. Krishnamachari: Notice.

WRITTEN ANSWERS TO QUESTIONS
RbHABIUTATION of DISPJ.ACBD PERSONS

•1945. Th. Lakshman Singh Charak: 
Will the Minister of EchabiUtation be
pleased to state:

(a) whether any report reviewing 
the work of rehabilitation of displac
ed persons from East Pakistan In 
Assam, has been submitted by the 
Committee appointed under the 
Chairmanship of Shri Sri Prakasa in 
1951; and

(b) if so, whether a copy of the 
same will be placed on the Table of 
the House?

The Minister of RehabiUtation 
(Sbri A. P. Jain): (a) and (b). Yes; 
the views of the Chairman and other 
members of the Committee on the pro
blem of rehabilitation of displaced 
persons in Assam were received by 
the Ministry in October 1951. These 
views were intended for departmental 
use to assist the Ministry of Rehabili
tation in formulating its schemes for 
rehabilitation and it is not (ntended to 
publish them.

T ea L abour W elfare

•1949. Shri K. P. Trlpathl: (a) WUl 
the Minister of Commerce and Indus
try be pleased to state what grant was 
budgeted for labour welfare by the 
Central Tea Board in 1953-54?

(b) How much of the same has 
been actually allocated, and to which 
State Government?

(c) What are the other State Gov 
emments which have not been givei 
any grants for 1953-54?
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(d) What are the reason* tor the
same?

The Minister of Commerce (Shri 
Karmarkar): (a) Rs. f,00,000.

(b) Rs. 15,000 already allocated 
to Uttar Pradesh. An application 
from Bihar is under consideration of 
Tea Board.

(c) Assam, Mysore, Tripura, Tra- 
vancore-Cochin. West Bengal, Punjab 
and Madras.

(d) Some States did not submit 
schemes for 1953-54. The remaining 
States were not eligible for the grant 
either because they had not fully uti
lised the amount allocated previous
ly during 1951-52 or 1952-53 or 
because they did not produce the 
necessary utilisation certificate.

" A wakening in  A pricV*

*1953. Shrl Brajeshwar Prasad: (a) 
Will the Prime Minister be pleased tc 
state how many copies of the Book 
“Awakening in Africa” were sent to 
England and other parts of the Com
monwealth for distribution?

(b) Is it a fact that this Book has 
been withdrawn and all available 
copies destroyed?

The Deputy Minister ol External 
Affairs (Shri AnU K. Chaada): (a)
About one thousand copies.

(•b) Indian missions abroad to which 
copies were sent have been requested 
not to make further distribution of 
this pamphlet, which is a reprint of 
a series of articles on Africa by a Bri
tish Journalist published in an Indian 
newspaper. Undistributed copies are 
being recalled for circulation in India, 
for which they were primarily intend
ed. No copies have been destroyed.

S CHBDULEp Caste and T ribal Employefs 
IN G overnment of India

•1960. Slirt Oanpatl Bam: Will Uie 
Minister of Works, EmMng and Snp- 
glf be pleased to state how many of 
the employees working in the Secre
tariat of the Ministry and attached 
and subordinate offices belong to 
Scheduled Castes and TribesT

The Minister Works, Honiring: 
and Supply (Sardar Swaran Singh)*.
About 1650.

Steel plant at  Rourkela

*1961. Pandit Lingaraj Mlara: (a)
WUl the Minister of Frodnction be 
pleased to state whether any arrange
ment has been made with Messrs. 
Krupps and Demag of Germany or 
with any other Steel concerns either 
in India or outside for the training of 
Engineers and other Technical Per
sonnel before the Steel Plant at Rour
kela starts operating?

(b) Has any definite programme 
been drawn up for training such 
personnel?

The Minister of Production (Shri 
K. C. Reddy): (a) Attention is .invit
ed to para 12 of the Technical Con
sultants’ Agreement signed with the 
German Combine of Messrs Krupp 
and Demag on the 21st December,
1953 (copies of which were placed on 
the Table of the House on the 24th 
December, 1953) wherein a provision 
has been made for the training at 
German Works of an adequate number 
of Indians to be mutually agreed upon 
.between the Combine and the Govt, 
of India. It is also the intention that 
when orders for equipment are plac
ed on any suppliers, they will be , 
quired to train a certain numbepyri#., 
Indians at their works.

(b) Steps are being taken in the 
matter in consultation with the German 
Combine for training in the near fu
ture, but no definite programn^ has 
yet been drawn up. It is prbposed 
however to finalise this question in 
early May after consideration of this 
question at the Board meeting of the 
Hindustan Steel to be held then.

eft THT • w r sniPT
^  ftf):

(*F) WT 
iPTTt ^  ^  ^  ^
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t :
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The Deputy Minister of External 
Affairs (Shri AnU K. Chanda): (a)
Yes.

(b) Sir Oliver Goonetilleke, Minis
ter of Finance. Mr. R. G. Senanayake, 
Minister of Commerce, Mr. Wikreman- 
ayake, Minister of Justice. Dr. Kaleel, 
Minister of Labour and Mr. Goona- 
sena de Soyza, Secretary. The Sub
committee consisting of the above 
has started functioning.

Blan c  F ixb

(c) No.

Soda A sh

. /  Shri A. K. Gopalan:
"^•\Shri V. P. Nayar:

(a) WiU the Minister of Commerce 
and Industry be pleased to state whe
ther Soda Ash has been imported in 
the current year?

(b) What was the landed cost of the 
imported article?

(c) What is the sale price of the 
article at present?

(d) What were the quantities of 
this article imported in 194B-49?

ICie Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) and (c). The control over the 
price of Soda Ash ceased with the 
lapsing of Supply and Prices of Goods 
Act, 1950, on the 14th February, 1954. 
Before that the maximum price that 
could be charged *by an importer or 
producer for different verieties of 
Soda Ash ranged from Rs. 19-8-0 to 
Rs. 30-11-0.

(d) 32,71,345 Cwts.

Silrt A. k . Gopalan:
Shri V. P. Nayar:

Will tihe Minister of Commerce 
and Industry be pleased to state:

(a) what are the important uses of 
Blanc fixe in the Indian industry; and

(b) what is the estimated require
ment of this material for the current 
year?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) Blanc fixe is an essential extend
er for use with Titanium Dioxide. It 
is also used in the manufacture of 
Paints and Enamels, Dyes, Printing 
Inks, Rubber and Textiles.

(b) About 500 tons Tor January- 
June, 1954.

R ubber

419. Shri S. C. Samanta: Will the 
Minister of Commerce and Industry 
be pleased to state:

(a) the value of rubber goods or 
rubber goods specialities which have 
been imported in 1953;

(b) what was the annual import be
fore 1947; and

(c) the amount and value of export 
of raw rubber and rubber goods since 
1947 year-wise?

The Minister of Commerce and In
dustry (Shri T. T. KrlflGinamachari):
(a) Rs. 4,527,000

(b) Rs. 798,000 in 1945 and 
Rs. 2,157,000 in 1946.

(c) A statement is attached. [5ec 
Appendix VIII, annexure No. 55]

B iscuits ( I mport)

420. Shri L. Jogeswar Singh: Will 
the Minister of Commerce and tndns- 
try be pleased to state:

(a) the quantity in pounds of foreign 
biscuits imported into India in 1953 
and the quantity expected to be im
ported in 1954; and

(b) the total value of such imports?
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The Minister of Commerce and In
dustry (Shri T. T. Krbhnamachari):
(a) and (b). A statement is attached. 
[See Appendix VIII, annexure No. 56]

Import L icences for R ice and O il 
M ulls

421. Shri Slnhasan Singh: Will the 
Minister of Commerce and Industry
be pleased to state the number of 
licences for importing and setting up 
rice and oil mills issued after the 
adoption of the Planning Commis
sion's report?

The Minister of Commerce and In
dustry (Shir T. T. Krishnamachari):
No licences for the import of rice and 
oil mills as such have been issued. Im
port of certain t3TPes of machinery 
used in such mills has also been now 
prohibited.

Information as regards the number 
of licences for setting up rice and oil 
mills issued is being obtained from 
the State Governments and will be 
placed on the Table of the House as 
soon as It is received. *

Bombay T extile M ills

422. Shri Sarangadhar Das: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total number of cloth mills, 
yam mills and other cloth factories 
using cotton in the State of Bombay;

(b) the number totally or partially 
closed down up to the 31st March, 
1954, or earlier for which such figures 
are available;

(c) the reasons for which these mills 
have been closed down; and

(d) the total number of workers 
employed before closure and the total 
number now thrown out of employ
ment?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
(a) 180 cotton textile mills.

(b) 4 totally and 16 partially.

(c) Due to financial difficulties and 
uneconomic working.

(d) About 14,446 workers have been 
affected.

Export T rade

423. Shri Jethalal Joshi: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) the total value of India’s trade 
by land with Pakistan. Burma, 
Afghanistan and Iran during January 
and February, 1954; and

(b) how it compares with that of 
the previous year for the same 
months?

The Minister of Conuneroe and In
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement showing our 
imports and expbrts to Pakistan, 
Burma, Afghanistan and Iran, by land, 
for January and February 1953, and 
for the corresponding months of 1954 
is attached. [See Appendix VIII, 
annexure No. 57.1
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(Part II—^Proceedings odier than Questions and Answers) 
OFFICIAL REPORT

5251

HOUSE OF THE PEOPLE

Wednesday, 2Ut April, 1954

The House met at a Quarter Past 
Eight of the Clock

[Mr. Speaker in the ChairJ 

QUESTIONS AND ANSWERS 

(See Part I)

9-05 A.M.

MESSAGE FROM THE COUNCIL 
OF STATES

Secretary: Sir, I have to report the 
following message received from the 
Secretary of the Council of States:

“In accordance with the pro
visions of rule 97 of the Rules of 
Procedure and Conduct of Busi
ness in the Council of States, I 
am directed to enclose a copy 
each of the following Bills which 
have been passed by the Council 
of States at this sitting held on 
the 19th April, 1954;

1. The Shillong (Rifle Range and
Umlong) Cantonments Assi
milation of Laws Bill, 1954.

2. The Himachal Pradesh and
Bilaspur (Nevr State) Bill, 
1954.”

5252

SHILLONG (RIFLE RANGE AND 
UMLONG) CANTONMENTS ASSIMI

LATION OF LAWS BILL
HIMACHAL PRADESH AND BILAS

PUR (NEW STATE) BILL
Secretary: Sir, I lay the following 

Bills, as passed by the Council of 
States, on the Table of the House:

1. The Shillong (Rifle Range and
Umlong) Cantonments Assi
milation of Laws Bill, 1954.

2. The Himachal Pradesh and
Bilaspur (New State) Bill,
1954.

PAPERS LAID ON THE TABLE
Statement Re: Tenders not Accepted 

BY the India Store Department

The Minister of Works, Housiiif 
Supply (Sardar Swaran Singh): I beg
to lay on the Table a copy of the 
statement of cases in which the lowest 
tenders have not been accepted by the 
India Store Department, London, dur
ing the period ending the 31st Decem
ber, 1953. [See Appendix IX. amiexure 
No. I.] ^

Document entftled “The French 
Settlements in India” .

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): I beg
to lay on the Table a copy of the 
document entitled ‘The French Settle
ments in India*, containing texts of 
important notes exchanged between 
the Governments of India and FrMce. 
[Placed in Library. See No. S-124/54.J

143 PSD.
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FINANCE BILL—contd.
Mr. Speaker: The House will now 

proceed with the further considera
tion of the following motion moved 
by the hon. Finance Minister on the 
19th April, namely, that the Bill to 
give effect to the financial proposals 
of the Central Government for the 
financial year, 1954-55, be taken into 
consideration.

I think that the hon. Finance 
Minister will take about an hour for 
the reply.

The Minister of Finance (Shri C. D. 
Deshmukh): Yes.

Mr. Speaker: So, at 12-15, I shall
call the hon. Finance Minister for 
the reply. Shri Jethalal Joshii who 
was speaking the other day, will now 
finish his speech.

Shri Tulsidas (Mahasana West): The 
reply of the Finance Minister may be 
given tomorrow.

Mr. Speaker: We have now settled 
the time. I have no intention of ex
tending the time against the orders of 
the House.

Shri Jethalal Joshi (Madhya Sau- 
rashtra): In my yesterday's speech,
I was speaking about the fact that 
although there was an overall increase 
in the industrial production, there 
were certain items of industry in 
which there was a big gulf between 
industrial capacity and production. I 
was citing certain instances. Let me 
further proceed with those instances. 
In non-ferrous alloys, in 1952, the 
capacity was 68,000 tons and the pro
duction was 7,600 tons. That means 
the production was 11 per cent or 
something more. In 1953, again, two 
more factories were opened with the 
result that the production fell still 
further. In 1952, the production capa
city of lead sheets was 2,800 tons, 
but the production was negligible. It 
was only 44 tons. That means 1*5 per 
cent, as against the remaining 98:5 per 
cent, which was remaining idle. Now, 
in zinc sheets, there is a climax. The 
capacity was 300 tons in 1952 and pro
duction was only 19 tons. Still, how
ever, in 1953, the capacity was increas

ed to 4,400 tons and production came 
to 0:7 per cent. That means 99*3 per 
cent, of the capacity was lying idle. 
In view of all these things, I find it 
difficult to understand how an indus
try, producing one per cent, of the 
articles or even less, can profitably be 
run.

Regarding Part B States, I went 
through the whole report covering 
375 pages of the affairs of the Minis
try of States. Nowhere in that re
port do I find that in Part B States 
any new industry has been set up 
during the last seven years. No run
ning industry has been expanded, 
either. Now, in view of all these 
things, I find that whenever capital 
has been invested, it has been stuck 
in the plants and it is being rusted, 
and the people do not get the full 
benefit of the capital which is invest
ed. After all, this capital may belong 
to some private persons. Still, how
ever. it is our national wealth and it 
should be fully utilized. I feel that 
all those articles of production, whe
ther essential or non-essential, from 
gramophone needles to big boilers, are 
jumbled together and there is 
just the progress as was witnessed of 
the traffic jam at Tilpat, that is. one 
furlong per hour. I suggest, therefore, 
that there should be a proper plan
ning in all industries. The essential 
and non-essential articles of produc
tion should be separated, and the 
essential articles should again be sub
divided into zones or spheres of pri
vate sector and public sector. In 
point of public sector, I may further 
suggest that some suitable industries 
should be set up in Part B States also.

Now, I proceed to refer to the 
Kandla port. So far as my informa
tion goes, the decision to develop the 
Kandla port was taken some four 
years ago. No progress has yet been 
made during all these years. Of 
late, some earthwork has been started.
I feel that the development of Kandla 
has been taken up with a view to 
replace Karachi. In these days, bombs 
and shells have formed a bad habit 
of not giving prior notice. They are
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atithis ( 3T%F«r ), unwanted guests. 
Again they would not wait upon 
our debates and discussions in this 
House, although we may call it a 
ŝovereign House. I, therefore, re

quest humbly that the development 
ôf Kandla port should be stepped up 

as fast as possible.
I come to another point. So f£ir as 

I know, there were certain insustries 
during the last war, in 1939-40. Many 
of those industries have been closed 
and now, we have to look to foreign 
lands for the purchase of articles for 
civilian consumption and for military 
purposes. I feel that such of those in
dustries as were running in this coun
try should again be set up and all 
our requirements should be met from 
those industries.

There is the case of the match in
dustry. So far as I know, before 1947, 
there were a number of factories pro
ducing matches. During the last five 
years, one big company has come in
to existence and it has taken over al
most all these small factories. I call it 
the Matsya Nyaya, the policy of the 
bigger fish swallowing the smaller 
fish. The match industry today is a 
sort of monopoly in the hands of one 
company WIMCO. I think it is the 
only industry which bids fair to be a 
small-scale industry which can give 
occupation to hundreds of thousands 
o f people in their cottages.

Coming to the question of soap in 
the Finance Bill, I find.........

Mr. Speaker: The hon. Member has 
already taken a long time.

Shri Jethalal Joshi: Then. I will 
sit down. Sir.

Mr. Speaker: He can speak for two 
minutes more.

Shri Jethalal Joshi: Thank you, Sir; 
it is a revival.

In the Finance Bill, I find there is 
a proposal to levy duty on soap. I 
liave an humble suggestion and that 
is that the soap manufactured from 
non-edible oils should be exempted 
irom this type of duty. The object ol 
my suggestion is that the non-edible 
oil may be thus encouraged for use in

the soap industry and the edible 
oils may be released for himian 
consumption. In certain parts of Wes
tern India, generally in Saurashtra, 
Gujerat and Maharashtra, groundnut 
seeds and oil and copra and copra 
oil are used as a part of food and 
that oil is the only ounce of nutrition 
in those parts. If, as I suggested, 
these articles are not exported, then 
also it would be of great relief to the 
people. We know that there is great 
unavailability of pure gree and pure 
milk and the price of even sesamum
oil is so prohibitive that the middle- 
classes and the lower middle classes 
and the poorer sections of the people 
cannot purchase that. Therefore, I 
suggest that the export of these 
groundnut seeds and oil and copra 
and copra oil should, as far as possible, 
be banned. In the year 1952, a large 
quantity of groundnut seeds and oil 
were exported, with the result that 
the • prices in Saurashtra and Bombay 
rose from about Rs. 20 per tin to 
about Rs. 45 to Rs. 48 per tin. It be
came so prohibitive that even that 
ounce of oil was taken from the 
mouths of millions of people.

Shri M. A, Ajyangar (Tirupati): 
Sir, for over fifteen to twenty days 
the House discussed the Demands 
under the various Ministries and 
devoted sufficient time to the discus
sion of the General Budget. We are, 
now, trying to find out the ways and 
means, after having passed the Ap
propriation Bill. The expenditure 
that is budgeted for the coming year 
—1954-55—is of the order of Rs. 2940 
crores. Apart from expenditure, 
both charged and not charged which 
has to be met from revenues, a large 
portion is capital expenditure. On 
accoimt of the development pro
gramme that we have undertaken, 
about Rs. 250 crores have to be rais
ed .by printing some more notes. I 
would like, on this occasion to say 
that we have done well enough. But 
it requires by the plan, the co-opera
tion of all sections of the House and 
also outside to make the Plan success
ful.
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Before proceeding to the Plan and 

seeing how it has to be worked out 
etc., I would like to say one or two 
words regarding the manner in which 
we must raise or we can raise funds. 
The Taxation Inquiry Commission is 
there but I do not entirely agree with 
the observations made by the hon. 
Finance Minister that we cannot give 
a lead to the Commission. When some
one asked whether the Government 
has given a lead to the Taxation In
quiry Commission, he said it will be put
ting the cart before the horse and that 
the Commission has to give us advice. 
But, the Commission may give an ad
vice that all the taxes have to be impos
ed only on the poor and not on the rich. 
Different methods of taxation have to 
be adopted regarding different kinds 
of States. We are in a welfare State. 
It can easily be argued that the 
persons who have been appointed cn 
the Commission will take all these 
into consideration and give us a re
port. I am sure that will be a re
port which will help the poor, more 
than the rich, and will do sufficient 
social justice.

I heard the hon. Finance Minister 
say that 70 per cent, of the taxation is 
borne only by the rich. He was also 
pleased to say what percentage of 
our population is in possession of 
that wealth. Therefore, when we try 
to distribute the taxation and try to 
do justice, we must take the margin 
of savings into consideration. Even 
if fifteen or fifteeen and a half annas 
in the rupee are taxed in the hands of 
the rich man, the other half anna is 
sufficient for him to build palace 
after palace. But, so far as a poor 
man is concerned, he lives in a 
meagre way and the smallest burden 
will break the camel’s back.

Now, Rs. 250 cTores of deficit fin
ance is a kind of indirect taxation, 
mostly borne by the poor who may 
not be able to bear it. I am not com
plaining. All that I am suggesting is, 
having regard to the fact that in the 
previous year, when we wanted to 
get Rs. 100 crores by way of loan, we

were able to get only Rs. 75 crores— 
people say that capital is dry—(my 
feeling is that capital is shy and they 
are withdrawing the capital)—we 
must find capital bpth for the private 
sector and the public sector. I would 
make one suggestion, which has been 
repeatedly made, that the time has 
come when we have to set a ceiling 
on the dividends paid by various 
private companies and ask them 10 
plough back the balance into their 
own resources for the purpose of 
capital formation. So far as the- 
capital for the public sector is con
cerned. the time has come again 
when we should nationalise the 
Imperial Bank and the life insurance 
companies. There is no good crying 
for ghee having butter in our hands. 
Let us not go on bended kness again 
and again and make it appear that 
we are held in ransom by some of 
these rich men, who. according to me 
do not throw their money into the 
public sector. Let us not be absolute
ly at the mercy of these people. We 
have undertaken a huge development 
programme and we must find the 
ways and means. These Rs. 250 
crores may be met by deficit financing 
this year. What is to happen next 
year? Shall we go on printing notes 
because the Printing Press is in our 
hands? We shall not do so. I would 
urge upon the hon. Finance Minister 
to keep a very close watch upon this 
and try to see that the entire amount 
is not spent on the development pro- 
granmies this year but that 50 per 
cent, of it is distributed or spent this 
year on producing our consumer 
goods. Wherever smaller irrigation 
works can be undertaken in the 
various States yielding immediate 
returns, 50 per cent of the money 
allotted to irrigation works must be 
diverted to them and even if some large 
and big-scale projects to be started this 
year are put off for some time for this 
purpose, there is no harm. That is 
my general approach.

So far as the financial .burden on 
the poor is concerned, on betel nuts»
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lor instance, even if the poor man 
has to pay, if the burden is distribut
ed over a large section and the total 
•amount recovered is large there may 
be a justification. For some time, 
the rich and the poor alike have to 
bear this burden. Therefore, let us 
not too much stress the case of the 
poor man on this matter as both 
iiave got to share, in common, the 
burden for some time for purposes 
o f implementing the plan and we, 
both rich and poor, have to undergo 
privation for some time.

It would not be wrong for me to 
just take the House a few minutes 
over what progress has . been made 
50 far and what has yet to be done. 
1 feel that we have achieved one of 
the wonders of the world and that is, 
without shedding a single drop of 
blood, we have wrenched power from 
the mightiest Empire in the world 
who in two bloodiest wars from 
1914-18 and again from 1939-45,— 
waged the battles with all the instru
ments of latest design that science 
could invent and defeated Germany. 
In our own way we defeated England 
and so we have defeated both Eng
land and Germany.

An Hon. Member: No, no.
Shri M. A. Ayyangar: Is it a small 

achievement? In this noi -̂violent 
struggle, .both Britain and India the 
vanquished and the victor have 
been ennobled. With the weapon 
forged by the Father of the Nation,— 
non-violence—this miracle was 
achieved and we have achieved 
success by adopting it in international 
relations also. Regarding the birth 
of New India, though old as a nation, 
we are young as a State. Both our 
arms were cut off by the formation 

of Pakistan. Trouble arose in the 
head in Kashmir, and then in the 
stomach—^Hyderabad—and then in 
the feet from some of our great 
statesmen who were in charge of the 
administration of Travancore State, 
which did not agree to join the 
Union. On the west, Junagadh 
Wanted to accede to Pakistan. Bhopal 
wanted to give a corridor for Pakis

tan. Thanks to that great soul—may 
it rest in peace— thanks to Sardar 
Patel, who in less than six months 
from August 1947 to February 1948 
liquidated all the Rajas and Maha
rajas, 565 in number, without shed
ding a single drop of their blood. I 
do claim that we have achieved a 
miracle. The saviours of each coim- 
try are entitled to respect from others. 
Russia is often cited for having 
done wonderful deeds but Russia 
was not under foreign domination 
Lenin and others only did away with 
their own rulers. We have not done 
so. I am not saying anjrthing against 
them, but let not our own people, bom 
out of our flesh and blood, decry our
selves. Somebody said that I am 
now among the Communist Party 
friends—Yes I am half conmiimist 
today. But the communists are not 
showing sufficient regard to our 
national flag. I do not agree with 
this attitude of theirs. May I ask all 
our young friends if in any of their 
meetings they have hoisted the na
tional flag along even with their red 
flag?

Some Hon. Members: No. no. They 
are not allowed to do so.

Shri M. A. Ayyangar: Even on the 
house-tops on joyous occasions they 
could do so. but nothing has been 
done by them. Let us be proud of 
our achievements. In our own way 
we won independence for our coun
try, got rid of the feudal rule, of 
Maharajahs, rehabilitated a crore of 
people who were squeezed out from 
East and West Pakistan and also 
introduced legislation so far as the 
zamindari is concerned in a himible 
and non-violent way, asking all per
sons, who are owners of lots of land, 
to surrender some of them so that 
they may .be distributed, and if they 
refused to do so. we know what we 
should do in this Parliament and we 
are not helpless. So far as law and 
order is concerned, some people in 
this country do not seem to give res-, 
pect to it and they do what they like. 
We cannot allow this to continue, and 
you all know how on a single day
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eight Ministers were shot dead in 
Burma. That was copied here and 
the Father of the Nation was kill
ed and it was a cold-blooded mur
der, and we have survived that 
shock. I know that there was 
a time in 1948 when it was im
possible for us to do a single railway 
journey safely. I, therefore, risked 
getting to Delhi by air during that 
time, because all along the 25 miles 
of the railway line in my place a 
derailment was expected every 
minute. That was happening not 
only in Madras, but also in Calcutta, 
and so railway journey was very un
safe. As at that time you were not 
here Mr. Speaker and I had to pre
side over the deliberations here, the 
Opposition Leader of the Japanese 
Diet came to me here—he was on a 
tour round the world. He came and 
wanted to see the Speaker, and 
since you were not here then, he was 
brought to me. Half an hour later, 
he asked me where Nalgonda was. If 
I ask hon. Members of the House 
where Nalgonda is many of them may 
not know, but it is a hilly district in 
Hyderabad. I was wondering how an 
Opposition Leader from the Japanese 
Diet came to know of Nalgonda, He 
told me that every morning he heard 
on the Moscow Radio, that Nalgonda 
was the seat or the spring-board from 
which the communists of India 
would start their operations in aU 
directions to make the whole coimtry 
red. (Interruptions).

Mr. Speaker: Order, order. The
hon. Member may proceed.

Shri M. A. Ayyangar: Let there be 
no interruption please. I am not 
able to hear what is passing on 
behind me. But our friends, the 
communists have since come roimd 
and are sitting here with us. They 
have adopted constitutional methods. 
I am asking them to take one more 
step, namely, to the best of their 
'ability to co-operate with the Govern
ment —I see the sweet reasonableness 
and eloquence on the part of their 
Deputy Leader and others. I am

asking them to view the situation in 
this country today. They agree with 
us so far as our policy on interna
tional affairs is concerned. The free
dom which was won with very great 
diflaculty is being threatened today 
from inside. It was only yesterday that 
we saw the fissiparous tendencies that 
exist in India—communal parties like 
the Hindu Mahasabha and the Muslim 
League. Somewhere in South India, 
the Muslim League party is still 
having a hold. A resolution was 
moved by me when I was the Secre
tary of the Congress Party, in 1948, 
and accepted by the House that no 
communal party ought to be allowed 
to dabble in politics and that it shall 
not be recognised. Both the Hindu 
Mahasabha and the Muslim League 
ought to be banned and tabooed. Let 
them confine themselves to mere 
cultural and religious activities and 
let them not be allowed to dabble in 
politics. I urge upon the Government 
that no recognition shall be given to 
such parties. If the Hindu Mahasabha 
and the Muslim League dabble in 
politics, the churches may also come 
in and interfere. Let us not allow 
fissiparous tendencies in the country. 
My hon. friend, Mr. Veeraswamy, 
wanted Dravidistan. Sikhs may want 
Sikhistan and the Muhammadans have 
had Pakistan....

Sardar A. S. Saigal (Bilaspur): We 
do not want Sikhistan.

SGiri M. A. Ayyangar: I am glad to 
hear this. This is reassuring, that is, 
that Sikhs do not want Sikhistan.

Next let us rid ourselves of the 
trouble that the Foreign pockets are 
giving us viz. Goa. Diu. Daman, 
Pondicherry. In the north, the Nepal 
border must be treated by arrange
ment as India’s border in the north, 
and we should be able to safeguard 
that border, in the interests of both 
India and Nepal.

You may kindly extend my time by 
a few minutes, say, two minutes;. 
(Interruptions).
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Mr. Speaker: Order, order. Let there 
be no talk.

An Hon. Member: He may be given 
some more time.

Mr. Speaker: I think the duty of the 
Chair is—I do not find the word to 
adequately express myself—cast more 
rigorously when the Chair is dealing 
with officers of the Parliament; it is its 
duty to enforce the rules and regula
tions. (Interruptions). Order, order. 
It is a question of time-limit. I would 
certainly accede, but let a Chairman 
observe it scrupulously himself. It is 
not a question that rules are meant 
for others and not for those in 
authority. That is the only thing that 
I would say by way of replying to the 
appeal that has been made to me to 
extend the time. It is not a question 
of mere extension of five minutes here 
and there; it is a question of setting 
up standards and therefore the House 
will appreciate my stand when they 
find that I am more strict with the 
authorities than with the ordinary 
Members. It is for them to set up 
standards.

Shri M. A. Ajyangar:
enough.

I have said

Shrimati Benn Chakravartty
(Basirhat): Mr. Speaker, I too fall in 
the category of Mr. Ajryangar and I 
hope that i will be able to finish all 
that I want to say within the allotted 
fifteen minutes. As a matter of fact, 
I had a desire to really pin-point my 
arguments and fix them to only one or 
two points but the previous speaker 

•has forced me to make certain remarks 
regarding what he has said about the 
red flag. I think it is time that we 
answer it and answer it very categori
cally and answer not in our own terms 
but in terms of what his leader had 
said. In 1937, what is it that Pandit 
Nehru said? In the AICC bulletin of 
April 20-29 you will find:

“The Red Flag has for a hundred 
years or more been the flag of 
workers all over the world, and 
nearly all workers’ organisations

have adopted it in various coun
tries. It represents the struggles 
and sacrifices of workers as well 
as the conception of the unity of 
the workers all over the world. 
As such it is entitled...” (Inter
ruptions).

Mr. Speaker: Order, order.
Shrimati Rena C&akravartty: “to

our respect and a workers' organisa
tion, if it so chooses, has every right 
to display it at its functions.”

In the AICC buUetin dated July 
31. 1937, Pandit Nehru wrote:

‘‘Red Flag has long .been 
associated with workers, especial
ly industrial workers. It is not 
the fiag of any particular coim- 
t r y ... (Interruptions).

Several Hon. Members rose—
Mr. Speaker: Order, order. The

method of carrying on parliamentary 
work is dependent on the quality of 
tolerance. Let the hon. Member have 
her say. The other members who 
want to contradict her will have an 
opportunity when they are called upon 
to speak. Let us tolerate. She has 
quoted from the AICC bulletin, as I 
understand. Is that so?

Shrimati Benn Chakravartty: Yes, 
Sir; I have given the dates also.

Mr. Speaker: Whatever it may be, 
hon. Members will have a chance to 
reply.

Shrimati Renn Cfhakravartty: The
complaint was that the red flag is used 
and the national flag is not used; we 
will have to answer it.

Mr. Speaker: She may put it as she 
likes but if she puts it more correctly 
and more moderately it will perhaps 
carry greater weight. The House 
knows how to tr6at exaggerations or 
statements which are not correct.

Shrimati Benn Chakravartty: I hope 
my quotation from an hon. gentleman 
will not be taken as an exaggeration.
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1 do not like to go into it in greater 
detail within the limited time given to 
me, and will leave this to my friend 
Mr. Kelappan. The question is not 
that we do not fly the national flag. 
As he knows, it is not to be flown on 
every occasion. It is not the flag ot 
the Congress Party. We have flown 
it on many occasions, a number ot 
times; it is the national flag. When I 
have been in the international delega
tions of women, our people, our 
women have held that flag high. That 
is all I want to say in this House. I 
think it is time that those who have 
been flinging this kind of allegation 
have a certain amount of tolerance 
and see what we have to answer. It 
is true that I do not want to toring 
this up again; it should be dismissed 
with the contempt which it deserves 
but when I found my friend  ̂ Shri 
Ayyangar brought forward itds, I 
thought I had to answer it.

I will now come to answer some 
points raised by the Finance Minister. 
The Finance Minister took great care 
to show how the incidence of taxation 
has been falling on the rich and he has 
even shown that the number of the 
rich— t̂hat is one and a half lakh- 
walahs as I would call them—^wasvery 
small. I think 1,286 was the specific 
number which he quoted. Here I 
want to say that the figure itself is 
not very correct because if we see the 
figures that the State Governments 
have got in regard to the taxable pro
perty such as agricultural property, 
the figure would be much more. I 
would like to know whether he has 
included all these under the purview; 
whether the figures that are kept In 
the States come within that number. 
As far as I can make it out it has not 
been included and without Including 
it he has tried to show this as bdng 
quite a small number...

Shri C. D. Deshmnkh: I am only
concerned with giving the number of 
people who give income-tax.

Shrimati Renu Chakrayartty: I am
quoting facts. There are certain other

categories which will also come under 
these one and a half lakhwalahs. That 
is why this figure is very small......

Shri C. D. Deshmnkh; I have got 
only those figures—that is, those who 
pay income-tax; I do not have the 
figure the num.ber of those people 
who have income from other sources, 
say, agricultural income.

Shrimati Renu ChaJcrayartty: That
is why I want to say that the figures, 
are misleading, when we come to refer 
to what the position is. He has given 
the figures for 1952-53, I think. If we 
take the year 1951-52, we find that 
the number of one and a half 'lakh
walahs would have been 1,120; thus 
we see that there is an increase of 166 
persons who have come into this 
category. The average earning of 
these people in 1951-52 was something 
like Rs. 3,05,000 and in 1953-54 it is 
about Rs. 3,31,000; that is, an increase 
of lOJ per cent. We may compare it 
with the per capita income. The hon. 
Finance Minister has said that the 
per capita income has increased on 
the whole. We find that this is more 
apparent than real when calculated m 
terms of reality. If we compare the 
figures of 1931-32 and take into 
account the increase in prices, we will 
find actually that the increase is not 
very real. Per capita income is 
actually calculated on the average 
whereas actually there is concentra
tion Of profits in a smaller number of 
industries. Therefore, very great care 
should be taken to bring about a real 
comparison; otherwise we are liable to 
come to certain wrong conclusions.

Now, I have to hasten through the 
second point which I wanted to make 
here. It is the Question of foreign 
capiUl. I am not going to raise the 
same issues which Mr. Basu already 
brought forward before you but I 
would certainly like to bring to your 
notice one particular concern and 
examine it to show how British con
cerns are making huge profits. The 
Finance Minister wanted concrete



5267 Finance Bill 21 APRIL 1954 Finance Bill 5268

4:ases; be said that we have spoken in 
a general manner. I will tell him 
about the Calcutta Electric Supplj 
Corporation with whom we have 
entered into an agreement through the
D.V.C. and we are going to supply 
•electric power to them. The Electrir 
city supply Act Puts the reasonable 
return at five per cent of the capital. 
The paid-up capital of the Calcutta 
Electricity Supply Corporation in 1950 
was £ 6,162,000 but at the end of 1950 
It was £ 17.750,000. It means that it 
Is three times the capital and that has 
been made by the profits which this 
Company has been reaching. At the 
:same time, we find that the West 
Bengal Government has given it per
mission to use the excess profits of 
1949-52 totalling about £ 9,611,000, 
approximately amoimting to Rs.
1,30,00,000 to finance a capital exten
sion programme. Government has 
allowed them to use that amount to 
finance capital extension programmes, 
while actually a part of it should go 
back to the consumers as rebate. In 
the case of a company which is in 
very good financial position, there 
could .be no Question of allowing them 
any sort of appropriation whereby 
they could actually use the money that 
should go back as rebate to the 
consumers. They should not be allow
ed to use this money for their capital 
-extension. i could give the hon. Fin
ance Minister figures later on, but this 
is one example to show as to how the 
British companies are actually making 
huge profits which could with very 
great profit be utilised for open
ing of new industries. Therefore, I 
add my voice to that of the previous 
speakers that at least a ceiling should 
be put on their profits. Of course, we 
have asked for expropriation, but that 
would sound too revolutionary for the 
Congress Government. They should at 
least stick to their own position which 
they used to take before 1947 that 
they would put a celling on the profits 
of British companies.

Now I would like to go into the 
manner in which foreign capital is 
actually channelised. We were told 
that it has been channelised in an

order of high priority. I could give 
example after example to show how 
foreign capital is being allowed to Jbe 
invested in light and consumer indus
tries more and more. Figures cover
ing sanctions under Capital Issues 
Control Act and Foreign Exchange 
Regulation Act show that out Of Rs. 
18:54 crores of new capital allowed up 
to 1952, I think—1 have not got the 
exact period of time—as much as 24 
per cent has been invested in trading 
business and non-industrial concerns. 
Of the remaining Rs. 13:5 crores, Rs.
2 crores are going to be invested in 
the manufacture of cigarette paper, 
Rs. 2*95 crores in the manufacture of 
sewing threads. Rs. 2 crores on type
writers and so on. Investment in elec
trical cables is going to be just Rs. 25 
lakhs and that in chemicals Rs. 6 lakhs.

I would now come to the question of 
know-how. Mr, Basu has already 
shown as to how the deal with the 
Standard Vacuum OU Company does 
not oblige this company to train 
Indians. In fact, this deal has aroused 
great concern, because there are 
certain secret clauses in it whicj. 
hardly anybody knows, except the 
very topmost people in the Standard 
Vacuums and the Government. I 
believe they have been asked to keep 
this secret at the Government :>f 
India’s request. Wh«i this sort of 
thing happens, one really begins to 
wonder what is up their sleeves, and 
whether we are at all going to get the 
know-how. We are allowing the 
company many many advantages and 
yet we are not going to get the know
how.

For instance, I have often wondered 
why after having in this country the 
steel industry for more than fort>' 
years, we have to go abegging to 
foreign countries for the erection of a 
steel plant I will again give another 
specific instance. In the IISCO we 
are going to have a “Continuers Sheet 
Bar and Billet Mill” . But the full 
working of it is held up. We had 
been told that this mill would start 
working by March 1953. But as far as 
we know this mill has not yet started 
working. What has happened to this
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mill? The new mill is known as Morgan 
Mill. The two older mills are produc
ing steel sheets and bars and can pro
duce 8 thousand tons. The Morgan mill 
by itself has a capacity of 8,000 tons 
rising to 9,000 tons. In the new mill 
very modem machinery is going to be 
installed though very much few 
workers are going to be employed. 
While in the old mills we have 1,600 
workers, the new mill will have only 
500 workers. Of those 70 per cent are 
going to be Europeans and Anglo- 
Indians. There is going to be only 
one Indian, Mr. Das, who is going to 
be the Manager of this mill. All the 
top notchers are going to be 
Europeans. The Superintendent will 
be Mr. Oldfield. All the officers in the 
Mechanical Department would be 
Europeans. The eight experts of the 
Billet MiU are going to be paid hign 
and fantastic salaries, after all their 
living expenses are borne. Dr. 
Mathews of Morgan Bros (London 
Branch) is going to be paid Rs. 6,000; 
Mr. Lawrence is going to be paid Rs.
4,000 and the third and the fourth 
experts Rs. 3,000 each. There is a Mr. 
Gordon of Denco Engineering Work.̂  
of England. He worked in the 
Lubricating Section of IISCO former
ly. Instead of completing what he 
had to teach that man went back. He 
had to be brought back and has now 
been taken on the permanent stajff. 
And I do not know if there is any 
chance of getting the knowledge in 
future years, or if we would be using 
him for imipteen years without the 
getting the knowledge and the know
how which should be passed on to 
our people.

This is the reason why we feel that 
we are making concession after con
cession to foreign capital on the plea 
that we do not have the know-how. 
We find that we give them all the 
profits and concessions and we are 
given the boot.

I should now like to turn to the 
question of our own Indian industries. 
Again and again our Indian indus
trialists are saying...

Mr. Speaker: I believe she will take 
about five minutes more.

Shrimati Renii Chakravartty: Yes. 
The plea is made again and again bŷ  
the Indian industrialists “we have not 
got the money**. In the revealing 
document on Tax Evasion what do we 
find? Is it true that they have not 
made profits? The index numbers of 
industrial profits between 1940 and 
1951 show a fantastic increase in the 
profits made by them. For instance, 
in jute the index number in 1940 was 
359 while in 1951 it rose to 679. In 
cotton the index number for 1940 was
142 which rose to 551 in 1951. And :n 
sugar the index number rose from 
100 -3 in 1940 to 420 in 1951. These 

figures are from The Eastern Econo  ̂
mist of 5th March, 1954. Taking in
dividual industries, with 1939 as the 
base, the profits in jute, cotton and 
sugar had increased in 1951 by over 
500 per cent. 550 per cent, and 420 per 
cent respectively. This, I think, is 
enough to show that there is no ques
tion of their not having earned profits

Their other argument is “we can
not give things cheap unless you cut 
down the wage level’*. This has come 
up on the question of rationalisation. 
It is not a question that we have to 
produce more and immediately, 
automatically; the prices will go down; 
nor is it that the prices are high be
cause we have to pay a very huge 
wage bill. As a matter of fact, in the 
textile industry, as far as we know, 
their total wage bill would be about 17 
per cent of the cost of production. 
Therefore it is not something decisive 
So far as prices are concerned. Where 
production has gone up, prices have 
also gone up with produ r̂tion. Tlie 
index number of textile prices has 
gone up from 389 in September, 1952 
to 480 in September, 1953. How can 
we believe that with rationalisation 
prices will go down?

And unless the prices go down it is 
quite clear that we cannot increase 
the consumption of that cloth. We 
shall have to depend more and more 
on exports, and we know that the 
world markets are shrinking. We
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believe in the Marxist way of thought, 
and We know it is the crisis of capiU- 
list economy. It is not a natural 
calamity. Millions and millions of 
naked men and women need that 
cloth. It is not as if they do not need 
it. But we should be able to reduce 
its price. For that it is not necessary 
to have rationalisation. I am not 
against it on principle. But we know 
that many industrialists have said “we 
have not got money, CJovernment v/ill 
have to help us” . But what we say 
is, let that money be used for opening 
new industries. Maybe, we shall be 
able to carry on with the old 
machinery and channelise the mor»ey 
into better fields of investment 
which will lead to further increase of 
consumption for our people.

And lastly, I wish to say a word 
about the heedi industry. I have no 
time to touch upon anything ebe. 
There is the question of lationalisatiou 
here. This is not a question of a very 
essential nature. It is not a question 
of shortage of production. As a 
matter of fact, we have an over-pro
duction of beedies. I know in my 
State that after the creation of Pakis
tan we have not goi enough market 
In Bengal they are trying to have 
these small machines, and we are told 
that where two people can run a 
machine they will be replacing ten to 
twelve people, and in Calcutta itself 
there will be twenty thousand workers 
thrown out. Therefore, this rationa
lisation has to be carried out with full 
understanding as to what we are try
ing to do. If we want really to bring 
down prices it is not rationalisation 
that is the first necessity; what we 
need to do is to bring down the margin 
of profits and go into the entire cost 
structure. It is only on that basis 
that we shall make scientific progress.

[Mr. Deputy-Speaker in the Chair]
Shri Kakkan (Madurai—Reserved— 

Sch. Castes): Sir, coming from Tamil 
Nad I want first to say a few words 
about Hindi. The people of Tamil 
Nad whole-heartedly welcome Hindi 
The other day Shri Veeraswamy said 
on the floor of the House that the peo
ple of Tamil Nad are opposed to Hindi.

Shri Veeraswamy (Masoiram—Re
served—Sch. Castes): The hon. Mem
ber is the only person supporting Hindi 
Tamil Nad is opposed to Hindi.

Shri Kakkan: The hon. Member
tliinks that he is the only Tamilian, 
whereas 1 am the real Tamilian and 
he is not. He said on the floor of the 
House that the Prime Minister said 
that Tamil is a beautiful language, but 
he did not mention about the speech 
delivered by our Prime Minister at 
Chidambaram. So, I will read some 
one or two lines from his speech.

Shri Vallatharas (Pudukkottai): On 
a pomt of order, Sir. The word 
Tamilian* is an insult to the com
munity. The addition of ‘i2uî  towards 
the end is not the proper form of ex
pression. There are so many respect
ful methods to address a conmiunity__
'Tamiler or *ThamizharkaV. These are 
the proper forms or else to any com
munity the ‘ian* can be added which 
will be highly insulting. It is only 
as a matter of respect that I submit 
this. I think the Chair should have 
the greatest regard for this. We can
not be described as ‘ians' and other 
things. I protest seriously to this 
form of expression.

Mr. Depnty-Speaker: I do not think 
It was the intention of the hon. Mem
ber who is also a resident of Tamil 
Nad and speaks Tamil at home. Bet
ween these two great men I am not 
able to decide whether Tamilian’ or 
•Tamiler can be used. But, I would 
suggest that hon. Members should try 
to use that expression which would 
not be ofiPensive.

SW  C. B. Narastanban (Krishna- 
giri): Sir, the hon. Member objects 
to the word Tamilian*. Supposing we 
say ‘Incfian* there also ‘ian’ comes in 
the end. In English we say Indian* 
and not Tndianer’, and *Indian’ is 
quite respectful.

Shri yanatbaras rose—
Mr. Depnty-Speaker: Order, order. 

Let there be no more interruption.
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Shri Kakkan: Sir, with reference
to Dravida Kazhagam the Prime 
Minister said:

“There was then the Dravida 
Kazhagam, Mr. Nehru said. When 
he read reports of speeches that 
the leaders of that organisation 
delivered, he wondered how su(^ 
people were outside a lunatic 
asylum, because they were fantas
tic and foolish in the extreme and 
harmful. They would disinte
grate and break up India.”

Sir, such people only are opposing 
Hindi. In TamU Nad. as you know, 
most of the people—I can say hun
dred per cent, of the people—are sup
porting Hindi.

Shri Veeraswamy: Only one per
cent.

Shri Kakkan: Only a few people
who are hating the Brahmins are 
opposing Hindi.

Mr. Deputy-Speaker: There is too
much noise in the House.

Shri Kakkan: They think that
Hindi is dangerous for the culture and 
civilisation of Tamil people in Tamil 
Nad. But I say that the people who 
are opposing Hindi are spoiling Tamil 
culture and civilisation, but not Hindi.
10 A .M .

Then I come to the subject matter. 
At the very outset I congratulate the 
hon. Minister for taking necessary 
steps to solve the unemployment pro
blem and arrest the growth of im- 
employment, especially among the in
dustrial labourers and also the edu
cated people. But, the people in 
the rural areas are not given more 
facilities. Especially in the Madras 
State, for three or four months, peo
ple have no work and they suffer. I 
request the hon. Minister to give more 
aid to the Madras Government and 
ask them to take up minor irrigation 
works in each and every village at 
least from the month of June to 
August.' I may suggest lihat deepen
ing of wells and tanks may be taken 
up. Government also have in a way 
created unemployment in the rural 
areas. After the introduction of the

rice mills in the rural areas, people 
are suffering for want of work. Be
fore that, the poor people used to do 
paddy husking work and earn some
thing. At least if the mills are closed 
in the minor panchayat areas, the 
people in the villages may get some 
work for their livelihood. Government 
have taken necessary steps to give 
work to the people in the community 
project areas and in the national ex
tension service areas. Even there, 
there is a lot of suffering. I request 
the hon. Minister to ask the State 
Governments to prepare estimates in 
advance and sanction works in time 
to solve the unemployment problem 
in the rural areas.

We are helping the handloom wea
vers and the Government are spend
ing more money for the handloom 
weavers in Tamil Nad. I think that 
if we really want to help the hand
loom weavers, we must remove the 
master weavers. Then only could we 
be able to help them. We must start 
co-operative societies in each and 
every centre, give them a regular sup
ply of yarn and find out markets for 
the handloom cloth. Then, we may 
be able to remove the master weavers 
in course of time. I request the hon. 
Minister to consider this and start co
operative societies in each and every 
handloom weaving centre.

Village panchayats are the real 
agencies for the economic develop
ment of the country. In most of the 
villages, the waste materials are not 
properly used. Government have 
taken up the question of compost 
manure only in the urban areas, in 
municipalities and major panchayats. 
I would request the hon. Minister to 
ask the State Governments to instruct 
the village panchayats to take up this 
composting. We are spending a lot 
of money on fertilisers. If we spend 
a little money on this work, we would 
be able to get more money from the 
village panchayats.

Then, I come to the question of 
Harijan uplift. We cannot build a 
nation with the men of low thoughts 
and with the opposed and suppressed 
Harijans. If we really want to help
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the Harijans and build a strong na
tion, we must give more money for 
Harijan uplift. We must ask them to 
join the military and police services in 
large numbers. We help them in so 
many ways. Since we are helping the 
Harijans, the Harijans must come 
and join the military and police 
services and fight and serve for this 
country. So, I request the hon. Minis
ter to give instructions to the State 
Governments and also the Defence 
Ministry to take more Harijans into 
military and police services.

I know the Congress Government is 
fulfilling its promise. We are not 
disappointed, but I submit that the 
Government must look at this Harijan 
problem from a sympathetic and libe
ral point of view and allot more 
money for Harijan uplift.

I cannot forget the good work done 
by the police officers especially in the 
provinces. Now they are more faith
ful to the country than the other peo
ple, but even today I think there are 
a few Sub-Inspectors who are doing 
harm to this country by not carrying 
out their real duty of eradicating un- 
touchability in the villages. I cannot 
say all the police officers are against 
the movement. So I request the hon. 
Minister to instruct the police officers 
and also other officers to eradicate 
untouchability in every nook and 
corner of the country.

As you know, Sir, even today Hari
jan M.Ps. are not allowed to go and, 
visit the Kasi Viswanatha temple. 
There are some people who are 
narrow-minded,-who, in the name of 
Hindu religion, are endangering Hindu 
religion. I think they are not people 
who are real Hindus. I request the 
hon. Minister and the Government to 
pass the “Untouchability Offence Bill” 
in this session to help the Harijans 
and also allow the Harijan M.Ps. to 
go and worship in the Kasi Vishwa- 
natha temple.

Mr. Deputy-Speaker: Mr. Subrah-
manyam.

Shri Yelayudhan (Quilon cum 
Mavelikkara—^Reserved—Sch. castes): 
All from Tamil Nad?

Mr. Deputy-Spcaker: Mysore.
Shri Velayndhan: From my State

also the Chair should call members.
Shri T. Subrahmanyam (Bellary)i 

The present Finance Bill does not in
volve any large-scale change in the 
present tax structure of our country. 
For the last three or four years the 
anxiety of the Finance Minister has 
been to successfully implement the 
Five Year Plan.

I entirely agree with you when you 
said just now that all the energies of 
all the parties and the people of the 
coimtry must be bent for successfully 
completing this Five Year Plan. We 
are executing the Plan within the 
framework of a democracy. It would 
have been comparatively easier for 
totalitarian coimtries to forge their 
plans or implement them with the 
process of regimentation and organis
ed terrorism, but that is not the pro
cess which we have chosen. Therefore, 
our difficulty is all the greater. We 
have to get the willing and voluntary 
consent and willingness of the people 
and their entire co-operation. I there
fore join you entirely and whole
heartedly in the appeal that you made 
just now that all the parties and 
groups must wholeheartedly co
operate in the implementation of this 
Plan.

The Five Year Plan has been severe
ly criticised by Members of the Op
position. One hon. Member said that 
it is a flop. Another hon. Member 
said that it is not well conceived, there 
is not enough data, we are not pro
ceeding on right lines and so on. But 
it is an integrated Plan to achieve 
self-sufficiency in food, industrial pro
gress and higher standards of living 
by utilising the material and human 
resources of our country. To acquire 
self-sufficiency in food minor, big and 
medium schemes have been taken up.
I agree that importance and emphasis 
should be laid on the completion of 
the minor irrigation schemes. It is not 
in every district that there is a big 
river and there are chances for big 
schemes. Therefore, the completion 
of these minor irrigation schemes like
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[Shri T. Subrahmanyam]
tanks and other small reservoirs is of 
the utmost importance. But, at the 
same time, I should like to differ from 
you when you said that we must go 
slow with the completion of the big 
multi-purpose projects. Ultimately, I 
feel, we are running a race against 
time, with the increase in our popula
tion. It is quite possible there may 
be local failures of rainfall For four 
or five years consecutively the rains 
failed in South India, and the minor 
irrigation works in Chirigleput, Chit- 
toor, North and South Arcot and 
several other districts all failed be
cause there was consistent failure of 
rainfall. It was only in those districts 
where there were big projects on the 
Godavari, the Krishna, the Cauvery, 
etc., that the people were rescued 
from starvation and famine. There
fore, I would say that we should not 
go slow with the completion of these 
multipurpose projects; on the contrary, 
we should expedite their completion.

I would also say in this connection 
that in 1880, the great engineer, Sir 
Arthur Cotton, had envisaged that all 
the river systems in India could be 
connected by means of irrigation and 
navigation canals. We are now 
concentrating our attention on irri
gation methods; it is quite good, and 
it is of utmost importance, for, ulti
mately, pur food problem will be 
solved mainly with the help of these 
big irrigation schemes. But I hope that 
it is quite possible one day, in the 
distant future, when, according to the 
conception of Sir Arthur Cotton, the 
rivers in the Punjab, the Ganges, the 
Jumna, the Godavari, the Krishna, the 
Cauvery etc. may all be connected 
internally, just as the electric schemes 
are likely to be interlinked by means 
of a huge grid. The object of these 
schemes is to provide cheap power to 
the villages in order to achieve an 
integrated development in the rural 
areas. In this connection, I would 
suggest that we should have develop
ment boards in those areas, where 
multi-purpose projects have been taken

up. In my district of Bellary, for ins
tance, there is a multi-purpose pro
ject, namely the Tungabharda Project.

I would urge that financial assis
tance should be made available to the 
people in the rural areas, in order to 
achieve an integrated development. 
As it is, it is only with some difficulty 
that the completion of these dams 
could be effected. But the weaker 
link is that the villagers have to 
bring the land under irrigation, by 
levelling it up and by so many other 
processes, and for this, they need 
financial assistance. The State Gov
ernments and other co-operative 
agencies have been utilised to provide 
easy credit facilities to the villages. 
But I would urge the Central Gov
ernment to give greater emphasis and 
greater importance to this aspect of 
the problem, because, ultimately, if 
we have to reach our traget figures 
of bringing 8:5 million acres of extra 
land under irrigation and also utilise 
1-1 milUon k.w. if electric power 
which has to be generated, we must 
have these development boards. At 
present, the co-operative societies are 
advancing about Rs. 30 crores every 
year by way of short-term loans, and 
the States are advancing about Rs. 20 
crores; thus, in all, about Rs. 50 crores 
are advanced every year. And by 
1955-56, about Rs. 100 crores would 
be advanced annually as short-term 
loans. As regards long-term loans, 
the Central Government have decided 
to advance Rs. 4 crores to the apex 
banks in the various-States. In some 
States, the apex banks have not been 
started at all. I would urge the Cen
tral Government to see that apex 
banks are started in those States also.

For the integrated development of 
the rural areas, I would also urge 
that the water, power, mineral and 
other resources of these places should 
be utilised fully, and there should be 
a uniform decentralisation of indus
tries in these areas. The development 
boards can finance the village artisans, 
and provide electric power for the 
cottage industries. At present, the
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Central Government have decided to 
spend under the Five Year Plan, a 
^um of Rs. 15 crores, to help these 
cottage and small-scale industries, and 
the State Governments have decided 
to spend Rs. 11*8 crores. But actually, 
up to the end of March 1953, the 
Central Government had spent only 
Rs. 50 lakhs, and the State Govern
ments had spent only Rs. 2*61 crores. 
Therefore, I feel that there is really 
the need for rationalisation of village 
industries.

In regard to the big industries, I 
will just skip over the subject and say 
that rationalisation is only a means 
to an end in respect of big industries 
like the textile industry. It is not an 
end by itself. Rationalisation is good 
if it serves the welfare of the people. 
Rationalisation is meant for people; 
people are not meant for rationalisa
tion. It should subserve the welfare 
of the people. It would be wrong 
economics if rationalisation went 
against the welfare of the people and 
made them helpless victims of mere 
mechanical development.

I know, Gevernment are anxious to 
help the village industries. Recently 
an Exhibition has been taking place 
here, the AU-India Khadi and Village 
Industries Exhibition. It closed 
yesterday. It was a very good show.
I was much impressed there with the 
exhibition of the match-making pro
cess on a cottage basis, and I was 
speaking to some friends from Pun
jab and Delhi. They were thinking 
of starting this match-making indust
ry even in Delhi and Punjab. I re
quest that the Government should 
adopt a very helpful attitude in the 
matter and that no technicalities or 
the rigours of departmentalism should 
be allowed to stand in the way of the 
encouragement of these people.

I saw a charka called 'Ekambaram 
charfca' made by a gentleman from 
Tamil Nad. It has got 4 spindles; it 
^  got a great promise about it  
During the last 30 years we have been

trying to evolve a suitable charka. 
The All-India Spinners’ Association 
even announced that they would give 
a prize of Rs. 1 lakh to the person 
who produced the best type of charka. 
I feel that this charka should be en
couraged and popularised. I would 
even welcome the supply of electricity. 
A charka on the model of the present 
‘Ekambaram* charka may be devised 
making it nm by means of electricity.

The successful implementation of 
the Five Year Plan has been our 
main anxiety. In spite of the 
American military assistance to 
Pakistan, yesterday we heard that 
Mr. Mohammed Ali, the Prime Minis
ter of Pakistan, was saying in the 
Pakistan Parliament that there could 
be no friendship between India and 
Pakistan as long as the problem of 
Kashmir was not solved. Sometime 
ago he said that the problem of Kash
mir would be successfully solved be
cause they were receiving military 
assistance from America.

Our real strength lies in the success
ful implementation of the Plan and 
on our national unity; it does not lie 
in armaments or in nmning a race. It 
is a matter for gratification that we 
have not been allowed to be stamped
ed into running a race for increase of 
armaments. Here I would like to 
make a suggestion in all earnestness.
To forge and to strengthen national 
unity, I suggest that the winter session 
of Parliament should be held in some 
suitable place in South India, whether 
it is in Bangalore or BeUary or some 
other suitable place.

An Hon. Member: Hyderabad.
Shri K. K. Basu (Diamond Har

bour): And summer session in Kash
mir.

Shri T. Subrahmanyam: Yes,
Hyderabad. (Interruption), Hydera
bad or some other suitable place. I 
have not exhausted it. It may be any 
place. Let us not quarrel about it

Mr, Deputy-Speaker: I hope Gov>
emment will take a leisurely vote on
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[Mr. Deputy-Speaker]
this matter as to Hyderabad or any 
other place. We need not discuss it 
now.

Shri T. Subrahmanyam: I hope the 
House will take the suggestion in the 
spirit in which I am offering it. (In
terruption) I am not placing it in 
juxtaposition and saying that Dakshin 
Bharat will be a rival against Uttar 
Bharat. Far from me to suggest it. 
I am terribly anxious that the roots 
of national unity should strike deeper 
in Dakshin Bharat and Uttar Bharat. 
I am anxioiis that this proposition 
should be considered seriously by the 
Government. I know it is diflScult to 
take the personnel and the papers. 
There wiU be transit difficulties and 
all these things, but with the efficient 
services provided by our Railway 
Ministry, by the Commimications 
Ministry and by the Postal Depart
ment, it would not be impossible for 
this idea to be worked out success
fully.

Another minor suggestion I would 
like to make. All-India bodies like 
the Central Water and Power Com
mission should have sittings for some 
period in the year, say, two or three 
months, in Dakshin Bharat also. 
Thereby there will be greater con
tacts. I want that the contacts bet
ween Uttar Bharat and Dakshin 
Bharat should be greater and more 
frequent and that our national unity 
should strike deeper roots. At long 
last, our country has achieved unity 
and freedom. Let us bend all our 
energies as you have stated just now, 
to strengthen this imity and consoli
date this freedom. Sir. I support the 
Finance Bill.

Shri Tulsidas (Mehsana West): I
thank you for giving me an oppor
tunity to speak on this occasion and 
to participate in the discussion on the 
Finance "Bill. I do not think that there 
is any difference of opinion on the 
point that Government policy should 
be directed towards improving the 
standard of living of the people. The 
financial policy of the Government

can of course contribute towards the 
realization of this end. I accept these 
two assumptions. In fact, I would 
like to emphasize and underline them, 
namely, that where there is a policy, 
we must see that we do not come to 
wrong conclusions on them. Otherwise 
I do not understand how there are 
fashionable urges for having the 
taxation policy of the Government 
revised, so as to equalize or reduce 
the inequalities of wealth. The objec
tives of the taxation policy of the 
Government have been enumerated 
in the terms of reference to the Taxa
tion Inquiry Commission. They are 
(a) a reduction in inequalities in in
come and wealth, (b) the encourage
ment of incentives to work, to save 
and to invest; (c) countering of in
flationary and deflationary tendencies 
and (d) the maintenance of external 
balance and economy.

The Finance Minister has already 
pointed out in his reply to the general 
discussion on the budget, the pro
gression in taxation and the different 
measures the Government have taken 
with regard to them and also the new 
measures that have been introduced 
just now such as the Estate Duty and 
so on. If we have to depend on our 
increasing the standard of living by 
depending on the taxation policy of 
the Government, then, I am afraid 
we are pursuing the wrong end. What 
we have to do is to increase the na
tional income and the national 
wealth of the country. Here, I feel 
that we are really putting the cart 
before the horse, because we do not 
know how these objectives regarding 
the increase in national income and 
national wealth have to be achieved. 
I know you have, in your speech even 
now, mentioned that the taxation 
policy of the Government is not in 
the interests of the community^ at 
large, and that it is favouring a parti
cular section of society. I would like 
to point out here, as the Finance 
Minister has already pointed out, the 
progression of taxation. But we have 
not pointed out that when there is a
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common pool of the resources of the 
income and the wealth of the country 
to a limited extent, the possibility of 
reducing the inequalities is not—in my 
opinion—so great. In under-develop
ed countries, the inequalities usually 
are wide, and unless the national in
come and the wealth of the country 
are increased, inequalities cannot be re
duced. It is only in this context that 
I do feel that our economy must have 
this one directive; that is, the income 
and the wealth of the country must 
be increased. Article 39 of the Consti
tution has pointed out that we must 
reduce the inequalities in the coun
try. But we forget that even there, 
in the principles of policy to be follow
ed by the State, it is pointed out that 
the operation of the economic system 
should not result in the concentration 
of wealth and means of production 
to the common detriment. Now, I 
would like to point out that as long 
as we have these disparities in our 
country, we must first try to build up 
our income and the national wealth 
of the country. The national wealth 
of the country remains the same in 
spite of several attempts that we are 
making to increase it. I was reading 
the other day an article' in the London 
Econojfiist— în a rather old issue. I 
find that even in England there is a 
certain amount of feeling that the na
tional wealth is not increasing and 
that the people are not really produc
ing the wealth of the jcoianiry as much 
as the country would desire. They 
f^el that the human factor has not 
been taken into consideration. I 
would like to read a  small paragraph 
from that journal. It runs thus:

■' •' 1;
“The human being stupidly and 

stubbornly persists in being 
human.

“ ..His consumption function is 
variable; his propensity to save is 
subject to the most whimsical 
variations. The difference bet
ween progress and stagnation 
does not turn on matters that can 
be regulated by a planner’s de
crees; it lies deeper in mass 
143 RS.D.

psychology. And if an explana
tion is sought for the fact that 
the progress made in improving 
productivity in Britain since the 
war has been, not perhaps poor in 
absolute terms, but so inadequate 
in relation to the acknowledged 
need, then it is to be found not so 
much in economic policies or 
p^rty programmes but in the 
everyday attitude of the people 
as they go about their business.
It is not the economist or the 
politician so much as the socio
logist, the psychologist—and per
haps the moralist— ŵho can find 
the answer. The real question to 
ask is not why we do not produce 
more but why we do not want to 
produce more/*

Now, I feel, that is the problem in 
the country. We do want to pro
duce more but. somehow or other, we 
are not producing more and that is 
where the difficulty arises. (Interrup
tion). My hon. friend. Mr. T. N. 
Singh would naturally put that as a 
ouestion. We have to accept a certain 
political fundamental and once we 
accept that, then we must decide at 
what rate we are going in that direc
tion, Here again, I feel that out- 
country has accepted a particular 
fundamental of politics. If we had 
accepted communism, then we would 
have to change our entite policies: 
Now. we have accepted the principle 
of democracy and, having accepted 
democracy, we also accept mixed 
economy. If we accept mixed econo- 
mv for the country, then we must 
allow every sector to function, or at 
least create conditions in which each 
sector functions in the proper way. 
When mixed economy is accepted and 
when one Dfli^cular sector is not func
tioning, we must also find out why 
it does not function and if there are 
any difficulties or conditions which 
are not proper for that particular 
sector to function, then we must 
create such conditions so that that 
particular sector may function.

I would like to say that the priyate 
sector has been accepted in mixed
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[Shri Tulsidas]
economy. I do not mean to say that 
the private sector consists only of the 
highly industrialised sector. I mean 
by the private sector, the entire gamut 
of private sector, comprising of agri
culture, small-scale industries, trading 
etc. Even according to the National 
Income Committee’s Report which 
gives detailed figures of occupation 
and distribution, in 1948-49. Aout 

42.2 million persons were engaged in 
agricultural operations, and persons 
engaged in government service were 
3.6 millions in the administration and 
a little over one million in other State 
enterprises including the railways. 
Having regard to the fact that the 
entire agriculture and small-scale in
dustries are in the private sector, it 
can be said that it is the private sec
tor which gives employment on any 
significant scale in our coimtry.

I have been listening here to the 
difficulties that we have in production 
in the small-scale industries as well 
as cottage industries. The difficulty 
is that the purchasing power of the 
people is not much. The products of 
the small-scale and cottage industries 
are not sold because the purchasing 
power does not allow persons to buy 
these products. These products are 
costlier than what are produced in the 
big industries. When, on the one hand, 
we want to limit our purchasing 
power, it is difficult for us to envisage 
that these products are sold in large 
quantities. I fully realise that in our 
present set-up, it is essential that 
small-scale and cottage industries 
should be developed and encouraged. 
On the other hand, we must also 
consider that the section which buys 
these products, particularly, the mid
dle classes and the higher midddle 
classes, which are the largest con
sumers of these products, have got 
an income, which is reduced in terms 
of price so that it is not possible for 
them to purchase these products. In 
other countries—and you have been to 
different countries outside—they are 
producing on a mass scale in the 
cottage industries and small-scale in

dustries, and people who have the 
capacity to purchase these goods do 
buy them. In the Exhibition which 
we just had, we have a section in 
which different countries are produc
ing on that basis. We have seen how 
these products are produced and how 
nicely they are produced. Here, we 
have the example of England. If in 
England you want to buy a pair of 
shoes, it will cost you a couple of 
guineas or pounds, which is the mass 
population price. There are a large 
number of cottage industries produc
ing hand-made shoes, which cost £ 5 
to £ 10 per pair, and there they have 
also the capacity to purchase such 
shoes. Similarly, if we have the per
sons with such income and purchas
ing capacity in India, these industries 
will not suffer from want of demand 
for their products.

Then, on the question of the price 
policy of the Grovemment, I would 
say a few words. The financial policy 
of the Government must be a means 
to realise the price policy. I would 
like to put this to the Finance Minis* 
ter, namely, that we do not know 
exactly what the price policy of the 
Government is. Sometimes we feel 
and ihear that Government’s policy 
is to see that the prices should come 
down. Sometimes we see that the 
policy of the Government is to see 
that the price is stabilised at a parti
cular level. To my mind, in an under
developed country, and particularly 
when we want to develop on a large 
scale with the huge developmental 
expenditure, in the inHial stage the 
price cannot be stabilised at any 
particulw level. Actually, in the ini
tial stage the price goes up, and it is 
only in the later stage that the price 
can be stabilised at a particular level 
or can be brought down. In the con
text of what we have heard and now 
that deficit financing has been accept
ed, we have got to consider the price 
policy of the Government and to what 
extent Government would like to see 
the price stabilised and at what levcl. 
You had just mentioned on the sub
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ject of deficit financing that we cannot 
continuously go on with deficit financ
ing. You may rightly put this question, 
how long can we go on with deficit 
financing; and my answer is that it is 
to be there until we increase our na
tional income and national wealth. 
You cannot increase your national 
income unless you increase your pro
duction and to increase the production 
of the various sectors, we should 
increase to a certain extent their 
resources. With regard to the 
capital available on the question 
of the private sector, I have just 
heard one of the communist Members 
saying that it is not a question of 
shyness of capital, but it is because 
the industrialists do not go on putting 
in the capital. I do not know on what 
basis the hon. Member came to such 
a conclusion, but I shall give you the 
figures with regard to the capital 
issued of the existing companies and 
the initial issues since 1948 upto 1953.

savings in the hands of the people. 
Now I want to say that it is because of 
the taxation that these savings are 
not there in the hands of the people. 
As compared with the tax levels in 
1938-39, the Central Government tax 
revenues have increased by 550 per 
cent. The increase in indirect taxes 
is only 400 per cent, whereas in 
direct taxation, it is 1,000 per cent. 
The top rate of personal tax is higher 
by annas three and a half in a rupee 
as compared to 1939 and the income 
limit to which this rate is applicable 
has been reduced from Rs. 5 lakhs to 
Rs. l i  lakhs. This shows exactly why 
the position is as it is today. My hon. 
friend said something about these one 
and a half lakhwalahs. The saving 
of these people is so reduced that they 
have nothing to put into capitaL That 
is one thing which has been over
looked and which I would like to 
bring to the notice of the House.

Capital issue 
sanctioned 

(Rs. crores) 
Year

Tnitiftl 
issues 

(Rs. crores)

1948 125 63.4
1949 63 25.6
1950 74 13.7
1951 59 21.6
1952 39 12.7
1953 81 18.4

This shows that it is not a question 
of the industrialists not wanting to in
crease the capital; it is the shyness 
of the captial on behalf of the public 
at large and as I said before, I do not 
know whether there is a saving in the 
hands of the people. After all, 
the development of any country or 
any increase in the capital depends 
upon the support of the people. In 
an underdeveloped country like ours, 
we must try and see and mobilise 
effectively the domestic savings which 
€an only be done properly from the

Another point which I would like 
to bring to your notice is in regard 
to the emplo3onent problem. I men
tioned about this and about our road 
transport policy when I spoke on the 
Railway Budget. That is one place 
where the employment potential can 
be increased. The Government’s 
policy has been not to allow or 
encourage road transport. To my 
mind, it has to be supported and 
encouraged, particularly the private 
sector. As I said during the Railway 
Budget, the Railways would not be 
able to carry or cater to our trans
port needs fully. It has not been 
*found possible even in other coimtries 
where very little of the cargo and 
goods was carried by the Railways. 
It is the road transport alone which 
gives the largest amount of facilties 
for the transport of goods and 
and imtil the Central and State Gov
ernments adopt a policy so as ta 
encourage road transport it would not 
be possbile to increase transport faci
lities. Transport is going to be a 
bottle-neck in this country and unless 
we encourage road transport in the 
most positive manner, I am afraid
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that this difficulty would again in
crease. We have in our Plan envisaged 
•increased agricultural and industrial 
production. Unless transport is go
ing to tackle all this increased pro- 
'duction, I am afraid difficulties will 
>arise with regafd to sending these 
^oods to the different parts of the 
•country. I would, therefore, like to 
request the hon. Finance Minister to 
^ook into this question particularly 
because it creates also, to my mind, 
opportunities for more employment if 
you allow the road transport to 
function moile freely. The report of 
,the Motor Vehicle Taxation Enquiry 
Committee speaks volumes about the 
excessive burden of tax on the motor 
^ehidle users. AdoordUng to it, it ifl 
perhaps the heaviest ih the world and 
■therefone needs looking into. There 
<^ould be a liberal licensing policy. 
Nationalisation of inotor transport is 
another factor which retards its 
development. Unless and until these 
things are properly looked after and 
transport developed, I am afraid that 
this particular sector is bound to 
suffer.

I have come to the end. I would 
only request the hon. Minister to look 
into this question of road transport 
rather seriously, as to my mind it is 
a matter of a very important nature 
for the development of our industries 
and other sectors.

Shri K. K. Dcsai (Halar): Sir, I 
had no intention to take part in this 
debate, but there were two speeches 
made, one on behalf of the Com* 
munist Party and the other by Shri 
Tulsidas, which have induced me to 
place before the House some facts so 
that the House may not be misled.

First, to deal with what the hon. 
Lady Member on the other side said 
regarding the views expressed by 
Shri Jawaharlal Nehru, I must say 
that she has deliberately tried to 
mislead this House.

Shrimati Rena Chakravarttj: No,
I never misled.

Shri K. K. Desai: Please listen to 
me. She stated that Pandit Nehru 
said that the red flag is the flag of 
the workers. What you, Sir, while 
you were speaking referred to was 
with regard to the red flag with ham
mer and sickle. Now, the flag with 
hammer and sickle is definitely the 
flag of a foreign country. It is for 
the Communist Party to convince 
us that they owe loyalty and devo
tion to our Constitution and to our 
country and not to a foreign country.

Shrimati Renu Chakravartty: Why
should We have to convince you?

Shri K. K. Desai: Please do not in
terrupt. I have not interrupted when 
you were speaking. Sir, what we 
want to know is this: whether either 
in Russia or China, any projection 
of a national party in India will be 
tolerated. In my opinitn. it is noth
ing but the projection of the Gov
ernment of Russia in my country 
with their national flag. At this 
stage I would like to make it clear 
that we have no quarrel with the way 
in which Russia or China. or for 
that matter, any other country de
velops its economy or social order.

An Hon. Member: Thank God.

Shri K. K. Desai: But. certainly we 
would object those countries to pro
ject their system of Government 
through our own people by asking 
them to use their national flag, which 
is definitely the flag of Russia and 
nothing else. That is all I have got 
to say about it.

Dr. Rama Rao (Kakinada): Sir, 
ours is the communist flag and not 
Russian flag.

Shri K. K. Desai: It is nothing else 
but the national flag of Russia with 
the red background and the hammer 
and sickle in it. I might say that 
the country is not going to be misled 
by all this talk that you are having 
in this House.
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Now, coming to the question oi 
expenditure side, which the Finance 
Minister has placed before this 
House, we are grateful and thankful 
to the Finance Ministry when the 
Finance Minister mentioned that a 
saving of Rs. 4 crores has been made 
in the estimated expenditure of 
Rs. 24 crores. Certainly, these figures 
are very interesting. They give us 
an indication of financial control 
which may be w«jlcomed by every
body. It also means that certain 
estimates that were made by the ad
ministrative Ministries and accepted 
by the Finance Ministry while pre
senting the Budget have not, at that 
kage, been looked into properly.

Stari C. D. Deshmukh: If I may in
tervene, Sir. I pointed out last time 
that it is not possible to apply the 
same close scrutiny to the Budget esti
mates as at a later stage because of 
the lack of time and the time table 
that we adopt for the Budget.

Shri K. K. Desai: I agree. How
ever, with such large savings in the 
estimated expenditure that the ad
ministrative Ministries had placed 
before the House, I think nobody 
would object to such a scrutiny as 
would save crores of rupees. The 
time and energy of the Finance Min
istry should be utilised for this pur
pose and not in small technicalities 
or other matters. The hon. Finance 
Minister has also assured us on the 
floor of this House that the adminis
trative Ministries have been asked 
now to indicate to him personally 
what delay has been caused and in 
what way.

Various facts and figures have been 
cited in this House. Particularly, 
the last speaker. Shri Tulsidas tried 
to make out that the system of taxa
tion has worked against those who 
are supposed to advance our indus
trial progress. The figures that I 
have got before me tell a different 
story. Certain figures have been 
supplied by the National Income Com
mittee. I find that the national in
come in 1941-42 was Rs. 65 per

capita; that income has risen to Rs. 
253. The direct taxes . then were 
about Rs. 73 crores. This has gone 
up to Rs. 231 crores, that is, an in
crease of 316 per cent. Indirect taxes 
which were Rs. 82 crores. have gone 
up to Rs. 428 crores meaning an in
crease of 521 per cent. The total 
taxation has gone up from Rs. 168 
crores to Rs. 758 crores. that is 521 
per cent. more. Indirect taxation is 
responsible for an increase of 521 
per cent. Taking only the figures of 
central taxation, some years ago, 
direct taxation yielded about Rs. 160 
crores. Today it is only Rs. 110 
crores. Excise duty alone. which 
was about Rs. 50 crores. has today 
been budgeted at Rs. 106 crores. That 
means that the burden of taxation 
has certainly increased on the poor 
people.

Shri GadgU (Poona Central): Add to 
this all the State taxes which are in
direct taxes.

Shri K. K. Desai: We must also
realise that the sales-tax in all the 
States has gone up. The octroi 
duties in all the municipalities, cor
porations, etc. have gone up which 
means that very definitely, the taxa
tion on the poor has increased. 
There may have been a particular 
policy for the time being, that is, to 
remove the burden on the direct tax
payers so that capital is formed and 
emplojrment is increased as Shri Tul
sidas has said. Let us see what are 
the results of this policy. We have 
been able to see that the money that 
has been given to them in the matter 
of relief has not created any addi
tional employment. As I had oc
casion to say on the Demands for 
the Commerce and Industry Min
istry, the total national income that 
is added by the large-scale industries 
is about Rs. 550 crores, whereas the 
small-scale, village and cottage indus
tries are adding about Rs. 900 erores 
to tJhe national income while agri
cultural production yields an in-
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come of over —  4,800 crores. I 
would like to place tnis poser before 
the hon. Finance Minister—^whether 
the activities of our administrative 
machinery are directed towards in
creasing the national wealth by these 
two sectors which are giving us 
Es. 5,700 crores in the same propor
tion as the activities of both the State 
and Central Governments are devot
ed to or concentrated on an attempt 
to increase the national wealth 
through the large-scale industries. 
My plea is piat we have done what 
could be done, or, I may saŷ  what 
should have been done for the larger 
industries for the last five or seven 
years. We as wise people have now 
to decide whether it has yielded re
sults commensurate with the atten
tion we have paid to the large-scale 
industries. I think that the results 
have been very unsatisfactory, and 
so we must change our outlook for 
the futur*.. Let the attention of the 
Central Government be directly now 
paid to the small-scale, village in
dustries and also to agriculture. No 
doubt, more attention has been paid 
during the last five years to oroduc- 
tion in the agricultural sector and it 
has really given results. Now, in be
tween agriculture and the large-scale 
or basic industries an attempt should 
be made—a deliberate attempt should 
be made, if I may say so— t̂o pay 
more attention exclusively to relieve 
unemplojrment or under-employment 
in the village sector, and if that is 
done, I think the national wealth of 
the country can increase much more 
than by the attempt, or fruitless at
tempt, that has been made during 
the last five or seven years.

Shn Tulsidas asked how are we 
ping to advance unless the purchas
ing power is injected somewhere. I 
ask how are you going to inject the 
purchasing power unless the em
ployed and the under-employed are 
given employment? The real capital 
formation in any undeveloped country 
like India is, in my opinion, the use
ful utiUsation of the tremendous

labour that we have got in this coun
try. Labour is really capital in this 
country though it may not be any
where else. They, in the course of 
their support of large-scale industria
lisation with the latest mechanical 
devices, are quoting to us what has 
been done either in the United King
dom or America or France. But, at 
the same time, they forget that those 
countries could develop in this way 
because they had control over large 
areas of Asia like India. China and 
Indonesia to be exploited, and they 
were developed in that way. We 
have got to develop our economy in 
this country in our own way.

In order to produce only Rs. 550 
crores of income in this country, as 
I said, the banking institutions, the 
insurance companies, all our officers 
and all our Ministers are utilising 
their intellectual and physical ener
gy. But the question is whether these 
credit institutions are being used 
assiduously and to the same extent, 
to increase the we^th of the rural 
areas. Can we say with the hand on 
our heart that we have been able 
to supply credit to the agriculturists 
or the people engaged in the cottage 
industries? A few months back, an 
amending bill was brought before 
this House, enabling the Reserve 
Bank of India to release Rs. 5 crores 
for rural credit. When products 
worth about Rs. 5,700 crores are 
heing given by the small-scale in
dustries and agriculture, what is this 
paltry sum of Rs. 5 crores that is 
being made available to the rural 
population? How is that credit going 
to support them in any way? I 
would, therefore, urge that more
rural credit should he given, and 
further, that credit should be given, 
in my opinion, with the same atten
tion,— not more.— t̂hat is being
paid to credit facilities for large-
scale industries.

A plea is being made out that un
less tax relief is given, there would
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not be any capital formed, and no 
industrial advancement could take 
place. I would like to say in tnis 
connection, that tne capitalists or tne 
people who have got money to m- 
vest, would like to mvest that money 
only m the consumer goods indus
tries, because that gives them imme
diate profits. Whatever facilities Gov
ernment may give to them, they 
are not going to invest their capital 
in any of the basic industries. These 
basic industries, whether we like it or 
not, would have to be developed only 
in the public sector. So I would 
say that I shall be completely satis
fied if my capitalist friends here will 
jgive me the commodities which they 
are producing today. Let us keep 
them at that, and let them make 
certain improvements that are possi
ble. But any hope concentrated on 
them, to advance the economy of this 
country, is, in my opinion, hopeless, 
and I would therefore suggest that 
We need note concentrate on them.

Shri Tulsidas has tried to make 
out that the private industries have 
made considerable investments by 
way of capital issues. I would like 
lo correct him a little here. If you 
go through the capital issues, you 
will find that during the last five 
or six years, some of the companies 
have transferred their profits to
■bonus shares, which are also capi
tal issue. These bonus shares
are redeemable after five or
six years, and these have been is
sued either from the company’s re
serves or their current profits. Let 
us see what the result of this is. I 
think there is some lacuna in the 
Finance Bill, whereby if the company 
redeems these limited shares after 
five or six years, the income-tax will 

paid by the person receiving that 
amount. But if during that small 
period of five or six years, suppos
ing I transfer to my servant my 
bonus shares, then, he is not liable 
to super tax.
11 A.M.

So what I find is that Government 
will never realise any tax on those 
redeemable debentures or redeemable 
bonus shares.

Shri Gadgil: That only shows how 
clever they aie.

Shri K. K. Desai: So they cannot
make good that amount. Of course, 
recently there has been an announce
ment made that no such redeemable 
bonus shares will now be issued under 
the Capital Issues orders. I think 
it is healthy. But what are they 
going to do regarding these bonus 
shares which were issued some years 
back, which may be redeemable after 
a year or two years or three years? 
Before they are redeemable to the 
persons in whose names they stand, 
they will transfer them to somebody 
who has not to pay the super tax. 
So I would draw the attention of 
the hon. Finance Minister to this 
fact and he may, in the interest of 
national finance, make such amend
ments as are necessary.

I think my time is more or less up. 
But there is one last point to which 
I would like to make a reference, and 
that is the last point which Mr. Tulsi
das has made, in regard to transport. 
He would like to say that if trans
port is given over to private enter
prise, it would increase employment. 
The same thing can be done by the 
nationalised sector also. The State 
or the Central Government also can 
make progress in giving transport 
facilities, not particularly private en
terprise. I believe transport in the 
whole country should be nationalised. 
The Railway, of course, is nationalis
ed; the Air Services are nationalised 
and I think the road trans
port should be nationalised. That 
is the policy, and I feel that 
this policy should stand and not be 
cajoled to give up this sound policy, 
as the private enterprise has not 
played his part in the building of 
the nation, even thou^ all facilities 
have been given to it. So instead 
of trusting them now to do any
thing, I think it is better that the 
nation itself decides to make econo
mic progress, to remove unemploy
ment or under-employment; let us 
concentrate on that aspect and trust 
the common man. If tiiat is done, 
as far as capital is concerned, I 
do not think that it will not be
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forthcoming. After all, we can only 
have capital formation through the 
common man, and I have no doubt in 
my mind that all the social workers 
and public workers will then be en
thused to call upon the common man 
to make his own contribution by sav
ing, loan or any other way, and in
crease the national resources of this 
country. Sir, with these few words I 
support the Finance Bill.

Shri Gadgil: Provided the capita
lists are written off.

Shri K. K. Desai: No. They may 
stay if they carry out objectives.

Shri Barman (North Bengal—Re
served—Sch. Castes): Within the limit
ed time at my disposal, I should 
first like to mention only one 
small matter, and that is the condi
tion of the backward classes—Schedul- 

' ed Castes and Tribes. We are grate
ful to the hon. Finance Minister for 
doing the favour that lies within his 
department’s power in helping the 
backward classes, the Scheduled 
Castes and Tribes, so far as educa
tional facilities are concerned in the 
post-matric stage. In fact, the other 
day one of the Scheduled Caste 
Members from Mysore in the exube
rance paid all the encomiums to the 
hon. Finance Minister and said that 
no other Minister was looking towards 
thLs vital question. I won’t go so 
far: rather, I would appeal to the 
other departments also to do their 
bit. not to think it as a question that 
only refers to a particular caste or a 
section of this nation, because in its 
effect, it is a national problem of the 
utmost impprtance. During the last 
session, when the Srikant Report 
was under discussion. I had drawn 
the attention of the Home Minister 
to the fact that up till now, six or 
seven years have passed after inde
pendence. and yet, no report on the 
working of the Ministry, so far as 
the service reservation provisions in 
the Constitution are concerned, was 
before us. We do not say that noth
ing is being done; we understand thâ  
something is being done. We know 
that among all the Ministries, at least 
the Ministry of Railways and Trans-

port is trying a little bit and they 
are doing a little bit. So lar as me
other Ministries are concerned, we
are absolutely in the dark. So. at 
least, to let the public know, —and 
especially the representatives of that 
community which is on the last run^ 
of the ladder—and make them feel 
that our national Government is do
ing its best, I request that the report 
of the Ministries be published in 
time. The attempts made by the
Government can be known only if 
Government publishes the reports in 
this regard from year to year. I da 
not think that this is an unjust re
quest. Not only that. The hon. 
Home Minister, during the discussioiv 
promised that during the budget ses
sion. that is, the present session, he 
would place before the House a com
prehensive report of the Ministry. He 
also promised that a day would be 
set apart to discuss this question. I 
fail to understand why that promise 
is not acted upon, because, anyhow, 
we don’t hope that a day can be 
given in this session for the discus
sion of that question. However, I 
fervently hope that at least in the 
next session, the Ministry will give us 
a detailed report and comprehensive 
figures since the dawn of independen
ce and also give us a day to discuss 
this matter just to know the feeling of 
this House—not only of that particu
lar section but also of all sections 
on whom the backward classes toiaiiy 
rely.

I should like to say a few words 011= 
the general question also. Not only 
are we very much interested in it 
but also we feel very much over it.. 
Just a little earlier, Shri Khandubhai 
Desai had posed before this House cer
tain matters. I generally agree with 
him almost on every point. This 
Reserve Bank is after all a Reserve 
Bank not only for the speculators in 
gunny market, in oil-seeds, in bul
lion and in big industries, but it is a 
Reserve Bank that has been built ui> 
with the sweat and labour of the 
working population and the agricul
turists. So, the whole view should be

• changed now. The Finance Minister
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and the Reserve Bank should think 
thftt this Reserve Bank should hence 
forward not only help the big indus
tries and other big people who can 
give proper security, because they 
have built up securities, but also l>elp 
poor labour, because, by mobilizing 
the potential capacity of labour alone, 
this Reserve Bank can stand as one 
of the greatest powers for the benefit 
of mankind or, at for the bene
fit of India.

There is one point which I cannot 
completely endorse. In the indus
trial production of our country, we 
think that unless there is capital for
mation in private hands, no industrial 
progress can be made. Whatever 
might have been the views so long, 
we can at least now look to one coun
try ^nd that is, Soviet Russia. There 
is no private capital formation in 
Soviet Russia, and yet, that country 
which was a very weak country just 
30 to 35 years ago, is now competing 
with other countries who are well- 

known in their industrial fields. Not 
only in mass production but also in 
other matters, she is now competing 
with the greatest industrial country 
in the world, and that is, U.SA. So, 
we shall have to think seriously whe- 
thep* we shall entirely rely on capital 
formation in the hands of the few 
capitalists in the private sector or 
that the State can find out and visua
lise any via media by which we can 
be out of the risk that is in the 
Soviet economy and also out of the 
clutches of the capitalists class that 
rule now the rest of the world by the 
idea that industrial progress can only 
be had by capital formation in the 
hands of a few. That is a matter 
which I pose before the hon. Finance 
Minister to think. In a country like 
India, where the masses, ninety-nine 
per cent., are living in very miserable 
conditions, in squalor and ignorance, 
want of health and food, they cannot 
look to our capitalist brothers to do 

their bit to remove the squalor, igno
rance etc. As Shri Khandubhai 
Desai said, we have seen that in that 
way does not lie our salvation, as has 

been evidenced during the last six 
or seven years. We should therefore

find out some way by which we can 
have our objective but we must with
draw our absolute reliance on these 
people.

Shri SinhasaB Sine:h (Gorakhpur 
Distt.—South): May-1 point out, Sir,, 
that there is no responsible Minister 
in the House. You were pleased to 
observe before that there should be 
some responsible Ministers during: 
budget discussion.

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. 
Bhagat): On behalf of the Finance 
Minister I am taking full notes.

Shri Barman: Now, speaking about 
the teeming millions of India, we 
know that on the one heind, we have 
to remove their ignorance by educa
tion and, on the other, we have to  
improve their economic condition. 
These are the basic pillars. I think: 
it is the economic sphere in wtnch 
we have to improve. We rely too 
much on the Community projects; but  ̂
we find that these projects are not 
working according to plan. The progress 
is hampered because of certain factors. 
In this House, when different Members 

spoke, they have pointed out certain 
deficiencies in the personnel that run 
these community projects. I have 
asked one or two supplementary 
questions as regards the personnel and 
the way in which they are chosen. I 
would again appeal that if we want 
to make our projects and our prodi
gious efforts successful we shall have 
to choose our personnel who will man 
these projects in such a way that 
they are not only the best so far as 
intellect is concerned, but they must 
be chosen from ihe point of view 
that they shall give their heart and 
soul to the task. I think 
that such personnel can be 
mostly had from the rural areas, 
from persons who are born and bred 
in that environment, who know the 
people and who can live with the 
people and can feel with the people. 
In order to make successful our Five 
Year Plan, of which the community 
projects are a part, we shall have no
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[Shri Barman] 
hesitation in taking recourse to deficit 
financing. As I have said, the Re
serve Bank or the financial resources 
of the Government of India should 
exist for the production of more goods 
and for giving more amenities to the 
people. For that purpose we have 
adopted the Five Year Plan. We can
not let this Plan suffer in any way for 
want of money. I have had some 
conversation in 1939 with Sir Daniel 
Hamilton, who told me that money is 
nothing but a mediujn and that man 
is living material while money is a 
dead material, and in no circumstan
ces the dead material should be al
lowed to rule over the living, I heard 
that prophetic statement and that is 
still ringing in my ears. I am neither 
a financial expert nor an economist, 
but I placed the matter before our ex 
Finance Minister, Dr. Matthai, in the 
House when I referred to him the 
paper currency that was introduced by 
Sir Daniel Hamilton, who turned the 
useless jungle land of Gosaba Island 
in West Bengal into a flowery garden. 
His methods can be taken recourse to 
by any co-operative movement of our 
country. At that time. Dr. Matthai 
said that Sir Daniel Hamilton had 
got some resources which the Indian 

Government had not got, but I do not 
think that condition remains today.

I give my whole-hearted support to 
the hon. Finance Minister for taking 
this bold step in order to make our 
Plan complete and for that purpose, 
we shall undergo some privation, if 
it were necessary, due to deficit 
financing and by encouraging inflation 
to a certain extent. All that we must 
see is to have a successful plan. '

Shri N. R. Naidu (Rajahmundry): 
We are in the last stage of the debate 
on the Finance Bill and many a spea
ker has dealt with subjects like the 

taxation policy, income-tax, the new 
levies, deficit financing etc., and also 
with subjects inter-connected with 
Hiem. It is not my intention to deal 
elaborately on these things since they 
are thrashed out sufficiently. At the 
same time, before I pass on, I would

like to refer to one or two points, 
particularly with regard to the taxa
tion policy, which is a very well 
known one. None of us on this side 
are. ignorant enough to imagine that 
the Government is in favour of the 
unprivileged many. With due respect 
to the Finance Minister, as you al
ready mentioned, deficit financing hits 
below the belt of the lower income 
group people. As far as I understood 
the Finance Minister, new levies are 
not expected to fetch more than Rs, 11 
crores. Particularly, taking into ac
count that we are resorting to a 
deficit financing of Rs. 250 crores or 
so, I do not see any reason why we 
should resort to this fresh levy, which 
would only fetch us a very infinites
imal amount, compared to the deficit 
finance of several crores of rupees. 
It is an indication of the policy that 
is so far adopted, and it also shows 
that it will be the policy that the 
Government is going to adopt in the 
future, that is, the policy of hitting 
the lower income groups.

Since the presentation of the Budget, 
much has been said on several sub
jects by many an hqn. Member, and 
without meaning any disrespect to 
this august House, I wish to say that 
attempts at an objective analysis of 
policy and procedure did not receive 
any recognition from the Treasury 
Benches, while agents provacateur, if 
I may use that word, stole the show 
every time. In fact, during the de
bate on the Education Ministry, when 
our leader, Acharya Kripalani, made 
certain pertinent remarks against the 
educational policy, all those things 
were drowned in the loud and im- 
seemly noise over the Hindi-Urdu 
controversy, why? Because the hon. 
Ministers find it easier to have the de
bate side-tracked like that.

An Hon. Member: It is so always.

Shri N. R. Naidu: Again while the 
Information and Broadcasting Min
istry’s debate was going on, personal 
vituperations eclipsed everything else.
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I  was surprised to notice that almost 
every speaker who spoke on the clas
sical music overlooked the fundamen
tal fact that most of our classical 
music has had a religious tinge about 
it and there are people belonging 
to other religions who would not like 

or may not appreciate that type of 
music. Yet we profess to be a secular 

State and do not take these things 
into accoimt. It is h i^  time that the 
Government should immediately act 
upon these things simple though they 
may appear, they may lead to very 
serious consequences, when we^look at 
t̂he matter from a long range view.

There is another important factor 
fvith reference to this Ministry; it is 

the conversion of its agencies like 
the A.I.R. int nropaganda instrimients 
for the Congi-ess Party. I could give 
any nimiber of examples but suffice it 
to say that I will give one or two very 
important examples. For example. 

Prime Minister’s speech at the 
P. E. N. Conference at Chidambaram 
took away five minutes of the news 

bulletin though it is a very ordinary 
and oft-expressed speech. Was it 
news? Or was it a policy statement 
of the Government. Then there are 
other speeches and routine remarks of 
Mrs>. Vijayalakshmi Pandit which 
took away two to three minutes of the 
news time. But with reference to 
movements like the Bhoodan which 
have been gaining ground every day 
in this coimtry when persons like Jai 
Prakash Narain speak or contribute 
to that movement or if he makes a 
speech, it will not be brought in the 
news of the A.I.R. But when hon. 
members like Shri Balwant Rai Mehta 
receive w few acres of land in Punjab, 
it becomes a news immediately and 
brought into the bulletin. (An Hon, 
Member: Shame.) This is the way 
in which the national institution 
which belongs to the people of this 
country, is being utilised by a politi
cal party simply because it happens 
to be in power and still it claims that 
there is perfect democracy in this 
country. (An Hon. Member: It is 
not correct.) I am giving facts. For 
example, the Congress Parliamentary 
Party meeting was announced by a

Telugu news bulletin and even ex
tracts of speeches delivered by our 
Prime Minister fifteen days earlier 
and published fifteen days later in the 
A.I.C.C. Economic Review, came up 
as a news and took some time of the 
news broadcast. If this is the posi
tion today, I wonder what the posi
tion would be on the eve of the next 
general elections. If the Congress 
Party wants to own A.I.R. they may 
do so, but why make the tax-payer 
pay for your party propaganda? Why 
should he be exploited?

Shri Nambiar (Mayiiram): It is
always the case with them.

Shri N. R. Naidu: I would like to
refer to the frequent family quarrels 
within the Cabinet about which we 
hear very often. What do they indi
cate? They indicate a lack of central 
purpose, a common loyalty to the 
cause; a joint determination to pursue 
an accepted-policy. In the absence 
of such cohesiveness personal ambi
tions and group and sectarian loyalties 
run riot and cause bickerings. I see 
a very peculiar feature, a peculiar 
type of unanimity in the Central 
Cabinet, with reference to their atti
tude towards certain States like 
Andhra. Coming as I am from Andhra 
State, I would like to point out how 
the Central Ministry has been acting 
towards our State. I would like to 
place before the House how the 
Central Government—^Ministry by 
Ministry—have been dealing with us 
till now. When our State was formed 
we were optimistic enough to hope 
that our voice would begin to be heard 
and heeded; but our voice like the 
broadcast from Vijayawada Radio 
Station was never heard beyond fifty 
miles of our place. Now, it is my 
intention to show to this House how 
we are treated by these different 
Ministries.

For example, take the Information 
and Broadcasting Ministry. They have 
recently installed a few high-power
ed medium wave stations in vari

ous places which are already covered 
by high-powered short wave stations; 
but at Vijayawada where we have 
only a weak station whim'll is not
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[Shri N. R. Naidu] 
heard anywhere beyond fifty miles, 
they have not considered installing 
one of these high-powered medium- 
wave sets.

Then, taking the Commerce and 
Industry Ministry, we fare no better. 
For example, there are Export Trade 
Controller’s offices set up in places 
like Coorg, Saurashtra, Cochin and 
other States; but not at Visakha- 
patnam, though the volume of trade 
flowing through that port and the vast 
hinterland extending up to Madhya 
Pradesh and Hydarabad warrant the 
setting up of such an office. They 
have never cared to set up one. Re
cently Government of India decided 
to allow expo;rt of groundnut kernels. 
It is well known that Andhra is the 
biggest producer of groundnut, but 
not a single trader from Andhra has 
been given an export permit. We 
may not compete with the mono
polists outside the State, but there is 
no justification on that ground to 
overlook their rights.

Coming to the Education Ministry, 
there also we are having a raw deal. 
They are setting up national Labo
ratories everywhere, but they have 
never considered setting up of even a 
single laboratory at our place though 
we are not lagging behind any other 
State so far as talent, opportunities 
and resources are concerned.

Tjâ en comes the Railways and 
Transport Ministry. This Ministry 
also does not lag behind others. The 
regrouping of railwlays has resulted 
in the splitting up of Andhra Railway 
line into three zones; Central, Eastern 
and Southern railways. This has 
affected the Andhra personnel who 
are employed in the railways because 
they have lost all their seniority. So 
far as transport is concerned, in 
Andhra territory we have got two 
perennial and big rivers—Grodavari 
and Krishna, cutting across the land 
and the Grand Trunk Road between 
Madras and Calcutta has to pass 
through these rivers; still we have 
to cross ferries and there is no road 
bridge on either of the rivers. Five 
years ago there was a proposal to

construct a road bridge at Alamur 
(East Godavari District) to take the 
road across the river; even the 
foundation-stone was laid at that 
time by the then Revenue Minister,, 
but still today nothing has been done 
so far as the construction of the 
Alamur bridge is concerned. Then 
with regard to dismantled railway 
lines, there used to be a line between 
Kakinada and Kotipalli and this line 
used to give access to seven lakhs of 
people living in the central delta of 
Godavari to the main land and also 
to Kakinada which is one of the chief* 
towns in the district. Though this 
line was dismantled years ago, in 1942,. 
and it is a very important line, the 
Railway Ministry never cares tO' 
restore that line in spite of many 
representations.

Sir, in respect of Irrigation an<ii 
Power Ministry also the position 
is the same particularly so far as the 
Five Year Plan is concerned. We 
have no power at all; only 251 village»  ̂
out of 15,780 villages have received 
power and nothing has been done by 
the Ministry in this connection. Then 
there are minor projects like the 
Vamsadhara which they investigated 
long ago, but there is considerable 
delay in their execution. When we 
go into any office here, we find the 
Prime Minister’s order framed and. 
hung on the walls saying:

“I am not interested in excuses 
for delay.

I am interested only in a thing 
done.”

Still I find that things go on in the 
usual way without any result. With 
regard to this Vamsadhara project 
the Deputy Chief Minister of Andhra 
was saying that investigations have 
just begun. Though investigations  ̂
have been completed long ago I do 
not know what further investigations 
are going on.

This is the way they have been 
dealing with Andhra in general.

Then they say that provincialism is 
bad and very often we hear the Prime 
iClinister condemning this. But, Sir 

this is highly rampant in the Central
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Cabinet itself. If you take the Minis- 
tr3" of the Prime Minister you find 
that he is interested in keeping cer
tain people from U.P. and Kashmir.

Several Hon. Members: No, no.
Shri N. R. Naidu: If you go on to

Shri T. T. Krishnamachari’s Ministry, 
lie is interested in having Tamilians 
only. Maulana Azad is interested only 
in having Nationalist Muslims,...

Some Horn* Members; No, no.
^Interruption.)

Shri N. R. Naidu: ...and so on. My 
point is this. It is not possible for 

:all the backward States to be repre
sented in the Cabinet and to have 
their people in the Central services. 
Therefore, I appeal to the Govern
ment to consider this because it is a 
very important matter: that is, the
Central Government jobs should be 
allotted State-wise in proportion to the 

population they have. This is a 'w y  
important point and I appeal to the 
Central Government to consider this.

Shri Syed Ahmed (Hoshangabad): 
Consider what? Repeat it.

arlT ^  #  
!PFK TT It

^  ^  ^
^  t .  ^  1 ^  

afkiTv 
'ftrr t  I ^

Tft f  t «mi?r f  ^  3TRrm 
ft , ^  t  arrsr ^  ^  srff

t 't  ^  n ^  
P̂TT®r an’T f

«r®ft ^  3PT̂  ^

f%JTT *TT, 4
am t 3n?m ^  ^  ?rr fisTrr «jt, 
3n^ % an^ ^  ^

anFTT ^  ^

srRJTT TT ^  f  # #  ^  fJTT sftr
fi?’ arqm Tf >TT I srm ^

tifH T^RT '•I'ifll ^
3TT^ ^  I an^

^  IT? t  ^  ^  ^  ^

*ri^ % af^T 5 I *lt2ft %
an^  t  I V- ^  ^
TRtTT ^  ^  ^
% ^  I *̂1 1̂*1 ^  f

f?r ftfir % f  f% p ’ îprar ?r ?fcr

^  ^  ^cT ĴS arm
t,fw»iT^sin’ ^ i f^ i

’fit 3>  ̂ r̂??rr t> ^rN fw  
^  =^1^ t , % 3 m  f w ?
t, qrsg ^  a jw
3TRHT?PTsr f f 11  arr^k^^RT 
^  t , 5ft # fW t ^  ^  aftr ^ 

%555t ^?wt -ricft 11 
arft^ f l R ^  t  ^  IT,
3TR^qT5I^I I arra'f>T5f^^^1f 
^  ?̂ T®PT ®*TR ^  %
THT 3TT t  ^ ^  ^  t  I

0
#?Frtt 31  ̂| f t  I ^  ^?t
iftSRT  ̂ ^  t , ypRTT ^  

^ ^ a n f t

^ ar^^ ^  3 ^  ti^ni ^’T'IO %
«R5  ̂*ftrtftf^ It *»rr

^JTfSft% HM'it 
%  #'Pr0‘ ^  ^  ^  ^

t ,  >IT #  ^  TIW
f , ^ tf <N « Tt?, ^ tf ijjiT *rnr 

irft t, %  t^r ̂  5 T f^



5309 Finance Bill 21 APRIL 1954 Finance Bill 5310

[« ft ]
^  T fe q w  ^  3ft ^  % ancft I

®n< ^  sn^iRiWRr ^ 'dw+'l 
?TT? ?r € t f w  ^  ^  JR^aff

% Tf I *TPT t , |?RT *rnr
5 1 srra' 5 ^  ̂ ^  nt>anl 

arrat t', ^  t^ff ^  tt^ m r
tftraT^W r?*! i^apt^F^ 

^TtJT SPR «R  t  1

f ^ T T T T i r m r 11  ir?^ 55r? 
t  %  an^ft arRtft ^  'Tsnr, 
3 m  ^  «wrtHi 'rt»iT i amr
*̂1 ^*PT^ I ^  %^Rrf

^  ^  «»i'q i*fl fH t  aftr arnft 3TR?r
5^ «c?« 'S’1 "^V) r̂r >3H<<'l*i i><.»ii
^ 1  arnr t  I
JJT5 ^ f% araift OT ^  •rra' ^
^  ^  «rr % “*Jse what

you nroduce and produce what you 
use."
irf  ̂gV VT ̂  ̂ fhr I? ̂
fK  ^  ^1#Tt I

fo^N D iT  T h a k u r  D a s  B h a r g a v a  
in the Chair]

^  %, >̂5? ^
f% w ĉf ^  yiRUT ^  t 'ctt

afk  ?00 W?:1f % fe!T t5TT
^ n f^ , f  I arrsr frrt# f ,  
*̂<1̂  ^  ^  37*1! *rft^ <T? 5

Pl^S’T f%iTT «TT f% ^  a|̂  arm
^  arm  ^

% 9T«r ^  f5ig% *mr w r
^  ^  ^  t  I
^ n̂PRT f  %  w  5R5T ^
^  'seii'ii ^rrf^ I <ii«i ^ri^^ ^  *̂5,*̂  
% feiT ^  f^»ni %<»fl ^  I

^  aripTr T f r w  «rwiiW afhc Jra#- 
^  535T̂  ^ I

frrnn % ^  J>rr

^  t  ^  ^  
atVr tH^ ^  ^  ?ft ^  

a fW w  f ,  ^  am¥%V ^  ^
^  f ,  5# dfN'ii<<<»rlT ^
T?»ftl iRT^afrfftrcff warferfk^WRT 

5T^ t  I ?rt JT? r̂rrTT ^  ftr

»̂TTTT 5RT?: ^  ^
=snfi  ̂ ft? ^  ^  arWfWf ^  arrâ zT-
^ T  5T 'T? I

wi w  f̂ Tinn ^  ^  i|7T
t  ft: ^  #■ an%T iT^

^  ^  ^  ^snrr

^miT I ^  ^  ^ft ^  a n i^ f  ^

»if>w 5, AIV'i *WI an w t *il<AM

I  ft: r̂ #  srwTiTRft % W

^1 ^ ^ 1 55®n*TT §arr,

*JT atl'^'lw'i 5  I

^ %  <Tl̂ > % TiKoi <l<i «i§n
^  t  ^  ^  3TP<hH %•

1̂*1*1 *pt P̂IRTT M̂T I

V T T  TTJftn’ wiMI
^  fipn ’nrr i w  ^:^Tr

5 ft: aw VT ^9Xr ^ aftTT
g ^ 5 ^ f : r ^ j r ^ : R « r i T 5 t P P

w  €hFT *̂rnTT ^  iPTT ^ I ^  *iei
IT amr ifl' ^  tft^TTC

w tftra#5R ^f^sT  (arrsnr^r)

^  f t : ^  % ?n«r '<i«i<<!wt T W  

faftT ^  % 5yt»T f  ^ft:r *1  ̂55»n  ̂
f  I artftn: ^  v fW r

*n ft:^^ tii<i>lO ^  *31  ̂*1̂  T̂ TT 
I # ..........

Shri C. D. Deshmnkh: May E
answer that particular point? No
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one is allowed to enter England, 
unless he produces a certificate of 
vaccination.

Shri Gadgil: He is referring now
to the attendance of all the members 
of the Cabinet.

ihnr: n  ?ft 3rn% ^ %
w r ^ ^^1TT ^(w ’191'1 arn^-

t  ’  ^  n
3T<Tfa; ^  ^'■iiHi

5Ti|lf t  ^  ^  5ff5T 
3Rarr ?snT^ t  i arrr w r r

f  I
f̂to ifto t  f%

........
Some Hon. Members: In English

please.
Shri C. D. Deshmukh: It is quite

possible that that is correct. But the 
point is that the disease has dis
appeared in England. And what
they are careful about is only the 
entry of people into—not England— 
but Great Britain, who cannot pro
duce a certificate of vaccination. I 
only wanted to give factual informa
tion.

«flf ^  t  5ft JI?

TfT f  # ar-T̂  ^
3T ^  I 3 T ^  ^  t  ^

arrr t  %  ^  Ir ^  %
^  ^  3>w, 3TT#

#■ W«r % ^  ^
w  fcrr I 5 ^
?[ f% 4fW«RnT ^  snjrT

^  t , ^  ^
f  I sft f  f l ' ^  t  ^  ^

feirr, 3TPT ^ anR am ^
^  I %I%5T JT̂  r̂ra ^  t  f%
aT'T# t?r % -JfT f̂ lJT I

1 ^ f r  ferr i ^  >mr

^  »T5r t  :

“The abolition of all laws enforc
ing vaccination is of more imme
diate and vital importance than 
any party dogma or any political 
programme.”

^  3TR0 3fto ITJTo,
TĴ o 'Wto, 1^0 3TR»

iT ô ^  7̂«PT f  I 3r?t qr ^  sm t: 
^  TfT t  I ^  t

#■ wf 5T JT5 ^  5TPT ftr 
«*l in I ^  I aTTT ^

^  JTf 3RHT rft ^
TT ?T ^  5T 55>m? 13fnr

A f  f% 5»TT̂

% I *TRT ^  ’ftrr 3iw
3 f V r ^  iT5 5»n̂ ?iT!r apHTV 
^  11 ^  ^  »n»T t
f% ?n«PiTl' ^  ¥mr

W  t  f% ^*^10 d'W 
^ ^  3ftt 51^  ??5r5r ^
^ f s R T T ^ i  % grvRtiftvc 
t  ift 5̂$W«nT
t", ^  ?wr «PT % infBv
^  JTT 'fm  I ^  gxvRt

'TRT arw ^  «)dWI %  
gsf ^  % f e t
'̂TJTT̂ »rr'Tl*IT ! ^

t  > ^  ^
^  ̂  r< l̂c 5 r̂ra%

*TW TT fViMi
t *

“For this improved service (medi
cal service) Government servants 
are required to pay a monthly 
contribution on a graded scale.’*
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[«ft

, f ^  #  5TR»fr I ^
% ?#>r f  3ft T̂TRT

I aiTT !̂Tt ^

q̂;?n5r t  arrr a r i^  f  i ^  a m ^  
sftSTiTT ^ ŷpT ^5HT | ^ 3 ^
n*i<?qî  ^  ?fnT *T  ̂ 'Soi'ii 
^  <1<1<P1I5 *T I

^ ^ 3  5I«? %STT fq*ii<i 
% =^1^ I  I 5T ^
1 w  #  ^  ^  I ftrar #

amr arar Tm^ % ^
<t>̂i I *̂ <i ^ ftp '̂ *•̂ '1

^f^TnT^r^JT^f?rai71 ifrant^Tfrff 
^  ^  «̂̂ lRr si‘H«fl cTT̂  ^ ^  ^  ^ 

>T55rr awRt % 
•̂ 1*i fŵ 'l I •d<J T̂T «•««!
■*«l«*<i'i % ^  »T^ ^  I ^

5FI t '
t . t , 'fTPra'

^  ^  *rc »ft ?R5  ^  I
f?y^ ?R 5??rH ^rrar t  i w ^ arq̂ rr

*r? t  :

■q- %|3nr ^ v f fW  ?T sjnftpw 
•

;<Tt?yHT ?nf^%3PKr ^
= ^  ftr ^ 3 ^  % 7# P  f  I
W  <r!: ^ r f ?yt»r ?  f ir ?^  % t#

t  ~ ^  ’THY ^  I 5T *TT^ ^

# Wa'ifiTl % ffr̂ Tsft ft?5pft
'̂ '*1W H1̂
•5 , *PK -iHT>l % »T  ̂ I 3ft ^t’T
>̂T>ft q>T% 5  ^

^ 3rt^  am’ 
apFft «n?r 3TR ^  % 5T̂  ^7^ I

?RTt #5T TTJTOTT, JT̂ TT ^TF  ̂ [

fiRt'l it ^  3TT# # f  ^ >̂T5TT 
^  3T5^ ^  ^cfr t  I ^ f  
^•r ^ 3ft 

I

^ra'jyr eft ir?  «tt %  % «tt 

rf̂ TTT ^  fqr ^  T?r 11 i t

JT̂ r T t ^  «ft I 

5  f̂ RFT STê VtV «(’11M'i ^  I *tTT

<1T f% anrr arrT S?T VTWV^HT

■'t'l̂  ̂5 ?ft s '̂+1 ^t*ft ^ ^
w  ^  ^  I  I ^

^  f̂ <sfl ^  %^«r 5 I'
21̂  t  ^  H?t f̂ ?|?ernft jt^it  r̂«rr i 
^  fK 'frr ?ft

r «rr ftr arrr fff^ ft n<̂  11
tT  ^ r  «rr Pp 3 r|r ir̂ ? arrr ^ frrt

>T^ ^  t  ̂ r  9raf #  aft?: | ,
TTFTt Sf̂ T̂R ?PfTT, 3ft %  5lf3' 5TH t

ir?«rr t , t̂r !T|f f  i
arnr̂  tt̂  ^  aft?: ^ r  f%

’fî rt t" afl7 iT  ̂ ’A  % ^  #

=^5^ t  *ftT W r?TT ^ r̂̂ t T̂JTF 
ŝ t ^  ^  afh: iTCTnrr fip *ft %  
jfn r sr̂ r?: ?tJTr t  %i% t jt?

«pnT ^ ;ft  T f 11 a-? »r?yaf 
^ ttr'V ^ i ^ T^ t?rar^ sFrrrt% ?r^  ? 
iT5 ^  ar^^K arrf t  I arPT %̂ ’ fs(T 
*ft 3ft 5f ^

eft 7rd ?! ^  !  5T>c 3ft -ĵ TT'f "5 r 'k ):? ” 
?JTJ spr ?f̂ Tr55 ffTiff »ft frrd i;

#  11 ^
»T5y? t  ^r*T ^i:<ft t  •
ir̂  ^  f̂t5̂ r?rr  ̂ »T5ycr ^ |t 

orf̂  5yT5y ^  ^ r " w  t  i
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3TPT ^  ?5wlf ^  3ft ^
?ff«TT # f  I

^̂ THTT t  “5̂ ” I
% M  fern t  I "JfrfiT-

"'T̂ r̂arr” ?5w ^^trt 
% I JT? f%5TR ^  ^rm  t  I 3n  ̂^  
^  I “%<rT” % ^ K #  w

t  I ^  ^  ^  “ %55”
?r? ^  1 ^

f  *ffV I 3rrr f
%  " # f ^ ” % fm  515?
3T^fe?rti M%5t ^  sp|^
■ " f W ^  I afk 55̂  1

^  rT3{*iT t  “ f t r fw r r "  1 
=5̂  % 55wf ^  ^  ffqa t̂T ?

?R m  t  
“ stf^VHr” I arrr ^  ^  f%̂ r 3 7 5

% 515? ^  t  I “ftrfjRer” % M  
%5ninc ^  ^  t .
•3̂  > T ^  t  I ? !W

TifV ^  t' I “^ ’
5T5?'5 'S'i'i')

5 I ^  ^  ^  tjlsai

5  I +*4>i ^TT 5  ^  9^1>9r %

<1̂  5 I y ni»ii*i  ̂+̂ l ’TJTT 5 ft>
% armr TT iR R  ^TR f^RW

Mi'd'f ̂  ?nTST ̂  I 'TT
% wwtt̂  11 3ftr 3rn5? ^  ^
■5TTf % ^ ’RT ^  t  I %5TT

^  I s i ^  ^  f% ^

n̂̂ ftPCT? ^ 3n% 1

^  %!srlf % ^  11 ^  <rTf
^  ^nrm 11 «ri5^5 ^
5 I ■'Ĵ *T f  :

“I can, however, inform you that 
technical and scientific terminology 
used in our country were derived

143 P.S.D.

. either from our own Thai langu
age or with the aid of Sanskrit and 
Pali, and we found them quite 
sufficient for our technical and 
scientific studies.”

f?RT 'nr f̂ FfjRT feTRR 5FT | •
I  :

“The trend in England is, how
ever, to create new words and 
terms that are basically Finnish 
without any traces of foreign in
fluence. This does not apply oi^y 
to the technical and scientific terms, 
but has the whole langu&ge in its 
scope.” .

r̂nnfir ^urtw: ^  arr^f^
^Asrk

I

«ft i r r  : ^ 3rm:r arnrr
 ̂ I sTTT arrr ^  J? #5 i

: 3T*R 3rrr 
*niT '̂¥*FT ^  I
3rrr ^  ^  ^  n̂rr

c\ o

«ft i w  : ftrerr f̂ nrPT % 
w ^  «TT I ^  % tTR ^  
% I t r R  TTi#€t ^ ferr 
t -

“About thiriy years ago, with 
the establishmiEffit of Iran Academy 
(Farhangestan), under the patro
nage of late Reza Shah the Great, 
there started a systematic nationali
zation of the Scientific and Techni
cal Terminology and now this 
Terminology" is largely independent 
of the Foreign terms, mostly 
borrowed from French and Latin.

Although the existing Termino
logy is quite self-sufficient for 
almost all sorts of Technical and 
Scientific expression, we still de
pend on a small scale on some 
foreign languages.”
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[«ft

JlTT III 1 ^  ^  ^
^  ^  «f %  51®̂  #  ^ arrr

^  ejipt JIf 11

t r ^ ^ ^ 3 ^ ' d 5 r 3 r k ^ « f t  
r^4(+i iNV ^ feiT «iT I

^  «TT 1¥ ^  3ft

tql'M <, f t  ^  1  'd'i<»>'i ^  »FT x*)r4

r«;<aif M^dl 5 I •»>̂i '»>1̂

^ 3 ^  ift t

arfeRR I  f r  v t f  ^  ZTT $r I 

^  ^ ^  5I5< f  ^  %
i JifT TT

%5TT ^TfciT ^  arrr I ^

^  ^f^rWH «RT f  3^7 Î RT TT ^  

T R ^  ^  % aftr ^  ^  % f?̂ TT5P: 

f  " 3 ^ '  "amftn” ^

arPTT t  5ft :̂>T ftren ^

^  #3TT t  "w N W ' % M  
51 ^  f t  W  t  I ?ft ^

^  r̂ n̂<tiiH if 3nq p  5T5sft ^

n̂<yR ̂  3R̂ R f3TT t  ̂ 3^ "srf̂ - 
5T5? 3miT f  I ^  4in<t)R % 3PT- 

5TR ’TT <!̂ 1̂ IV^I *niT f  I 

3 r  ?TPrf 5ft j i #

arm “ *T3rT- ̂ o
W ’ ^  amrr |  1 ‘‘̂ a n ^  ” ^

51®? »T  ̂ f  5ft 5T ?TR5TT «TnT, 

^  ^ftrir % TTTf ^  ̂ HT-
fiR I f  fv w fW r % 55q^

^  f?r 5Rf ^  5RT ^STTftR t

5R ^  f t  ?

sft arfsntm 5rr??ft ( f % ^  an^nT- 

^ — q f ^ )  :
3T^f^ t  <

«ft I3PT : ? R f  3irT ^

"?n ^ ’ ' % ?5 w  “ 3H 5rR”  3TPTT t  •

^T«<vh ?  ^  ? !w  'T T 3 R ^ ^ 5 j»r r  
f(  t, W  'TC ^
(««< 7̂ f  I «i>j<;i»i fST ̂  ?W-
^  W  f  I '^n ^  IT ’̂ % JTfT

<R t .  's r  %  ^ T fW r ^

‘9 fP R 7  3H5PT’ f  I ^  I

#  5ft 55W T f^  |3TT f  ^ ' f ^ '

t ,  qfT qr W  % ^  ‘ r̂rffT’ w m
?̂ TPTT 5TT Tfr f  I ‘f t r ^  5TT’ %
‘stsT^ ^i>in' w r  ’nn’ f  1

«ft 3RJ1JTW 9m!ft : ^
Tfr t  I

s ft : 5ft ^  ^  ^

?rft «ft, =3^  ^  t̂ r t  I

fSHRrt ^  ^  ^  5ra-

^554  ^3^' ^
^ rf i r f  «ft a ftr 4W

wPl%^ft:!TT«m ^
m ft  t ,  ^ 3 T n ^  f5 n w

f®  55W T̂f?TT ^ t
^  ^ft «ft f^  #■ 

^̂ t̂  *1̂  f t ^  ^fVn 3nF~

?ft¥  |3TT 5 r  # f  ? r * r ^ ’ %tK
*ff»5 ^^'i’ ^  I ^ ^  ^nrsrar

^ tf f  I ^  ^  3nB-
fSTT 5 R  Tft̂ spTT fp 5 5 rffT R  JTfT 

qr ^  f i f  3Tk ^5̂  q>T»TRr %  jjff  
<TT ‘^ w i* it ?pt^^5t’ ^  t I ’ it  3Ttr * f ^  

a*1̂ <5'T’ ^  T^’TT, 3 ^  'd^+l *i'>i<ian

? w i  % ^[3RT = ^ T p rff^  am r 

^ rs iw  5ft ^  T^ir ? a ftr

•wi T̂5Tf̂  ^  XTf >17! arnr cT*Î ’̂T <mi<4<iT 
ftPTT 5\^< !̂T, 55ft 5nr^5T, tO TR  

5nr^ %  5iw cHT^^, 5jrf cnR^»T, a n fe r
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arrr 79^? ^  1̂*
^  I  I xTT^ i  %

ST>T a)««i 5  I ^  9 ^ ? ^  'a*n^ ^

f  I ^  |<i«il ?R5T

5, «i<.«n ?HT3T *̂»>̂  ^

f  3|H ^  ^  f
SHTT rT*Î ?5T 3ftr

^  ^  f  eft ^  »T55cr t  I

"Ft '̂»i  ̂ ^  5 ^  ^
m  ^  farr, m fa^ H  ^
TT W’TT I jf ?lf̂ T aPTf ’TT f^raT ?TT^ 3ftT 

^  f?^?5T R̂irTT

3T^ t  3ftT 3 f^  t  sfiT
^  3^ff 9Br ^m rr

^  ^  ^ r f^  I 3T̂  5R^?r ^
^Tf *ft f̂ ?T% •Mfi ^  ^

sfjJTKT f3TT sftr Mlf+WM ^  ^imi 
f t  a rk  ??fl- % ?TPT ^3?^ im r %
JR^ ^  ? 5 ^  I Jt7Tftl%3?TJJ^

tf% ® r^ % 3?T T 5rq^^5?| f^ l 5*TTft

v i t ^ ^ *1^^hrr I
^  t, ^  WT 'Tf?!^
a rk  q?5TT =<tfNf ^ t  ?

^  a T f aiq^

3̂ftW5T SR^ 5  I

’pĵ ^TTT r̂rf 9ra^
t, ®Rft r̂ srat fii?yT ^  ^  ^  #  t|, 
>PR aniT ^  3T^  a rk  5nr^^ 

^  "TT ^  SnrST *̂IT
a fk  55fTt ^  a rk  ^3^^ ?i?ft^  w  

a fk
o<,̂  ^  arnr̂ ft' t̂ot f%'
5T ^  f w  ^  ^  I
arrr ^  ir^T?r f  i *n f^  
'fT 5nr^^ f̂ TT t r ?tt 
^T a rk  ^

3ik wrofhr ?r?frf?r "k  n̂̂ n̂r
t  I f»rrft ^  iT T T ^

#sft?5 |̂̂  5*rk5i^ 
f¥ ar?5̂T 3r55*r ^  f  i fjrrft

 ̂f® 3f^ ar̂ 51 
5%5r  ̂5®, *T̂ TTT̂  M «n<
!i%5r t  f̂ rrr f  fet

(variegated) 
^ r «rr, 1 5̂5 ^  w ^mft ?i>f(3 
 ̂afk ̂  VTT̂ W 9TFfw f

^^RPtrR ^  = ^  ^  I
12 Noon

a r ^  ^  I ^  %  ^ i n ^

^  ?TT? ^  ^ > f  JTflrî JK ^  f  
?ft wr ^  % ?TT»r % 3m: anr?: 
^  ^  ^
?ft »R!Wt ^ 1  ?r^ gTTSTT %
HI? ^  ^  ^  mw5^ 11• C\  ̂ V.
^  rfr ?fcT «rtt srm ^  f  1 ^  ^  
^  % p iR  ^  t  qnr ^3^^ ^

 ̂ I ^  ̂  ajrr ir^ s)f^ , 
IT ^  I tft qf
^ r «rr % ?n?s ̂  f® ar^w ̂  
=̂ rfî  I anwt IT? ^  ^  % anrr

I 4#
5Tt ^  «rr ^  ^  arn^ r̂ r t  
t  ?ft ^  f^'t ̂  ̂ R̂ narf % ;jW

I #T ftrfWTT,
^  ̂  WT55> ?f?«rT t . ^
^  Qfl̂ .i'fl 5!î  3Tf aratn?

^  T̂?ft t . ^  3^
^  ?̂TTr?r ?T]flr ft̂ rr, jrtt ^  
^  % am ĝrrr? ^  ^  5?̂  1

^ Jif ̂ ^!ji «rr ftr ^  qr 
arm fen 1 arrr ar̂ >R ctt¥^
^  ♦<:■<<<. % ?rW 7T fen
?ft ik  !T5RN> ^  ^  5k> 5T̂  t  afk 
arrr ̂  »iw *i!t»t t
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f̂ RTT ^ 31^ ^ ^
'd*i I

^  ftwnr ^ w  t  >Tt ’iff
^  iT  ̂^  3tt 7 ^  t  aftr

«rrf^ 5RHHTjr^f5>iH V ^ ^ ^  
'TW feilT ?ft ^  ^  ^
t<Vm I 3T5ĝ  p> ^  d

^  '3'^'t îHt ^
% ^ ̂  ̂ nnr «it
% x?iT ^  *i<̂ i«t ̂PTT,’ <*<i % 3nr
f  I ^  *nwHi # *t̂

ftiJiT *IT I 5?̂  3f^5y

^  »iHt #5ft 9Tft?rt^-
JRT % 3IT«r mIwiHI

# i>t wra f̂t ^
mhiRi«i h w  I #frfWt

^  ^  Î TT ^  amn  ̂ t  •
(+*1+11, iI^?R 5R ^?R r 

^1 ^ "̂ î rti ^f^3fT«r3rrT'Hti<^ 
f^fr ̂  ̂  'T^ 1̂  f  I ^

3IFT ^ 3 ^  q ^
^  11 ^  Jif ch r f^  ^  I  ?
%5T 5T 3ft ?TT»rd f^fr ^  T^ t  f̂ ra% 

im  t  ^  ^  ^*nft
ark 9 1 ?^  S7T ^  t  aftr ^ 'f iv w  

afk »̂T!TT ^Tf^ W  qi| 
cRfest f ? M +̂ <11 ^ arrr 

iiiTOft fefr ^  3ft ^7^
*1̂  ?ft ^  f  ^  

iR Trai^ l?  qr 5RIT arfsRT 
I 'i '^ ’l

tl«<1 M̂l*fl % •»‘l*1 fŵ ll I ^ f »̂ ,̂
•*><'! I f ,

■g’TVt ̂  n*i? '̂i T  ̂sftr
% TT5IK ^ t  ^  ^  ^

rnnrtfefq# 
s T ^ W T ^  am% H ir^ %

r ^ « iH >  3rFTT t  ? ^  ^  3ft ^ ^«?m R  t  

^  M r  i t ’ a m r  ^  f̂TTsr
t ,  3 f k  ^ T R  ?Rtq> ^  Wf d)W4HH ^  

= # f t  ’irm #■ f t  ^  f , 3R^ f̂
^  a m r  ^  q  ̂  I #  = ^ r p T

f  ^  fjT?y ^  ^

f  ?r W^Rft ^  ?Rq> %■ ^
v t f ^

f ^ f t ^ r f ^  3ft 5t h %  ^  I 

’ T i f  #  « f t ^  #  ’ T = ^ ^ « f t  I
ftR T T  » r f t  3 ft f t R  ^  ^  ?

f > T T  t  f %  3ft 
’ T flf ^ T ^ m r  ^  ?r? %  a rs g r ^  

^  ^  f  ! ^3?r% 3ft ? r f ^  t
^  3 t F R

3ft ^ 5 ? ! ^  ^ ^ 2 T t  f  q ff  5 T R R  ^
5 1 ^  t ‘ 3 f t T ^ ^ > T F r ^ f ^ % ^  

^  3 n ? H  ^ F 5 T  t ,  ^  ^  ? R t ^

?t J I f  ^  ^ ?  Tft a R I

^  f3 R p ft  f ^ ' t  3 T H % |  ^  ^ r r f ^  

| i  ^  % ’ ft^TPiT ? n ^  ^
?>ft^ 3ft ? f t ^  ^TT# %  f ^  3 T R f t | ^  

q n r ? f t f ^ ^ T T ^ 3 r F f t | ,  3 R f t r ^

#  ?m p ^3?% ^ t  STPTCt f ^  
^  s p ft^  tm, ^  ^  %  f ^  ^  5ftT 

q r  a i k  5 ^  5 ftn t %  f ^  ? ft ^  

5ft?: q T  q ;r a f t  f ^  #  3 ^ ^ ? M # 3 f t  
3 n ^  1 1  J r ^  q r o  3 r  I r f t  F f t ^  ? f t ^  

%  f ^  a r r f  r it  ^  J T f  ^  ^  5 T T J ^  

f a n  f %  ^ 3 ^  jflfS M I SFT f 3 R R T  f ? W

«TT ^  i t ' f e g j  f a n  «i t  i

# ' a iM d l f ^  ? rf ^  5RT 

%  ^ a n fq > ^  5 ,  %fsp?T 9 r m r  

t  f %  ^  ^  f R T  ^r ^  ft r e n  * H t  

t ;  a n ft  ! m r ^  ; r ^

^  ^  f  I JiTT i  1%
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5ft ^  3T5^ 5TT5 ^  f  I

^  ferr I
^  «rr a rk  w  w r  

f  am  3 r?t a fk

303, ^  ^mx w m  ^  *n:
^  I ?[?nT ir? feiT
«TT arrr ??r% arnrt̂ r sptt

^  ^  ^  sp  ̂ a rk  arî  W

3T^^ qr Pbt #  ^  9i?r ^  
t  '

Shri Kachiroyar ^uddalore): The 
Buget proposals cont|fcied in this Bill 
have at their background the completa 
fulfilment and the orderly imple
mentation of the Five Year Plan, 
which professes to promote the wel
fare of the people as a whole and 
^cure a happier life for every man and 
woman in the country. But the pro
posals of the Finance Minister to levy 
additional customs and excise duties 
on essential commodities such as betel 
touts, cloths, soaps etc: neally throw 
the entire burden on the poor people 
of lower income group, whereas the 
rich and the well-to-do people, who 
should have been the target of our 
Finance Minister for his proposals 
and who should substantially contri
bute to the building up of the nation, 
are left untouched. In view of the 
suggestions just now made by the 
hon. Deputy Speaker, I hope the 
silence on the part of our Finance 
Minister .in this respect will prove to 
be like a calm before a storm in the 
interest of the nation. Subsequently 
the hon. Finance Minister has offered 
certain concessions in respect of 
certain industries and articles and 
comes forward with the explanation 
that his proposals would really fall 
on the rich...... ^

Mr. Chainnan: There is some talk 
going on in the House. May I re
quest hon. Members not to talk so that 
We could hear the hon. Member who 
is speaking.

Shri Kachiroyar:. . ,  and not in any 
^ay affect the poor people. For ins

tance he says regarding duty on cloth: 
*"In the matter of excise duties, people 
were taxed according to their pur
chases. If any one purchased more 
cloth he paid more duty. It could 
not, therefore, be said to fall on the 
poor.” As a lay man, in my humble 
opinion, the main criterion in res
pect of taxation in under-developed 
countries like ours with a majority 
of the people being poor, should be 
the purchasing power and the taxable 

capacity of the people and not the 
quantities purchased since poor 
people can make purchases only 
according to their means and not up- 
to their requirements. I also think 
that the concession granted in regard 
to these articles would really give 

some relief to the industries concerned 
and not to the consumers as a whole 
inasmuch as the requirements of aU 
consumers will not be met by these 
small industries. Evidently, the 
Finance Minister has come forward 
with the new taxation proposals on 
the assumption that the country’s 
economy at the present moment has 
been strengthened and production 
improved in many directions includ
ing food. The Finance Minister’s 
assumption may be correct in certain 
respects. But what would have been 
our food production, at least so far 
as South India is concerned, had 
there not been favourable seasonal 
condSticlns last year? What about 
our common people? Has any subs
tantial improvement been secured in 
their standards of life? What about 
the people who are unemployed to 
whom he has made a reference in his 
speech? Has the purchasing power 

of the people been improved? No. 
the ai\̂ wer will be in the negative. 
Hence, under these circumstances 
when the employment is shrinking 
and the purchasing power is falling 
can the ordinary people bear this 
burden of the rise in prices of the 
essential commodities due to the 
taxation proposals. Probably, the 
hon. Minister may be under the im
pression that these new levy of taxes 
will not occasion any rise in prices 
of the articles taxed. Quite contrary 

to his assumption or expectation, we 
see in papers that the prices of
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[Shri Kachiroyar] 
certain commodities have risen consi
derably instantaneously as soon as 
the Budget proposals were placed 
before the House.

It is rather surprising to me how 
our Finance Minister has chosen a 
wrong time to tax the poor people to 
develop the country, while he him
self is of opinion that “development 
involves sacrifice and the essence of 
democratic planning is that sacrifice 
should, as far as possible, be evenly 
spread and should readily and volun
tarily be forthcoming.” Surely, tax
ing the poor alone is not the way to 
equalise sacrifice in the country. More
over, how can we expect sacrifice to 
be forthcoming readily and voluntarily 
when most of our people are far be
low wants? Further, while there is a 
revenue deficit of Rs. 26.06 crores 
only a net amount of Rs. 11.85 crores 
is expected to be realised by this taxa
tion even though some new levies 
have been made and certain adjust
ments have also been made in the 
old tax rates. Evidently the primary 
object of these taxation proposals is 
to rationalise the tax structure and to 
remove some of the existing anomalies 
and not to make up the deficit in the 
Budget. I am, therefore, of opinion 
that instead of taxing the poor at this 
inopportune time, these proposals 
could have been postponed to some 
other favourable later date.

However, I would suggest that in
stead of taxing the poor at this time, 
the hon. Finance Minister might as 
well resort to some other ways and 
means to find more funds. By a care
ful studv of the renorts of the Public 
A c c o u n t s  C o m m it te e  and the Estimates 
Committee, and by giving effect to 
their recommendations, some appreci
able amounts can be saved for nation 
building purposes. For example, the 
Estimates Committee in its sixth re
port for 1953-54 on the Ministry of 
Food and Agriculture, has declared 
several sections and posts under this 
Ministry as superfluous and conse- 
q u ^ ly  recommended their abolition. 
Similar abolition of posts and sections 
in all other Ministries can alsa

be effected and the amount saved 
thereby can be utilised for nation 
building purposes.

As regards the policy of the Govern
ment in respect of major developmen
tal projects under the Five Year Plan, 
it is needless to say again and again 
that the South has been neglected, in 
as much as the hon. Finance Minister 
has himself accepted the fact and said 
in the other House the other day, that 
those areas where large scale deve
lopments are not taking place under 
the First Five Year Plan, will receive 
due consideration when the second Five 
Year Plan is drawn up. In view of 
this assurance bx the hon. Minister 
the South will *ave simply to wait 
and see what its share of the benefits 
of the Plan is.

In this connection I would like to 
point out that if the Centre takes the 
responsibility in respect of the lignite 
mine at Neiveli, it will to some extent 
fulfil or comply with the needs of the 
South. How the South will be im
proved by this lignite mine can be 
evidently seen by the article issued 
by the Director of Industries. Madras. 
on 17-4-1954, that is, on the day when 
our Prime Minister visited the project, 
under the head “Industrialisation of 
the State’*. I will read some ex
tracts:—

“It could safely be said now that 
at long last we are emerging from 
the experimental stage with re
gard to the mining operations 
and are entering the industrial 
and commercial stage in this case. 
Mining operations on a pilot scale 
have been started and the results 
are being very closely watched.

“At this point, let us examine the 
industrial potentialities of lignite 
with particular reference to the 
minerals available in this §tate. 
We have in the Salem District, 
three most important minerals, 
magnetite, magnesite and bauxite. 
Bauxite deposits occur in Yar- 
caud at the top of the Sheveroy 
Hills near Salem, and a proposal 
to lay an aerial rope-way to hdng
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the ore to the plains so as to avoid 
the huge cost involved in trans
porting it by road is already un
der examination. An up-to-date 
plant for electrolytic smelting of 
iron ore can only be set up if 
Ihere is sufficient electric energy 
which is required for the pro
cess.*

“With regard to magnesite, for 
want of electrical energy, the 
whole quantity of gre mined is ex
ported abroad. Shouldf sufficient 
electrical energy be available, the 
ore could be well utilised for the 
manufacture of metallic magne
sium, which î  a metal of great 

4?trategic value and can be used 
in the special alloys required for 
the manufacture of aeroplanes.*

“If and when the lignite project 
proves successful, a major por
tion of the brown coal mine can 
be utilised in the production of 
electrical energy hy setting up 
very large thermal stations which 
can generate power to feed most 
of the large-scale industries. It 
is evident that the development of 
the metallurgical industry in our 
State depends mainly on the suc
cess of the lignite project.

“The lignite project at Neyveli 
when it goes into full commercial 
production, is bound to change 
the entire complexion oi the in
dustrial development of this 
state.”

Therefore, if the hon. Minister and 
the Central Government are really 
interested in the welfare of the Mad
ras State, I would request them to 
consider this question when they draw 
up the Second Five Year Plan and 
give high priority to this.

Lastly, I would like to submit that 
the proposal regarding the integrated 
planning of three river systems. Goda
vari, Krishna and North Pennar for 
South India as a whole may also be 
considered by the Government while 
drawing up the Second Five Year 
Plan.

Shri C. D. Deahmukh: I am very 
jglad that apart from the Red flag,

nothing has disturbed the even tenor 
of this discussion. On the whole, I 
find that hon. Members have implicitly 
or explicitly agreed to refrain from 
pressing forward the extremes of their 
ideologies or philosophies, and have 
evinced a desire generally to co
operate in the consideration of the 
whole field of Government that is 
brought forward before the House by 
the Finance Bill.

In a sense, this is one of the most 
tantalising debates that a Finance 
Minister has to deal with. I shall re
quire at least three hours to deal with 
all the points that have been raised. 
I have a great deal to say on almost 
every point that has been raised ex
cept perhaps the controversy between 
Hindi and Urdu and so on (Some Hon. 
Members: Why?) on which I have no 
speci£d capacity to speak.

Dr. Lanka Sundaram (Visakhapat- 
nam): Why this armed neutrality?

Shri C. D. Deshmukh: In any event, 
I must leave matters of such grave 
import to be dealt with by the bich- 
bindi kholi. I may be one of them. 
Now, therefore, it is really not so 
much a question of attitudes or ideo
logies or philosophies as a question of 
the application of certain ideas to the 
concrete facts that are before us.

It seems to me that it is a healthy 
process by which hon. Members refer 
to facts with which they are not 
satisfied; because, that gives an op
portunity to the Government to look 
into them. In this category fall the 
observatipns made by the hon. Lady 
Member opposite in regard to lack of 
adequate training facilities and the 
real nature of foreign investments, the 
level of high profits both by foreign 
enterprise as well as by indigenous 
enterprise, the tribulations of mecha
nisation without thought and so on 
and so forth.

I feel that first it is our duty to 
ascertain what the exact facts of the 
situation are and then to take mea
sures to deal with that limited pro
blem without worrying over much over 
ideologies or philosophies.
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Now, as regards facts, I draw at

tention to some things, not in a carp
ing spirit, but just to lay the facts 
before the House

For instance, Shrimati Renu 
Chakravartty said that she believed 
there are some secret clauses in the 
agreement with Stanvac in the joint 
prospecting project. I am in a posi
tion to say that there are no secret 
clauses at all in this agreement. That 
disposes of this particular matter. 
This is only an illustration-

Then there was Shri T. N. Singh 
who believed that when in a certain 
district the local people wanted a 
masonry dam, this had to be changed 
to a concrete dam— t̂his is another con
crete case!—^which is more exi>ensive, 
because foreign aid would not have 
been available for a masonry dam. I 
believe that is what he said or believ
ed.

Shri T. N. Singh (Banaras Distt.— 
East): What 1 said was that because 
of foreign aid, where they also feel 
that a masonry dam will do and will 
be cheaper, we are willingly going in 
for a concrete dam.

Shri C. D. Deshmukh: It is about 
the same thing—not that it will not 
be available, but it would be more ap
propriate because we are having fore
ign aid, we are having certain machi
nery and so on. I believe the reference
is to the Rihand Dam in U.P. . It is 
much better to give the name, because 
otherwise one cannot discuss the cir
cumstances. '

Shri T . N. Singh: You are right.

Shri C. D. Deshmukh: It is estimat
ed to cost Rs. 33 crores. The power 
to be generated is 240,000 k. w. Foreign 
aid in 1953-54 was 8.5 million dollars 
on equipment and 2.5 million dollars 
on technical advice. Here is a ques
tion of difference between experts. 
The Central Water and Power Com
mission advised that this could be a 
masonry dam, and in their eyes the 
advantages would have been that it 
could have been done without any

foreign assistance whatsoever, and 
that, although the cost may not be 
less, it would give more employment 
to the local people. But, this advice 
was not accepted by the U. P. engi
neers who say that a masonry dam 
of such height—it is about 500 ft.— 
has not been attempted anywhere. I 
am not in a position to say which of 
the parties is right, but the point is 
that although this is one of the five 
schemes included in foreign aid, it is 
also included in our scheme of cen
tral assistance along with the Cham- 
bal, Koyna etc. Now, if this had not 
received foreign aid, the foreign aid 
could have been directed to some 
other project but financial assistance 
would, nevertheless, have been given, 
by the Centre to U. P. Government 
on the usual terms. Therefore the 
fact of financial aid was not a rele
vant factor. That is what I wish to 
point out in this case.

Shri T. N. Singh: We have been 
told by U. P. Government represen
tatives that because of this factor thejr 
should go in for cement concrete con
struction.

Shri C. D. Deshmukh: I think the 
U. P. Government have either mis
understood the situation or misin
formed the hon. Member.

Shri T. N. Singh: I am glad.
Shri C. D. Deshmukh: The point is: 

this, that foreign aid is received by 
the Central Government. When it is 
passed on to a State Government, its 
equivalent in money is received from 
the Central Government. If that 
State Government has not got the 
funds, then a loan is advanced to that 
State Government to enable it to buy 
the foreign equipment.

Therefore, so far as the accounts of 
the State Government are concerned, 
H makes no difference whether for
eign aid is applied to that particular 
project or some other project. The 
total recipient of all foreign aid is the 
Central Government and not any 
State Government or any other party. 
That is why the matter is not really 
material.
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Pandit S. C. Mlshra (Monghyr 
North-East): But who took the final 
decision that instead of masonry it 
should become a concrete dam?

Shri C. D. Deshmukh: The Gov-
eniment is responsible for repaying 
the debt which is incurred for build
ing the dam. You cannot force a 
decision on the Government which 
borrows the money and on which de
volves the duty of repaying that money. 
You cannot force a decision on them.

I pass on to the next point. And 
the next point is that in view of this 
general attitude of co-operation, I do 
not resent any critisim or any expres
sion of discontent, either direct or 
vicarious, and I am glad to note that 
the public is now not thoroughly con
tented. I think that is a very whole
some change from the attitude of 
pathetic contentment vhich was the 
reason for India’s stagnation over the 
last century and a half. I think it is 
only right that in advancing criti
cism, the public should fasten on what 
is going wrong or what is inadequate, 
rather than pat Government on the 
back for what has already been done, 
so long as their psychology is not 
affected by a lack of a sense of pers
pective—and I have no reason to be
lieve that that sense of perspective is 
lacking among the people.

That brings me to the general ques
tion of the adequacy or otherwise 
of the Plan. No one can be more dis
satisfied, so to speak, with what we 
are attempting to do by the Plan, than 
myself, and I believe I also speak for 
the Planning Commission. We know 
that we have been handicapped by a 
large number of limitations. It is also 
in our mind that when the next Plan 
is formulated, it should take a much 
more significant step towards the pro
gress which we all want in raising the 
standard of living. Our Plan was a 
first essay, and we were not fully 
acquainted with planning techniques. 
Secondly, we started planning after 
some time had already elapsed, or

when the sands of time started run
ning together with the establishment 
of the Planning Commission. As you 
would recall, it was established some 
time in April 1950, and that was the 
very first year of the Plan. It took 
us two years, therefore, to learn our 
work, to collect our ideas, to produce 
first a draft Plan, and then the other 
Plan, and we are now only at the end 
of the third year.

Reference has been made by hon. 
Members to certain notes of lectures 
given by Professor Bettelheim. His 
international standing is imdoubtedly 
very high. I have also seen other 
contributions to this subject, by other 
authors who have pointed the way to- 
a fuller planning even within the de-̂  
mocratic system. Now the big lesson, 
that I draw from the discussion that 
has taken place over the last four 
days, is that all parties are interested 
in ensuring that the next Plan that 
we make is as near 'to the optimum 
as we can make it. If that is cor
rect, I think the Planning Commission 
would be very glad to sit with Mem
bers, from whichever parties they may 
be, and discuss their ideas with them. 
It is possible—and I am not at all dog
matic on this subject—that we might 
be able to have a Plan of far greater 
amplitude. What its implications are 
by way of finance or by way of safe
guards, it would be for us to deter^ 
mine. It will then be for Govern
ment to take a view whether it will 
be within their political capacity to 
attend to those safeguards which have 
been indicated, and then by dint of 
discussion, we may be able to arrive 
at a Plan which may not fall far short 
of the optimum. Therefore, I endorse 
the appeal th^t was made by the 
Deputy-Speaker, that in drawing up̂  
the next Plan, all parties should co
operate, and if necessary, they can 
keep on the shelf some of those ideo
logies, insistence on which might make 
it difficult for them to co-operate. I 
am quite certain that if we address 
ourselves to this task in this realistic 
manner, maybe that we shall evolve, 
as I said earlier, a Plan which may 
not fall far short of the optimum.
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Now, there are certain factual diffi

culties which Dr. Lanka Sundaram 
felt in studying the statements that 
I have circulated. He compared the 
estimates of resources given last year 
in the Planning Commission’s progress 
report with those given in the three 
statements circulated to Members of 
Parliament recently. The main ques
tion was why these two estimates 
were different in certain respects. 
Well, the answer to that ‘why* runs 
over several pages and I am afraid, 
since I have not got three hours to 
answer in, I shall content myself with 
sending this* on to Dr. Lanka Sun
daram and I hope he will accept this 
as an answer; and if he has any diffi
culties, then I would suggest that he 
and the Economic Adviser get toge
ther and go through these figures 
and then, if necessary, I shall join in.

As I say, it is very difficult to deal 
^ith each detailed point. But, broad
ly I may point 6ut that while the cal
culations in the progress report were 
based on the budget estimates for 
1953-54, the three statements take into 
account the revised estimates for
1953-54 and the considerable improve
ment that has taken place in the capi
tal market so far as the borrowing 
programmes of Stats Governments 
are concerned.

Now, in regard to the priorities in 
the Plan and in regard to methodo
logy, various views have been ex
pressed. For instance, the Deputy- 
Speaker observed that at least 
50 per cent, should be spent 
for minor projects or for the 
smaller projects even now, at this 
stage. Now the position is that out of 
the total allotment of Rs. 2,200 odd 
crores, including the' recent adjust
ment in the Plan, the provision for 
major works under the Plan might 
roughly be estimated at Rs. 1,250 
crores, which is a little over 50 per 
cent. This provision is on account of 
multi-purpose projects, railways, ship
ping, large-scale industries in the pub
lic sector, the All-India Medical Insti
tute under the plan of the Ministry

of Health, the Kharagpur Technologi
cal Institute under the plan of the 
Ministry of Education and most of the 
irrigation and power schemes under 
plans of the State Governments. 
Therefore, we might fairly regard the 
balance as representing the provision 
for quick-maturing schemes of a local 
nature. In other words, we are more 
or less carrymg out what is in the 
mmd of the Deputy-Speaker.

Then there was a suggestion by Shrl 
K. K. Desai that in future every ex
tension or expansion in the Industrial 
field should be taken up by the pub
lic sector. Now, here again it is a 
question of balancing the possibilities. 
It may be that the resources may 
not readily be at our hand, both in 
men and material: and it may be that 
it might suit us that some items, at 
least some consumer industries, might 
still be taken up by the private sector, 
to the extent to which we want them 
generally to be creative. I think 
here again, if I might give a kind of 
dispassionate advice, untroubled by 
any ‘isms* at all, I should sav that we 
should not be dogmatic, and since the 
held for improvement and the field 
for expansion is so vast, there is no 
need to commit ourselves in advance 
to any cut-and-dried policy. As it is. 
the House of the People has been in
formed by my colleague, the Com
merce and Industry Minister, that he 
has it in his mind to establish some 
kind of an Industrial Development 
Corporation, the objective of which 
would be to take up important basic 
industries. In other wor^. in a sense 
it is in our minds to carry out what 
Shri K. K. Desai also has in his mind 
But as 1 say, major basic industries 
should be started by the State not 
because the private enterprise may 
manage them inefficiently but because 
private entrprise may not find them 
attractive enough. That judgment also 
depends on one’s assessment of the 
prevailing circumstances. Now our 
judgment is that in the prevailing 
circumstances when other channels of 
profit are open to the private enter
prise, they may not be so willing to

♦Papers have been laid on the Table of the House on the 6th May, 1914
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lake up, to establish and to nurse 
over a long period or over a difficult 
period some of the basic industries 
which we consider essential, that is 
to say, which the Planning Commis
sion consider essential. Then cer
tainly there is no harm in our going 
iorward with them. That. I say, is 
another example of how one can re
concile in practice various differences 
ivhich appear unbridgeable in theory.

Then, some hon. Members seem to 
have quite curious ideas about the 
Plan and its implementation. The 
lion. Lady Member opposite com
plained that Government has not com
pleted a single scheme so far, in 
order to benefit the country. She 
said China was able to complete in 
two years greater and more majestic 
schemes. She said that, therefore, 
she opposed the Finance Bill with an 
energy which was atomic. I hope to 
be able to show that her energy is 
probably an atomic or phantomic. be
cause the report on the progress of 
the Plan which was published in 
January, 1954, brought out the fact 
that the immediate aims of the Five 
Year Plan had been substantially 
achieved. Attention was drawn in 
particular, it would be recalled, to 
achievements in the field of food and 
agricultural production, irrigation, 
power, community projects, the na
tional extension service and transport 
and communications. The plan con
sists of numerous schemes, some large, 
many of small dimensions, which are 
being pursued steadily throughout the 
country.

Kumari Annie Mascarese (Trivan- 
<irum): Is it in proportion to your
targets? ’

Shri C. D. Deshmukh: It certainly
does not amount to a cipher as the 
lion. Member said. That is another 
issue, and that is a very important 
issue. I have no quarrel with those 
who say that it is the duty of Gov
ernment to ensure that you get real 
value, in physical terms, for the money 
that you are spending and that can 
only be îchieved, as I said in one of

my speeches, by having a double 
column progress report in which the 
financial figures are given in one 
column and the proportionate physical 
targets given in the other column. In 
most places where we have a detailed 
estimate, it involves or it implies the 
consideration of expenditure in pro
portion to certain quantities. That is 
what a detailed estimate means. 
Therefore, when we say that a detail
ed estimate for a building takes, say, 
Rs. 2 lakhs, it means so many 
thousands of bricks, so many tons of 
cement, so much timber, so much floor 
space, so many rooms, and so on. Then, 
if we find at the end we get what 
we call a completion certificate, and 
find that Rs. 2 lakhs have been spent, 
we may be quite certain that in physi
cal terms we have received the value. 
It is only in cases where it is not so 
easy to define the physical target that 
difficulties arise, and therefore, I say 
that I concede the general point. It 
is in the interests of the Finance 
Ministry to concede it. We do not 
wish money to be spent and yet a lot 
of work left over to be carried for
ward in the next period of the Plan. 
What I am saying is that the hon. 
Lady Member has slightly exaggerat
ed. Her statement was that Gcwern- 
ment have not completed even a 
single scheme so far in order to bene
fit the country, and I am pointing out 
that that statement is slightly exag
gerated.

Talking of priorities, I come to the 
complaints made by Shri Meghnad 
Saha. According to him, the first 
Plan should have placed for greater 
emphasis on industrialization. Ac
cording to certain other Members, far 
greater sums and a far greater pro
portion of administrative/expenditure 
and a far greater proportion of finance 
ought to have been devoted to that 
sector which gives us the largest na
tional production, that is to say, agri
culture and small-scale industries. 
Now, the truth must lie somewhere 
in between, and I myself think that 
any unbiassed critic of the Plan would 
come to the conclusion that the Plan- 
ninig Commission and, therefore, the
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Government, have paid quite adequate 
attention and necessary attention to 
the agricultural field. I need not go 
over the figures again. I think 25 
I>er cent, of the Plan is on the agri
cultural sector. One must remember 
that in the figures that the hon. Mem
ber quoted—it was Shri Khandubhai 
Desai— ĥe arrived at a total of Rs. 
5,300 crores. So far as small-scale in
dustries or small enterprises—I think 
that is the word used in the report 
of the National Income Committee— 
are concerned, the figure is only Rs. 
800 crores in 1948-49. The remain
ing Rs. 4,200 crores refers to agri
cultural production. Now, one might 
plead guilty to the charge that suffi
cient attention has not been paid to 
small enterprises or small-scale in
dustries and in particular, that the 
financial difficulties have not been 
well understood.

Now, these are matters which are 
being studied and it was out of re
cognition of this fact that I took the 
somewhat imusual liberty— ŷou might 
recall—of throwing the suggestion to 
my colleague in the Commerce and 
Industries Ministry that he ought to 
form a separate Board for promoting 
small-scale industries. But, so far as 
large industries are concerned, there 
again, there is a factual mis-statement 
or mis-conception that we are import
ing soap. Actually, the import of soap 
as such is prohibited, but imder toilet 
requisites and so on, a certain amount 
of soap or soapy material—hard soap, 
jiot soft soap—seems to come into this 
country. But in regard to the total 
figures of these—I cannot find my 
figures—as far as I remember, about
87,000 tons is the quantity produced 
and the total import in the form I 
have mentioned is only about 100 
tons. But, as against these, our ex
ports are about 1,000 tons. Therefore, I 
hope the hon. Member will be satis
fied that so far as soap is concerned 
at least, we are quite clean.

Shri Nambiar: You will become 
clean.

Shri C. D. Deshmukh: Well, the hon. 
Member’s reactions are very slow. He 
says we will become clean. The rest 
of them have already become clean.

As regards soda ash. this question 
has been raised by Prof. Saha many 
times in this House and he has quoted 
certain figures. But, he forgets that 
we have a protective duty of 40 per 
cent, preferential and 50 per cent, 
standard in order to protect the in
digenous industry. We have to pay 
the cost of haulage as well as ocean 
freight from the foreign coimtries on 
the quantities of soda ash which we 
import. This question has been gone 
into very thoroughly by the Ministry 
concerned, but. it is not correct to say 
that we shall be able to get our re
quirements of soda ash from any 
source we like and at prices which 
are competitive.

In heavy chemicals in particular,, 
there is a certain amount of—one 
must admit—cartelisation. In fact, the 
price of the British product happens 
to be the cheapest. But Government 
are prefectly prepared to permit im
port from any source whatever pro
vided the iipporters and the con
sumers are prepared to pay the price. 
In fact, the import licences granted 
are valid for any country. The im
porters other than the ICI who have 
been granted licences have, on the 
whole, been unable to get soda ash 
at prices cheaper than those of the 
U.K. firms. On the contrary, imports 
from other countries have generally 
come in only in times of scarcity and 
at higher prices.

The charge made by the Professor 
in regard to the glass industry that 
they are not getting aaequate sup
ply.........

Shri Meghnad Saha (Calcutta— 
North-West): Has any organised at
tempt been made by the Government 
to import soda ash at competitive 
prices from any other country?

Shri C. D. Deshmakh: It would ap
pear from the account that I have
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^iven that this attempt has been made/
Shri Meg^hnad Saha: By the Gov-

<!?'hment, I wanted to know.
Shri C. D. Deshmukh: Government’s 

•conclusion seems to be that this is the 
-cheapest price at which we can get 
soda ash because a large number of 
private importers have been given 
licences and they find themselves un- 
■able to get cheaper soda ash. It is not 
in my interests to reject the sugges
tion made by the hon. Member; if 
■there is an avenue for getting soda 
ash cheaper than the avenue we have 

-employed, certainly it is our duty to 
consider it

Shri Joachim Alva (Kanara): The
United Kingdom produces much less 
than one-fifth of the total soda ash 
while the other countries produce 
more. May I know how the prices 
are lower in the United Kingdom and 
higher elsewhere?

Shri C. D. Deshmiikh: I think this 
question only the United Kingdom 
can answer. They quote lower prices 
and we accept the imports.

Sliri Meghnad Saha: The Imperial 
Chemical Industries sell soda ash in 
their own country at Rs. 130/- to Rs. 
160/-; but, when an Indian buyer 
wants to buy it from them, they 
charge Rs. 250/- in England.

Shri C. D. Deshmukh: That is rigibt: 
but, what are we to do? We shall 
certainly try the additional method 
suggested by the hon. Member. But, 
if we fail in the face of this cartelisa
tion, the only other thing we can do 
is to try and have our own soda ash 
manxifactured. That will fall among 
the basic industries, which, I ^ su re , 
the Industrial Development Corpora
tion has in mind.

In regard to the glass industry, the 
charge has been made by the Pro
fessor that it is not getting adequate 
supply of cheap soda ash. There is 
occasionally a certain amount of soda 
ash, blit not of heavy soda ash, 
which is being used in the glass 
industry, and I hope the Professor

will understand it better than 
myself. This shortage is being regu
lated in order to protect the local 
industries. The type of heavy soda 
ash used in the glass industry 
is freely licensed. By and large 
there is only one source for heavy 
soda ash ^nd that is natural soda and 
that is obtained from Magadi. He has 
charged on va icus occasions that the 
price was not economic particularly 
as compared with the prices in other 
foreign countries. This is inevitable 
and we have to protect the local in
dustry by the levy of an import duty, 
but the point is that the glass indus
try is working to half its capacity and 
the reason is lack of sufficient demand 
for the particular products and not 
lack of soda ash and the price of it. 
The value of indigenous production of 
glass and glassware is about Rs. 8 to 
10 crores per year and the imports on 
the materials amount to Rs. 1 crore 
per year. These are only of articles 
not manufactured in the country.

Government have imder considera
tion, as I said, schemes for the in
crease of production of soda ash in the 
country and have appointed a Special 
Officer to survey possible sites. In so 
doing, Government have taken in
to account the fact that these 
factories have to be dispersed all over 
the country. They could not, there
fore, accept the proposal to start an
other soda ash plant in Saurashtra, 
as one hon. Member suggested, as 
there are already two plants in that 
area, both of which contemplate ex
pansion. The difficulty in regard to 
soda ash plants in Saurashtra is that 
the wagons available for the delivery 
of soda ash are not adequate and there 
is no use further complicating the 
situation by starting a third plant in 
that area. For the manufacture of 
soda ash. three natural products are 
necessary—lime, salt and coal. Un
fortunately in India, all these three 
articles are not found in the same 
place, and if two of them are found 
in one place, the third article has got 
to be obtained from a distance. Such
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being the case, it is unlikely that we 
shall be able to produce soda ash as 
economically as in foreign countries, 
but the Government is certainly pre
pared to encourage and establish soda 
ash factories. i

I must come to the main subject 
and that is taxation. There was a 
suggestion made, which is incidental 
to this, that we should try to limit 
dividends. As you know, we had a 
legislation for limiting dividends 
which, I think, expired on the 31st 
March 1950. At that time it was felt 
that such legislation was decreasing 
the market values and that in any 
case, the inflation had been arrested 
and, therefore, an incentive should be 
furnished to those who are engaged in 
private enterprise. It is possible to 
review these matters time and again, 
and I have no objection to reviewing 
the matter. It may be that the Taxa
tion Enquiry Commission is also 
devoting a certain amount of atten
tion to this subject. Grenerally speak
ing, of course, one may admit the 
proposition that frugality in expendi
ture and maximum ploughing back 
of profits is highly desirable and this 
indeed is what every good business 
concern normally dpes. In cases 
where Government assists industry, it

* takes care to ensure that whatever 
additional resources become available 
to the industry are devoted to capital 
expenditure and one must recall that 
the list of industries expecting Gov
ernment assistance is getting larger 
and larger every day. For instance, 
when we fix the price of steel and 
cement, two of the basic industries, we 
did take this into account.

In regard to taxation measures 
themselves, I have no time to go again 
into all the intricate field of direct and 
indirect taxation. Every time I fling 
certain figures at the House and then 
on the next occasion some hon. Mem
bers fling some other figures at me. 
All these figures have to be studied 
and I think this warfare must be a 
kind of delayed warfare. I must wait

for some other opportunity to give 
my reply. But the point that I mear̂ -̂  
was this. It is not as if I am reject
ing for ever the possibility of taxing: 
the rich. All that I have said is that 
we must regard the Budget as part of 
the implementation of the Plan and 
that we expect that this particular 
Plan would be followed by the next 
Plan and that at that time we shall 
require expanding sources of revenue. 
Between the last Budget and this, in 
my opinion, we have dealt a very 
severe blow to the rich by enacting 
the Estate Duty Act. (An Hon. Mem
ber: Oh!) I think so. It has been 
said that it has raised the expectation 
of life; in five years it has been rais
ed from 27 to 32. But seriously. Sir, 
as our administrative machinery gets 
going one may expect that circumven
tion of this kind might become less 
and less. One can take a second view 
of things as I said when the Bill was * 
passed placing an important measure 
like this on the statute book.

Coming to the specific measures, I 
have had recourse to the unusual 
course of annoimcing reliefs and I 
think that Dr. Lanka Sundaram had 
some grievance in respect of that. I 
was in a dilemma. I might have wait
ed and allowed ' hon. Members to 
move their amendments----

Dr. Lanka Sundaram: No, no...
Shri C. D. Deshmukh:. .and give 

them the credit for helping.......
Dr. Lanka Sundaram: May I inter

vene for a minute? It was not my 
grievance at all.

[Mr. Deputy-Speaker in the Chair]

Shri C. D. Deshmukh: I am very
glad; it makes it easier for me to 
clear myself. My listening to the re
presentations and my study of these 
matters lead me to the conclusion that 
unwittingly we might be damaging a 
lot of small people. I discovered that 
there was a very large number of 
small and cottage factories and so on 
in the field which I had taken up for
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taxation and therefore, I thought that 
I should take the earliest opportunity 
of giving them relief and the only in
convenience of that will be that when 
we come to the amendments, hon. 
Members might say that they are 
not able to suggest any amendments 
because by executive action some 
relief has been given. It may be that 
the law will remain as in the Bill 
which has been introduced but there 
are other courses open to hon. Mem
bers. They can, i£ they wish, give 
notice of amendments in the same 
sense. We have acted in the exercise 
of our executive capacity. If they 
are not satisfied with that, they might 
go further and give notice of substan
tive amendments.

I have receivea telegrams and 
letters from the various interests con
cerned and would like to take the 
liberty of reading them out. This is 
from the President of the Silk and Art 
Silk Mills Association. It reads: “We 
sincerely thank you for granting fur
ther reduction in excise duty 
on art silk industry and also 
for including a kind of lump 
sum payment of duty. Our indus
try, and especially my associa
tion are grateful for your kind and 
sympathetic approach and considerate 
decision...” Then it goes on, as every 
tax-payer goes on to say., “further 
consideration of our plea for complete 
abolition.” There is a letter here and 
that is from the soap manufacturers 
who have used, as I said, little soft 

soap so far as these concessions are 
concerned. The letter reads:

“Dear Shri Deshmukh: I am in
deed very grateful to you for the 
kind and sympathetic considera
tion you gave to the representa
tions. subrhitted to you by me on 
behalf of the South India Soap 
Manufacturers* Association, and 
for the concessions you have very 
kindly extended to the soap ia- 
du^try. The large number of 
small soap units all over India 
are greatly indebted to you for the 
substantial amount of relief you 
have granted to the industry. On

behalf of the Association and my
self I request you kindly to ac
cept our very sincere thanks for 
the assistance rendered by you to 
the industry etc. etc/'

There is no prayer here for the aboli
tion of the duty.

Now, Sir, I come to some other 
things in regard to this taxation. Shn 
Sarangadhar Das asked me as to why 
it was necessary for me to wait for 
the report of the Taxation Inquiry 
Commission for the purpose of reduc
tion in tax affecting the poor, such as 
foot-wear, art silk and cement. I 
have already explained that and I 
would now like to repeat again what 
I have said. In regard to the inci
dence of the tax, the total revenue 
from the new taxable commodities, 
foot-wear, art silk, cement and the 
like, is now estimated at Rs. 4.75 
crores. The effect of these duties bas
ed on consumption figures of 1820 
family budgets of industrial workers 
in Ahmedabad taken in 1946 by the 
Labour Bureau in Simla—that is to 
say, the consimiption figures are of 
1946 and, may be there has not been 
any significant change— ŵill be as 
follows:

Cement 
Foot-wear 
Toilet soap

Washing soap 
Art silk fabrics

.04 per cent.
.132 per cent.
unf ortunately» 

negligible.
.160 per cent.
about .2 per 

. cent.
Therefore, I think it is unlikelj’ that 
the total burden will be at all consi
derable. ' Shri Sarangadhar Das and
other Members referred to the pos
sible hardship expected by the levy 
of duty on articles of common man’s 
consumption like rubber shoes, soap 
etc. I can only repeat the general 
point that I made in my reply to the 
general debate on 22nd March, 1954. 
In a country like India it is impos
sible to raise excise revenues of the 
order required for the country’s needs 
without taxing articles of general 
consumption; but care has been taken̂
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see that the burden of these taxes 

is not heavier than what the poor 
man’s family budget can bear. Sir, as 
everjrwhere, we can, as we go along, 
deal with these flagrant cases, shall 
we say, of disparities in income but 
at the same time we must keep our 
eyes fixed on this basic fact, that India 
is a poor country and it belongs to the 
poor. Therefore, whatever we might 
do to transfer incomes from the rich 
'to the poor in future, the burden of 
•the development of the country must 
necessarily fall on the poor.

Shri Algn Bai Shastri: Not on the
□rich?

Shri C. D. Deshmukh: I say that the 
Tich are already taxed and that as we 
go along we shall find out how they 
can be taxed further. That is a matter 
on which we are awaiting the advice 
of the Taxation Inquiry Commission, 
and par? passu while we go on doing 
this, if we say that not a single pie 
more will be raised from the common 
people, the common man of the coun
try, then I say that you will lag be
hind in the resources that you need 
for the development of the country. 
Hon. Members may twist this state
ment as they like, but it nevertheless 
stands. In other words. Sir, I say that 
the common man must feel that he is 
a partner in ‘India Limited’.

Shri Nambiar: Taxation Limited’.

Shri C. D. Deshmukh: Now, Shri
Bansal suggested of import duty 
on art silk yarn rather than any excise 
duty on artificial silk. This has the 
demerit of raising the cost of raw 
material to the smaller units using 
up to 24 looms which are now 
exempted from paying excise duty. The 
other reason is that the production of 
art silk yam in our country is ex
pected to increase and it has been 
estimated by someone who is familiar 
with this industry that very soon 75 
l>er cent of our requirements would 
b̂e manufactured locally. Therefore,

the yield from the import duty would 
then progressively diminish.
1 P.M.

There was a suggestion, I think it 
was by Shri Dabhi, that the import 
duty on rough precious stones should 
be abolished as it was affecting the 
export trade and thereby employment. 
The House is aware that there is now 
a legal provision for granting draw
backs of import duty on such pre
cious stones exported after cutting and 
polishing. In order to formulate a 
procedure convenient to the trade for 
the grant of such rebate, an officer of 
the Finance Ministry and another of 
the Commerce Ministry will shortly 
be proceeding to Jaipur to make en
quiries on the spot.

Then, another Member,— ĥe is not 
here— ĥas an oversimplified view of 
the taxation structure. He suggested 
that duties should be imposed on 
articles like wine, ganja, opium, 
cigarettes and vegetable oil. Un
fortunately, excise duties on alco
holic liquor for himian consumption, 
ganja and opium figure in the State 
list, a!nd most States are already levy
ing a duty on them. We must not 
trench on their field of taxation.

So far as cigarettes are concerned, 
there is already a considerable excise 
duty and occasionally even represen
tations have been received that it 
has reached the stage of diminishing 
returns.

Now that I am on cigarettes, I may 
refer to hidis. Although it is not a 
question of taxation, it is a question 
of mechanisation. I quite agree with 
hon. Members that we must not allow 
mechanisation of industries like this 
where there is no apparent advantage 
in replacing men by machines. I do 
partake of this view that in the past 
this has happened somewhat reckless
ly without a proper consideration of 
the effect of mechanisation on the em
ployment situation. Much of it hap
pened before the present Govern
ment came into power. In any case.
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SO far as the future is concerned, I 
do think that it is our duty to ensure 
that this kind of thing does not occur. 
There again, it is a case of a princi
ple being applied in view of the pre
vailing circumstances. Unfortunately, 
the machines that are intended to be 
used for mechanising the bidi industry 
are not imxx>rted. Therefore, the means 
ihat we have at hand otherwise of 
stopping imports, are not available. 
Nevertheless, it is our intention to 
take up the matter with the State 
Governments as the industry falls in 
a field regulated by the States. All 
1 can say is that we are all very much 
seized of this particular problem.

There was some complaint that we 
are assessing the same variety of 
tobacco at different rates in various 
collectorates. This is with reference 
to the assessment of tobacco on the 
criterion of capf̂ ability of use. I think 
it was Shri Balwant Sinha Mehta who 
raised this. The Central Board of 
Revenue has instructed the collec
torates not to take a theoretical view, 
but to base the taxation on actual use 
within the area under consideration. 
They have also been advised to ignore 
exceptional uses. The whole question 
of criterion for assessment is, how
ever, under review of the Taxation 
Inquiry Commission and the matter 
will be further considered in the light 
of their advice.

Some hon. Members requested that 
the concessions regarding tobacco 
assessment, extended only to a few 
districts of Rajasthan, should be ex
tended to other districts also. The 

.reason why this concession was grant
ed was because it was thought that 
the previous assessment had not'been 
made with the fullest care and pro
bably it erred on the high side. It 
was only with reference to specific 
complaints and therefore, there was 
no reason why we should have a 
generalised concession made in other 
parts of this area.

again a complaint made by Dr. T.ankfl 
Sundaram. He said that there were 
certain discrepancies in the Budget 
documents and complained that a reply 
had to be received by him. In my 
reply to the general debate on 22nd 
March, I said that I hoped to be able 
to give him a detailed reply on a 
future occasion, or, if that was not 
found possible, to send him a note.^ 
I am still prepared to do so. I did 
want to reply to him on the last oc
casion, but I did not have the 
and I doubt whether I shall have the 
time again now.

Dr. Lanka Sundaram: I will be
satisfied with your note.

Sliri A. M. Thcmias (Emakulam): On 
a point of order. Sir. When a ques
tion is raised in the House, it becomes 
the common property of the House. 
Is it op/*n to the hon. Minister to say 
that he will send a personsfl note to 
the Mtfmber concerned?

Mr. [>epnty-Speaker: It* will be laid 
on the Table of the House here. It 
will l»e sent to all the Members, -or 
such of the Members who want will 
have copies.

Shii C. D. Deshmukh: Certainly I
have no intention to confine the ans
wer .0 Dr. Lanka Sundaram.

Shri Algu Rai Shastri: You only
want to win him over.

Shri 0. D. Deshmukh: No., I only
want to clear any misunderstandings. 
I think they have all been won over.

Mr. Deputy-Speaker: The hon.
Minister is intent upon winning over 
all the Members, not only one.

Shri C. D. Deshmukh: That is right.
There was a particular reference to 

a difference of Rs. 13 crores in the 
Budget figures for new loans for 1952
53 as given in page 53 in the explana- 
toî y memorandum for 1952-53 and 
the budget figures for the same year 
shown in page 58 of the explanatory 
memorandum for 1953-54. The ex
planation is, in short, there are two

I now come to one or two matters in 
_  regard to the form of the Budget,

* Papers have been laid on the Table of the House on the 6th May, 1954. 
143 P.S.D.
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explanatory memoranda in 1952 and 
that we had two Budgets. One was 
an interim Budget and another the 
Tegular Budget, and in between 
changes had occurred and were incor
porated in the latter memorandum. 
That is the short explanation.

Then there was a question on what 
I proposed to do in regard to legisla
tion for State enterprises. That is 
not a matter that needs an answer 
here and now. When we come for
ward either with an amendment to 
the Companies Bill, which can only 
be after the Select Committee re
ference has been accepted, then we 
shall show exactly what we intend to 
do, or if our conclusion is that a 
separate piece of legislation is requir
ed in regard to these enterprises in 
the form of corporations and so on, 
well, then, we shall have to bring for
ward a separate Bill. As I said, that 
question does not need an answer here 
and now.

Then there were very many criti
cisms in regard to the economic policy, 
and I shall endeavour to deal with 
them as much as I may within the 
time at my disposal.

Then there are a large number of 
factual matters into which I shall not 
be able to go, but they are not really 
very serious matters. There is only 
one thing that I would like to men
tion in regard to factual things— t̂hat 
a survey of our rural indebtedness 
and the.question of how rural finan
ce should be now provided for is 
under the consideration of a commit
tee appointed by the Reserve Bank, 
and that they have gone very 
thoroughly into this matter. I be
lieve this is the first elaborate exami
nation of the problem since the days 
of the Central Banking Enquiry 
Committee in 1931 and their report 
should be in the hands of the Reserve 
Bank and Government some time in 
June of this year.

Mr. Deputy-Speaker: Was there j(ot 
the Purshottamdas Committee?

Shri C. D. Deshmukh: That was
called the Rural Banking Enquiry 
Committee, but it went more into 
the question of what the relations of 
the Reserve Bank should be with the 
“B'* class State treasuries and wh(,<e 
the Imperial Bank should start bran
ches and there was an incidental 
reference to the future of the Imperial 
Bank to which you also made a re
ference. Those matters are separate
ly xmder the consideration of the Re
serve Bank and I should not be sur
prised if this committee to which I 
have referred, also referred to the 
question of some kind of extension of 
banking organisation otherwise than 
through the channel of the commercial 
banks. And in that connection, they 
might make suggestions or recommen
dations with regard even to the future 
or the character of the Imperial Bank, 
Now, therefore, we must await those 
recommendations before we take any 
positive action on our part, and in 
any case our legislative programme 
is so full and congested now that it 
is not a question of bringing forward 
any Bill within the next," say. five or 
six months.

In regard to this economic policy, 
there was a question of reduction of 
bonus shares. This again is a techni
cal matter. I have an adequate ans
wer to the complaint made by Shri 
K. K. Desai. and I think the best 
thing I can do is. again, to place a 

' small note* on the Table of the House.

Then there was a question on price 
policy. I think Shri Tulsidas asked 
what the price policy was. I find 
it difficult to answer that question. 
Price policy is not something that 
one decides beforehand. It is a 
reflex of all the economic con
ditions. What one has to do is to 
watch the price level itself. It is 
not something that can be judged in 
isolation. It can be considered as a 
separate item only in a regime of ex
tensive physical controls, and these 
have now been reduced to the mini
mum, foî  in the judgment of the House

♦Papers have been laid on the Table of the House on the 6th May, 1954.
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and of many people outside, the cir
cumstances which necessitated such 
physical controls have disappeared. 
In fact, relaxation or abandonment of 
direct physical controls is the trend 
of all policy in other countries also, 
like the United Kingdom, for instance. 
So, in these altered circumstances. 
Government’s influence on the level 
and structure of prices, has, in the 
main, to be exercised through overall 
monetary and fiscal policy, through 
differential taxation, and through ex
port and import policy. And I can 
only assure the House ^at these are 
being continually reviewed.

Then ihere was the question of 
whether deficit financing would be 
seriously inflationary. I think Dr. 
Krishnaswami mentioned this. Also, 
Shri Bansal wanted to know whether 
we were seized of this problem. 
Then there was some reference to use 
of money by Sir Daniel Hamilton, 
but that was his own money, and that 
is not to be compared with deficit 
financing. The two things are en
tirely different. But the answer to 
that question depends upon the initial 
situation from '<vhich we start. If this 
is a situation characterised by infla
tionary pressures with high prices and 
shortages, then, deficit finance would 
only aggravate the evil; and that is 
not the situation today, as I explain
ed in my budget speech and in my 
subsequent observations.

The index of wholesale prices is 
now between 392 and 397—^which I 
think is the latest figure—^which is 
somewhat lower than at the time of 
the Korean war. The money supply 
is about Rs. 1,800 crores which is 
again the same level as towards the 
end of 1949. Meanwhile, food produc
tion, the production of raw materials 
and industrial production have all 
increased substantially.

Some hon. Members have complain
ed of a lack of purchasing power. I 
have checked up the figures regard
ing the decline in money supply, 
quoted by Shri Nambiar the other day. 
He said, there was a decline of

Rs. 209.73 crores in the last two years^ 
actually, it is the first fwo years o f  
the Plan, ending with March 1953̂  
and that is what the journal actually 
said, from which he quoted. But we 
are now in March 1954, and the money 
supply during these twelve months 
has increased by about Rs. 30 crores  ̂
though nevertheless, the money sup
ply is Rs. 130 crores or so less than in 
March 1951. And this is almost 
matched by the decline in our sterling 
balances. In a sense, what has hap
pened is that we have imported goods 
from abrbad, by using our sterling 
balances, and in order to buy that 
sterling, people have had to put in 
rupees, and that is the measure of the 
decline in purchasing power that has 
taken plat;e. So on the whole, I 
should say that the condition is fair
ly stable and well secure.

But I think one may admit, apart 
from this question of deficit financing, 
that a measure of incre^e in the 
money supply is not now indicated 
and will be justified, and one can only 
make a guess of what its effect would 
be. I can only repeat my observa
tion in the other House that of the 
Rs. 250 crores deficit that I envisaged,, 
one might hazard a rou^ guess that 
Rs. 100 crores or so would be a cor
rective to the slack in the economy, 
perhaps Rs. 75 crores or so might be 
offset by a balance of pa3rments de
ficit, and the balance of Rs. 75 crores 
might be said to constitute the net 
inflationary potential, which, I do not 
think, will be a matter which we 
cannot deal with successfully.

Mr. Depnty-Speaker: The question
is :

“That the Bill to give effect to 
the financial proposals of the 
Central Government for the finan
cial year 1954-55, be taken into 
consideration.”

The motion was adopted.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Thursday, the 22nd April, 1954.
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